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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.142 OF 2022

IN THE MATTER OF:
Pratap Chandra Mohanty & others ...Applicants
: -versus-
State of Odisha & others .... Respondents

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.14.

Humble reply on behalf of the
Respondent No.14

- MOST RESPECTFULLY SHEWETH:

1. That the Applicants have filed this application praying therein

- urgent intervention of this Hon’ble Court in respect to illegal use
of soils/earth/morrum/stone aggregates/sand in expansion of
ational Highway No.53 from Chandikhole to Duburi from
erent sources without environmental clearance. The applicant
as made the following prayers for consideration of this Hon’ble
Court:

(i)  Constitute an independent fact-finding committee to assess
the quantity of minor minerals extracted illegally and its

market valwi_&t of restitution and environmental
e
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(ii)  Direct an independent expert committee to assess the
ecological impact of extracted minor minerals which have
extmctefi\‘ by private respondent without Environment
Cleamnc;

(iii) Direct the Private Respondent to Restore and Reclaim the
mined out void areas created due to extraction of morrum and
soil.

(iv)  Direct the NHAI to install transparency Board disclosing the
quantity of minor minerals used and source of such minerals
from where it is extracted.

(v)  Fix the accountability/responsibilities upon the concerned
Gout. authorities for their inaction and willful dereliction of
duties.

(vi) Direct the concerned authorities to initiate criminal
proceeding U/s-379 of IPC against the private respondent &
Section 19 of Environment Protection Act 1986.

(vii) Pass such other orders/directions as may be deemed fit and
proper in the bonafide interests of justice.

2. That, before adverting in furnishing its reply to the contentions as

raised by the applicants in the present application; the Respondent

No.14 herein denies all the averments/allegations/contentions/
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shall be admitted owing to mere failure to respond to such
averment/allegation/contention/insinuation unless categorically
admitted herein. Furthermore, the applicants are put to strict proof
of all the facts/documents as alleged herein.

That, the applicants have not come with clean hands and prudent
interests. The applications are filed with vested interest without
any such cause of action arising for filing of such application. None
of the petitioners are local people who are affected by the
construction of the road/residing near the areas where the alleged
works are being undertaken. Moreover, it is also not a fact that the
applicants are themselves affected by the alleged excavation of
minor minerals. Pertinently, one of the applicants namely Sasee
Bhoosan Pattanayak was arrested for extortion and blackmailing

which was widely reported in all local newspapers.

Copy of the clippings of local newspaper is annexed herewith as

Annexure-R14/A SERIES
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That, before proceeding ahead with furnishing the para wise reply;
the Respondent No.14 would raise the following grounds with
regard to the maintainability of the present application:

A. Because, the answering respondent was not made a party and
rather some other agency having no authority to represent the
answering respondent have been made parties to the present
proceeding. The petitioner has made the constituent partner of
the Respondent No.14 JV as parties whereas the Respondent
No.14 was not made a party. The answering Respondent is a
different entity from its partners and hence, ought to have been
made a party having been assigned with the impugned work.
The answering respondent becoming aware of such litigation
being pursued against it by the petitioner, suo motu appeared
and arrayed itself as a party before the Hon’ble Tribunal. Hence,
any malafide as alleged by the petitioner is an afterthought

which cannot be sustained in view of the above actions of the

AUTHORJSED SIG
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B. Because, none of the applicants are residents of the region
where the work is being executed and thereby the present lis is
an action to stop developmental/infrastructural work which
will benefit not only the State Exchequer but also the common
people. Moreover, as stated above; one of the applicants is a
person with criminal background who has been involved in
extortions and blackmailing and thereby the intention behind
the present petition is nothing but harassing the Respondent
No.14 and derailing the speedy execution of the work. The said
person was arrested and is on bail on the allegation of extorting
contractors.

C. Because, there is no allegation/proof of the Respondent No.14
or Respondent No.11 and 13 being engaged or personally
executing alleged quarrying operation in violation of the
Environmental laws as well as the Notifications/Directions of
the appropriate authorities. The allegation is rather use of minor

mineral of which the source has not been intimated to the
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no presumption that as the answering Respondent failed to
provide details of the sources from which the minor minerals
were extracted; the answering respondent was itself involved in

such illegal extraction.

. Because, the Respondent No.14 had procured minor minerals

by payment of adequate royalty through challan and e-challan.
Any penalty whatsoever imposed for wrongful lifting of
morrum/earth has already been paid. With regard to sand, the
answering respondent has purchased sand from the local
market through GST Bills and paid appropriate royalty for
using of the same to the Respondent No.10. With regard to stone
aggregates, it is stated that the Respondent No.14 has procured
requisite R-Form.

Copy of the Challan and R-Form with regard to

soil/earth/morrum is annexed herewith as Annexure-R14/B

Series.

Copy of the challan and R-Form with regard to aggregates/
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Copy of the challan and R-Form with regard to ordinary sand is

annexed herewith as Annexure-R14/D Series.

E. Because, the answering Respondent has paid all requisite
royalty to the State exchequer through the Project Authority i.e.
NHAI/Respondent No.10 and through the respective Tahsildar.
As the project was being executed under the aegis of
Respondent No.10, the Respondent No.10 as per Section-58(5)
of the OMMC Rule, 2016 had deducted Royalty from the bills of
the Respondent No.14 and deposited the same with the State
Exchequer. The Respondent No.14 has filed a document
showing the entire deposit against respective minor minerals.
Moreover, the Respondent No.14 has also utilised various
industrial waste like fly ash, industrial stag and zigged stone
which make the project more environmentally friendly. The
Reépondent No.14 has utilised 23,08,088.42 cum of fly ash and
3,75,303.22 quantity of industrial slag. The answering
respondent having complied Rule-58(5) of the Odisha Minor

'Q\Mineral Concession Rules, 2016; the present proceeding is not
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maintainable against the Respondent No.14. Hence, the
allegation that the Respondent No.14 was utilising minor
minerals without proper approval is sans reasonableness and
misconceived and the application/petition is ought to be
rejected.

Copy of the statement of royalty paid and royalty deducted by

Respondent No.6 is annexed herewith as Annexure-R14/E.

F. Because, the petitioner has steadily complied with the EIA
Notifications and has procured the minor minerals as per the
said Notifications. With regard to the stone aggregates, the
petitioner has purchased the same along with R-Form and has
deposited the same with the Respondent No.10 as pointed out
above. But at the initial stage owing to non-cooperation by the
State authorities and urgent requirement of execution by
Respondent No.1, 2 and 10; the Respondent No.14 had to
purchase some of the material from the local market with GST

Bills. The Respondent No.6 has deducted royalty as per Section-
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in such procurement. With regard to sand, the same has been
purchased from local market and due royalty has been
deducted from the bills of the petitioner for having failed to
provide such R-Form as per Rule-58(5) of the OMMC Rules,
2016. With regard to soil/earth/morrum, the petitioner has
procured 1,88,338 cum with permission of state respondent and
respective tahsildars. Furthermore, various village organisation
and local people who were desirous of excavating their pond
for community purposes or personal use; have contacted the
Respondent No.14 to excavate such soil/earth/morrum which
has been used by the Respondent No.14 in the execution of the
National Highway work. During the period starting from 2020
to 2024 and owing to the Appendix-IX, Item-6 of the EIA
Notification dtd.28.03.2020; the Respondent No.14 had used
certain minor mineral for the project believing the same to be
exempted from environmental clearance. But such exemption

was not allowed to it and rather the Respondent No.14 was
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Copy of the agreements as well as the request letters for

excavation is annexed herewith as Annexure-R14/F.

Copy of the circulars dtd.15.01.2016, 31.08.2017 and 28.03.2020

is annexed herewith as Annexure-R14/G Series.

G. Because, the Respondent No.14 has complied with the EIA
Notifications, 2006 dtd.15.01.2016; Circular dtd.31.08.2017 and
Notification = dtd.28.03.2020. Moreover, the answering
Respondent had also undertaken various extraction for
personal use of the land owners or for community purposes like
de-siltation of village ponds or personal ponds. Furthermore,
the answering Respondent has also undertaken removal of sand
deposits on agricultural field after flood on behalf of the
farmers. Hence, the said activities being exempted from
requirement of environmental clearance under Appendix-IX;
the answering respondent cannot be persecuted for following
such methodology for securing miner minerals.

H. That, when the petitioner/applicant has itself at wvarious

AR

\.3:* F¥pasagraphs throughout its averments has stated that it was
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personally aware as to where the illegal excavation/digging/
mining was taking place; it was imperative upon the said
applicant/petitioner to intimate such fact to the local police and
institute criminal proceeding against the said person involved
in illegal excavation/digging/mining. But rather than doing so,
the petitioner/applicant went on writing letters under
ANNEXURE-6 SERIES. Had the applicant/petitioner lodged an
criminal investigation to such illegal mining/excavating, then it
would have come to be aware of the fact that the respondent
No.14 was no way involved in any illegal mining/excavation.
But having not done so, the petitioner/applicant has straight
away approached this Hon’ble Tribunal and hence, the
petitioner/applicant  is  complicit in such illegal
mining/excavation owing to not taking step at the proper time.
[. Because, the Odisha Minor Minerals Concession Rules, 2016; is
a self-contained code providing for penalties and correctional

action in case of illegal actions of lease holders as well as any
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respondents ought to be dealt with as per the Odisha Minor
Minerals Concession Rules, 2016; being the special law with
regard to Minor Mineral. Hence, as the Respondent No.14 has
complied with the Odisha Minor Mineral Concession Rules,
2016; for the procurement of minor minerals, the insistence
upon the violation of other Acts or Rules cannot be insisted
upon.

J. Because, the answering respondent was not made a party and
rather various other agencies having no authority to represent
the answering respondent have been made parties to the
present proceeding. The petitioner has made the Managing
Director, GIPL as Respondent No.11 and Managing Director,
Gammon Engineers and Contractors Pvt. Ltd. as Respondent
No.13. The Respondent No.10 and 12 have assigned execution
of the work to the Respondent No.14 which is an independent
agency and was not a party to the present proceeding. The

answering respondent becoming aware of such litigation being
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pursued against it by the petitioner, suo motu appeared and
arrayed itself as a party before the Hon’ble Tribunal.

K. Because, the minor minerals procured by the answering
respondent have not been sold in the local market but used in
the execution of the infrastructure project which has a huge
potential for development of the entire region concerned. There
is no benefit that has been enjoyed by procuring such minor
mineral other than using them for the infrastructural work in
the interest of larger public and hence answering respondent
cannot be forced to compensate the applicants who are stray
persons interested in stopping infrastructural work.

That, the answering respondent begs liberty to address the above

grounds as to maintainability of the present application.

Irrespective of such grounds, the answering respondent states that

the Petitioner’s Application is bad as the Petitioner has suppressed

various material facts. The answering Respondent seeks liberty to

bring the relevant facts for the consideration of this H
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RELEVANT FACTS

e  That for the upliftment of the people of Jajpur and for the interest
of mineral rich districts like Keonjhar and Mayurbhanj; the
Respondent No.10 had floated a tender for the execution for the
work “Rehabilitation and Upgradation of existing 2-lane to 4-
lane standards from Duburi to Chandikhole Section of NH 200
(New NH 53) from Km.388.376 to KM428.074 in the state of
Odisha under NHDP Phase-III on EPC Mode (Pkg.-III)”. The
Respondent No.11 and 13 constituted the Respondent No.14 for
participating in the above Tender process. Being adjudged as the
lowest bidder, an agreement dtd.03.01.2019 was signed between
the Respondent No.14 and Respondent No.10. As per the said
agreement, a duty was cast upon the respondent No.10 to
provide necessary assistance to the Respondent No.14 in
procuring applicable permits required under the agreement.

Copy of the agreement is annexed herewith as ANNEXURE-

ufes being no way relevant to the present dispute,
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answering respondent begs liberty to submit the relevant pages
with an undertaking that it shall immediately file the entire copy
of the agreement as and when directed by this Hon’ble Tribunal.
e That, immediately upon signing such agreement; the
Respondent No.14 vide its letter dtd.30.11.2018, 02.05.2020 and
03.07.2020 requested the Respondent No.10 to provide
assistance to the Respondent No.14 by recommending the
Respondent No.2 to provide requisite quarry/source for
extraction of requisite minor mineral which was to be utilised in
the execution of the work. The Respondent No.10 as per the
agreement clauses provided the said support vide its letter
dtd.10.12.2018 and letters dtd. 06.05.2020; by requesting the
Respondent No.2 to provide adequate support to the

Respondent No.14

Copy of Letters dtd.30.11.2018, 02.05.2020 and 03.07.2020 are

annexed herewith as ANNEXURE-R14/I SERIES.
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That, to the utter misfortune of the Respondent Nol4; the
Respondent No.2 rather than providing any quarry/source for
extraction of minor mineral, instituted criminal action against
the Respondent No.14 U/s-133 Cr.P.C. bearing No.01/2021.
Moreover, local transport agencies started creating nuisance
with regard to the slow construction of the project highway
because of non-availability of minor minerals. Furthermore,
there was tremendous pressure by the Regional Transport
Officer for execution of the work as various black spot which are

prone to accidents had been found on the said Project Highway.

Copy of the Letters dtd.07.09.2021 and 11.08.2021 are annexed

herewith as ANNEXURE-R14/K SERIES.

Copy of the order dtd.08.01.2021 passed in Criminal Misc. Case

No0.01/2021 is annexed herewith as ANNEXURE-R14/L.

That, the Respondent No.14 finding no other alternative as well

as not finding any assistance from the Respondent No.2; was

ARV
&;—-3 ced to procure the required stone products and aggregates
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invoices along with payment of GST on the same. The
Respondent No.14 not only paid the cost of the product but also
paid the royalty which was deducted by the Respondent No.14
from the bills of the Respondent No.14 as per Sec-58(5) of the
Orissa Minor Mineral Concession Rules, 2016. Having
purchased the stone products/aggregates from the local market
and having paid royalty against the same, there is no default on
the part of the Respondent No.14 as it had no other option and
could not stop execution of the work owing to the default of the
Respondent No.2 in providing appropriate quarry/source for
extraction of requisite stone products/aggregates.

e That, with regard to the procurement of the sand and
morrum/earth; it is stated that upon the failure of the
Respondent No.2 to provide necessary quarry for excavation of
such minor minerals; the Respondent No.14 procured the minor

minerals as per the Notification dtd.28.03.2020 read with
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to construct ponds for their as well as community use and used
them in the execution of the work. Moreover, various
community ponds required de-siltation which was undertaken
and the said earth/morrum was utilised in the work. Moreover,
many of the lands which had suffered huge deposit of sand
consequent upon floods; the Respondent No.14 removed such
deposit of sand and used them in the execution of the work. It is
stated at the cost of repetition that no minor mineral so procured
by the Respondent No.14 has been utilised/sold of to be utilised
for any other purpose than for construction of the Project
Highway. Such procurement of minor minerals (earth/morrum
and sand) is exempted from the requirement of environmental
clearance as per the above Notification read with the Circular.

e That, the Respondent No.14 has not engaged in any illegal
procurement of minor minerals. Moreover, it is the fault of the
Respondent No.2 owing to which the Respondent No.14 had to

s, . procure the stone products/aggregates from the local market;
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dtd.31.08.2017 and Notifications dtd.15.01.2016 and 28.03.2020.
It is pertinent to state here that the Respondent No.14 has paid
entire amount of royalty as apropos the quantity of minor
mineral used by the Respondent No.14. Moreover, all such
products were only utilised in the execution of the work. Hence,
there is no illegality in the actions of the Respondent No.14.

6. That, in view of and in addition to the above objections as to
maintainability stated in Paragraph-4 above and the facts stated
which have been brought on record before this Hon’ble Tribunal
by the answering Respondent at Paragraph-5 herein; seeks further
leave to furnish its para wise reply for the kind consideration of the

Hon’ble Tribunal:
PARA WISE REPLY

1. That, the contents of Paragraph-IIl at Page-5 of the petition are
denied. It is denied that there is any illegal use of soil/earth/morrum.

Rather, the answering respondent has given royalty as per Sec-58(5)

GAMMON INFRASTRUCTURE P
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barred under law. In the present case, neither the answering
respondent nor the respondent No.11 and 13 have anyway indulged
in illegal extraction or procurement of minor minerals. All the minor
minerals procured by the answering respondent has been in
compliance of the laws as well as the Notifications/Circulars issued
by the Central Government time to time. Moreover, none of the
actions of the answering respondent are in violation of
Environmental (Protection) Act, 1986 as well as the order of the

Hon'ble Apex Court in the case of Deepak Kumar -vrs- State of

Haryana.

2. That, the contents of Paragraph-1 are denied. It is denied that the
applicants are conscious citizens and are concerned with the illegal
extraction of minerals from different sources without environmental
clearance. Moreover, there is no allegation as to the answering
respondent being involved in any kind of illegal extraction in the
petition and hence no action can be taken against the answering
respondents for illegal extraction by any other agency. It is also

FAAR
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minerals from different sources illegally, rather, 0 answering
respondent has paid royalty for such minor minerals. It is denied that
there has been no environmental assessment of the sources from
where all the minor minerals have been procured. It is not required
as to specifying the details of such sources from which the minor
minerals have been procured either under the agreement between the
answering respondent and Respondent No.10 or under the Orissa
Minor Mineral Concession Rules, 2016. No action can be taken
against the answering respondent as the answering respondent/ JV
partners have anyway indulged in illegal extraction of the minor
minerals necessitating intervention of the Hon’ble Tribunal.

3. That, the contents of Paragraph-2 are denied. No consortium has
received Letter of Award. Rather, the answering respondent i.e. a
Joint Venture between the Gammon Infra Pvt. Ltd. and Gammon
Engineers and Contractors Pvt. Limited.

4. That, the contents of paragraph-3 are denied. It is denied that the

Respondent No.10 or 12 are anyway bound to furnish the details of

AUTHORISED BIGNATORY
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5. That the contents of paragraph-4 are denied. It is denied that the
above Minor Minerals are not available in the open market as leases
are granted to various people to excavate the Minor Minerals and sell
them in the local market. It is at the cost of repetition stated that the
Respondent No.14 has paid the apropos royalty amount against the
quantity of Minor Minerals used by it in the execution of the work. It
is denied that the Minor Minerals were obtained from illegal sources,
without transit permit and other statutory clearances. With regard to
stone products, the Respondent No.14 purchased the same from local
markets after due payment of cost of the said minerals and against
invoices wherein GST has also been paid. With regard to
morrum/earth and sand; the Respondent No.14 has procured the

7Y

same as per the Notifications dtd. 15.01.2016 and 28.03.

v
Circular dtd.31.08.2017. It is pertinent to state here tha ;“x-thg
Respondent No.14 had to undertake such had to undertake such

methods for procurement of minor minerals as there was no

assistance by the Respondent No.2 for providing adequate




152

exigency of the work and being pestered by the Governmental
authorities of the State Government; the Respondent No.14 had to
proceed with such methods for procurement of the minor mineral. It
is stated herein that the Respondent No.14 was no way involved in
extraction of stone products/aggregates.

6. That, the answering respondent denies the contents of Paragraph-5,
6 and 7. The petitioner/applicant is put to strict proof of the same.

7. That, the contents of Paragraph-8 are denied. The total quantity of
minor mineral that will be required cannot be anyway calculated at
the present juncture as various additional works and various
reduction in scope are happening in the project pursuant to which it
cannot be predicted as to what shall be the appropriate quantity of
minor minerals. Hence, such presumption that the 40 K.M length of
road work would require around 4.38 lakh cum of stone aggregates,
11.62 lakh of morrum/earth and 40,000 cum of sand. It is pertinent to
state here that, to reduce the use of minor minerals and to make the

project more environmentally friendly; the Respondent No.14 is

GAMMON INFRISTRUCTURE PRQUE
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using fly-ash and industrial waste material in execution of the
project.

8. That, in reply to the contents of Paragraph-9 and 10 it is stated that
there was utter failure on the part of the Opp. Party No.2 and its
subordinates in providing the requisite permit/quarry/source to the
answering respondent as has been explained in the above
paragraphs. Such reply from the Tahsildars of Danagadi, Darpan and
Dharmasala and as well as the reply from the SEIAA authorities
establish the failure of the Respondent No.2 in providing the
permit/quarry/source to the Respondent No.14.

9. That, in reply to the contents of Paragraph-11 it is stated that there is
no bar in using the minor minerals in the road construction upon
payment of royalty as per Sec-58(5) of the Orissa Minor Mineral
Concession Rules, 2016. Furthermore, the answering respondent is
no way involved in any illegal lifting of minor minerals. Moreover, if
the petitioner was aware as to such illegal lifting; it was prudent upon

the petitioner to approach the Police authorities, but having failed to
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involvement of the answering respondent in illegal quarrying as
alleged, it cannot be presumed that the answering respondent has
procured such minor minerals by illegal extraction.

10. That, the contents of Paragraph-12, 13, 14, 15, 16, 17, 18 and 19 are
denied. It is stated that, as the answering respondent could not
deposit the R-Form as per the Orissa Minor Minerals Concession
Rules, 2016; appropriate royalty has been deducted from the bills of
the Respondent No.14 as per Sec-58(5) of the Orissa Minor Minerals
Concession Rules, 2016. The answering respondent is not aware of
any unauthorised extraction of earth for highway expansion from the
areas suggested by the petitioner/applicant. Moreover, if the
petitioner/applicant is aware of such illegal quarrying; then it ought
to have taken steps for registration of criminal proceeding against the
alleged persons engaged in such excavation. But rather than doing
that, the applicant without any proof whatsoever has blamed the
Respondent No.14 for such extraction. The answering respondent

given details as to how much royalty has been deducted from its bill

-
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- ‘andls yet to be deposited by the respondent No.12. The answering
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respondent has also intimated hereinabove as to how much royalty
has been paid by it directly against the minor minerals utilised by it
and how much royalty has been paid by its sub-contractor. Moreover,
the excavation of earth/morrum and sand; being done as per the
Circular and Notifications, does not require environmental clearance.
Furthermore, the stone products being purchased from local market
against payment of GST as well as royalty; such activity does not
necessitate environmental clearance. It is denied that the actions of
the Respondent No.14 are any way in violation of OMMC Rules, 2016
and Environment (Protection) Act, 1986. It is also denied that, the
answering respondent is involved in any illegal extraction of minor
minerals. In view of the above documentary evidences of payment of
royalty; the bald assertion that no royalty has been paid by the
Respondent No.14 is blatant falsity and aimed at stopping the
infrastructural project. It is mere shifting of responsibility on the part
of the petitioner in stating that it is the Respondents who ought to
have taken action to stop such illegal excavation whereas the

i {A Eeflﬂ“r itself did nothing about such illegal excavation including
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failure to lodge an FIR U/s-379 and 414. Moreover, the answering
respondent was no way involved in any such illegal excavation and
hence the Respondent authorities deemed it fit not to take any action
against the answering respondent.

11. That, the interpretation provided in Paragraph-20, 21 and 22 are
denied. Moreover, the said judgment has no relevance or
applicability in the present matter.

12. That, the contents of Paragraph-23 are denied. It is stated that the
procurement of morrum/earth and sand by the Respondent No.14
has been exempted from environmental clearance as has been
described hereinabove. Furthermore, the stone products have been
purchased from local vendors and the authenticity of the said minor
mineral can be questioned to the said personnel from whom such
minor minerals have been purchased. Furthermore, the answering
respondent having paid apropos royalty; there is no default that can
be attributable to the answering respondent. Therefore, when there

has been no illegal extraction; the prayers made in Paragraph-23
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has a huge benefit for the entire State of Odisha and no illegality is
being committed by the answering respondent. If the said work is
stopped at the insistence of such applicant who has himself failed to
take appropriate steps and also has criminal investigation pending
against him; then not only the Respondent No.10 and 14 but also the
entire population of the State of Odisha suffer because of such
directions by this Hon’ble Tribunal.

That, the contents of Paragraph-24 and 25 are no way applicable as
has been explained herein above. The answering reserves its liberty
to mutatis mutandis borrow the above submissions/averments at the
time of final hearing.

That, the contents of Paragraph-26 are blatant allegation without any
authenticity in them. It is reiterated that, the private respondent was
no way involved in any illegal extraction which would have forced
the Tahsildar to restrain the private respondent. Moreover, the
procurement of minor minerals has been done as per the norms of

the Government and as per the requirement of the site. It is further
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case as in illegal mining, the proceeds of such mining are sold in the
open market whereas in the present case; all the minor minerals
legally procured by the answering respondent have been utilised in
the execution of the governmental work which will benefit the larger
public.

15. That, the contents of Paragraph-27 are denied as no environmental
clearance required as per the Notifications and Circulars of the
Central Government. Moreover, the answering respondent having
not indulged in any excavation itself; cannot be said to be requiring
environmental clearance for using the minor minerals in the project.
At the cost of repetition; it is further stated that the MoEF&CC, Gol
has exempted Environmental Clearance for extraction of sourcing or
borrowing of ordinary earth for the linear projects such as: roads,
pipelines, etc. and accordingly issued amended EIA Notification vide
S.0. No.1224E dtd.28.03.2020. In pursuance to the said Notification,
the State Pollution Control Board, Odisha; has exempted from

Consent Administration of the Board under Water (PCP) Act, 1974

GAMMON INFRABTRUCTURE PROJECTS ED

-GECPL QI
AUTHORISEQ S {A OR




159

has been communicated by the Department Revenue and Disaster
management vide letter No0.3776, dtd.03.02.2021.
Copy of the SPCB Resolution No.363 dtd.07.01.2021 is annexed

herewith as ANNEXURE-R14/M, Pg. 245-246.

Copy of the letter No.3776 dtd.03.02.2021 is annexed herewith as

ANNEXURE-R14/N, Pg. 247.

16. That, the contents of Paragraph-28, 29, 30, 31 and 32 are no way
relevant to the answering Respondent and ought to be replied by
authorities. It is again stated at the cost of repetition that the
answering respondent has not indulged in any illegal excavation as
alleged.

17. That, the grounds stated at Paragraph-33 are denied. It is stated that
none of the allegations in the said grounds can be attributable to the
answering respondent as the answering respondent has not
undertaken any illegal excavation in contravention of the mining or
environmental laws.

155. That, with regard to the interim prayer as prayed by the petitioner,

is denied. The answering respondent is undertaking

UCTURE PROJ

(4

AUTHORISED $!




19.

20.

160

infrastructural project. If any impediment is directed in such
execution of the work, not only the answering respondent and
Respondent No.10 but also the general public shall suffer irreparable
loss and injury. If there is a prima facie case then it is in favour of the
answering respondent. Moreover, the balance of convenience also
tilts in favour of the respondent No.14 and the Respondent No.14
shall suffer irreparable loss and injury if such interim direction as
prayed are granted. With regard to the main prayer, it is stated that;
there is no illegal extraction and hence the independent committee is
not required as there is nothing to access. The answering respondent
has categorically replied with regard to the other prayers in the
averments above which it begs liberty to borrow mutatis mutandis and
rely upon the same at the time of final hearing.

That, in view of the above submissions; the present petition ought to
be dismissed in limine with cost.

That, the answering respondent reserves its liberty to add, amend,

alterthe above averments in the interest of justice and fairplay.
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I, Sri Prasant Nath, aged about 62 years, S/o-Brahmayr ,.;El,atﬁ;’
resident of Plot No.246, Saheed Nagar, Bhubaneswar, Khordha-751007

hereby solemnly affirm and state as follows: -

1.  That, I am the Power of Attorney Holder of the Respondent
No.14 in the present case.

2.  That the facts stated above are all true to the best of my
knowledge and information received.

3.  That the documents annexed herewith are true copies of its

Originals.

IDENTIFIED BY
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Man held in Odisha's Keonjhar for extortion,
blackmail

by Sambad English Bureau @ 9 @ @ (27 @

July 7, 2019, 12:17 PM IST

8

Keonjhar: The district police today arrested a person on charges of blackmailing and
extorting money from people by threatening them to file RTI application against

them.

The arrested has been identified as Sashibhusan Patnaik (55), a resident of Keonjhar

town.
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Some private organisations had recently @ged a complaint with Keonjhar Town
police alleging that Patnaik extorted money from them after threatening them of

obtaining information about the organisations through RTI application.

The accused is being interrogated at the police station for ascertaining the amount
of money collected by him from various persons.
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‘RTI Activist’ Arrested On Extortion Charge In Keonjhar

% 07/07/2019 & Odisha News Tune ¢ Leave A Comment

Keonjhar: A man, claiming to be a RTI activist, was arrested by Keonjhar Police on charges of blackmailing and

extorting money from people by threatening people to file RTI application against them.

As per the reports, the accused identified as Sashibhusan Behera (55) used to collect money by threatening
people, including Government officials and private companies to file applications under the Right to Information
(RTI) against them.
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Sources said the accusedm a resident of Town police M‘on area, was in operation since the last few y1ar6 6

now. He first filed an RTI query with and then threatened the victims.

Unable to bear his trauma, some victims filed FIR against him at the Town police station recently. During

investigation, it was revealed that Sashibhusan was indulged in this illegal activity.

He was booked on charges of cheating, extortion, and blackmail.

W Tagged  arrested Extortion charge Keonjhar RTI activist
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Earth & Morrﬁm Abstract
Sl. No.| Description Eeuer Date CHses Product Quantityiin FY Remarks
No. No. Cum)
Payment of Rs. Regarding
2656000 RTGS Extraction of
1 from MSIL to 08.04.2022| 196706 | Morrum 16,600.00 | 2022-23 | Morrum against
Tahasildar Letter No. 4138
Dharmasala dated 23.10.2021
Payment of Rs. Regarding
980000 RTGS Extraction of
2 from MSIL to 08.04.2022| 196705 | Morrum 8,500.00 | 2022-23 | Morrum against
Tahasildar Letter No. 2588
Dharmasala dated 13.07.2021
Payment of Rs.
29,46,725 to Permit No. 764
Tahasildar dated 10.03.2023
3 Danagadi from 10.03.2021 764 Morrum 70,000.00 | 2020-21 for extraction of
MSIL for Moorum
approval of
Excavation of We have
Soil from purchased the
Binapani morrum/earth
Pradhan from from approved
4 Soil Sairat Case | 3290 | 15.09.2020 Earth 25,608.00 | 2020-21 quarry of
No. 08/2020-21 Binapani
(under Pradhan C/o-
Tahasildar Rangadhar
Dharmasal) Pradhan
Qﬁgjri:' i?ar:;it We have lifting
5 |No.3 from Mining| &P | 18.01.2025 Earth 24,000.00 | 2024-25 | °rdinary sail from
Officer, Jajpur No.-3 the Approved
! rth
District FRthQuany
gj;?;a IE:rrr:-Ti ¢ We have lifting
b S Q.P- ¢ |ordinary soil from
6 Nggi;rec;m‘]r;f}?:ir:g Ne .4 18.01.2025 Earth 43,630.00 | 2024-25 the Approved
! rth
District EAm Y
1,88,338.00 Cum
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~ OFFICE OF THE TAHASILDAR, DHARMASALA

Demand Notice No 4470 Date. 16.09.2020

(Touzi Misc. Case No. 08/2020-21)

Binapani Pradhan W/ o- Rangadhar Pradhan

eposit royalty along with other charges payable to the Govt. Account t‘{-ﬂd&f
vision _f OMMC Rule-2016 for lifting of excavated Soil in Touzi Mise.

te you that, the following amount ie. Royalty, Additional
, Surface Rent , Dead Rent and Income Tax as calculated below

by Collector per

v 25 Acres i.¢
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Grant of Quarry Permit
[See rule 35(1)]
Quarry Permit No.03 /2025

Date. 18.01.2025

Whereas, Kartik Chandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt.
Ltd., MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack applied for grant of quarry permit
for extraction and removal of 50000 Cu m of Ordinary earth (minor mineral) from Mouza Anjira, Plot
No.5877, 5874/7755, 5885, 5886, 5887, 5888, 5889, 5890, 5891, 5892, 5893, 5894, 5895, 5896, Khata
No. 1729, Area-4.00 Acre / 1.619 Hectare of Vill- Anjira under rule 34 of the Odisha Minor Mineral
Concession rules, 2016 & Amendments and has paid an application fee of Rs.200/-, permission is
hereby granted to quarry, collect and remove 24000 Cu m of Ordinary earth (minor mineral) from
Plot No.5877, 5874/7755, 5885, 5886, 5887, 5888, 5889, 5890, 5891, 5892, 5893, 5894, 5895, 5896,
Area-4.00 Acre / 1.619 Hectare of the aforesaid quarry / area as indicated on the plan annexed hereto
on the following condition and on payment of advance royalty amounting to Rs. 19,20,000/- (Royalty
*+ Additional Charges) calculated at the rate of (Rs.35/- +45/-) per cubic metre (as specified in Schedule
[ to the Odisha Minor Mineral Concession Rules, 2016).

1. The permit shall be valid for 03 months from 22.01.2025 to 21.04.2025.
2. The permit holders shall abide by the conditions provided in rule 37 of the Odisha Minor

Minerals Concession Rules, 2016 & subsequent Amendment

Mining Officer-cum-Competent Authority,
Jajpur District

GOVERNMENT OF ODISHA \
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@gov.in

Memo No. hhs” /MM, Jajpur/Date____ Q0 018095~

Copy to Kartik Thandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt. Ltd.,
MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack for information. ; '\;-
e
% .

Mining Officer-cum-Confpetent Authority,
Jajpur District
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Grant of Quarry Permit
[See rule 35(1)]
Quarry Permit No.04 / 2025

Date. 18.01.2025 A

Whereas, Kartik Chandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt.
~ Ltd., MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack applied for grant of quarry permit
for extraction and removal of 50000 Cu m of Ordinary earth (minor mineral) from Mouza Barada, Plot
No.790, 789, 867, 866, 865, 863 & 957, Khata No. 361, Area-7.25 Acre/ 2.934 Hectare of Vill- Barada
under rule 34 of the Odisha Minor Mineral Concession rules, 2016 & Amendments and has paid an
application fee of Rs.200/-, permission is hereby granted to quarry, collect and remove 43630 Cu m of
Ordinary earth (minor mineral) from Plot No. 790, 789, 867, 866, 865, 863 & 957, Area-7.25 Acre /
2.934 Hectare of the aforesaid quarry / area as indicated on the plan annexed hereto on the following
condition and on payment of advance royalty amounting to Rs. 34,90,400/- (Royalty + Additional
Charges) calculated at the rate of (Rs.35/- + 45/-) per cubic metre (as specified in Schedule I to the
Odisha Minor Mineral Concession Rules, 2016).

. The permit shall be valid for 03 months from 22.01.2025 t021.04.2025.
2. The permit holders shall abide by the conditions provided in rule 37 of the Odisha Minor
Minerals Concession Rules, 2016 & subsequent Amendments. /f ;\\x

N

Jajpur District

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@gov.in
Memo No. URE] TMIM, Jajpur/ Date____ 90~ Ul QU9%"
Copy to Kartik Chandra Senapati, Chief Liaison Manager, M/s. M.S Infraengineers Pvt, Ltd.,

MSIL Building, At-Nuapada, PS-Madhupatna, Dist-Cuttack for information. /

Mining Officer-cum-Co
Jajpur District

etent Authority,



ANNEXURE-R14/CSERIES

Stone Prodl& Abstract '1 8 O

ST I\
S.No.|  Description ":t:" Date | Challan No. | Product Q"Z':"g ey Remarks
Respondent
made this
0196794, agreement for
0078352, :
extraction of
98128A4378, 23 boulder for
Rahadpur Quarry 38128A4499, 2022-23 to :

1 Agrt.(Own Quarry) 24.06.2022 38244D3EBB, Boulder | 2,04,000.00 2026-27 Co':}'}.s‘ltr;lsctlorlof
3A3B4644CC, : ngm
3A4D764968, RUHR
3A4D764968 Sl i

agreement &
mining plan
Respondent
made this
agreement for
Dankari Quanry MR No. extraction of
Salfat Casa No. 0671838 dt. boulder and
41/2015-16 (under ol Ll Blogkad for
2 Tahasildar 0672364 dt. | Boulder 25,926.00 | 2016-17 | future utlllzatlo_n
Dharmasal)-Own 03.02.2017 & and stopped this
Quarry 0672367 dt. quarry by Govt.
03.02.2017 per annum
25926 as per
agreement &
mining plan
Further on dated
25/08/2023
, made this
Da.nkan Susnry agreement for
Sairat Case No.  raitonof
AtdiS 1alinder MR No boulder for
3 Tahasildar : Boulder 30,008.00 | 2023-24 :
Dharmasal)-Own 0078438 Construction of
NH-53 per
Quarry made on
dated 25.08.2023 annum 30008
cum as per
agreement &
mining plan
Supply of Boulder .
from Balasore Soro N“%’%;:gﬁ A q
3 Quarry in the name 0%98245 (9390 Boulder 5,634.00 g;:::rve
of Sunil Ku Swain- T R
Own Quarry rip = 6 cum)
2,01,975 MT
Purchase of Boulder Baiilder 11.57 = Purchased from
from Rout Traders 1,28,846.57 Traders
5 Bill No. 24 to Gum
07
Purchase of Stone Purchased from
from Rout Traders Stone 7,145.36 Traders
20,147 MT /
6 Purchase of Spall Bill No. M/S- Bouilder 1.57 = Purchased from
from Sri Sai Balaiji 01/2022-23 12,832.47 Traders
Cum
Purchase of 10mm ;
7 Stone from Sri Sai Bill No. 100, Stone 5,934.29 Purchased from
: 84, 75 Traders
Construction

4,20,327.19 Cum
2,52,196.31 60% of Total Boulder
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Governmeryof Odisha

Cyber Treasury

eChallan

Name of the Depositor

MAHENDRA SWAIN

2. |Depositor's Address NEAR BALASHRAM, KHAPURIA MADHUPATNA QOdisha Cuttack 753010
District Cuttack
38128A4378

Total Transaction Amount (In Rs.) |Rs. 8916057/~ ( echallan- Rs. 8916057/- + agency- Rs. 0/- )

Eighty Nine Lakh Sixteen Thousand Fifty Seven Only

3
4, e Challan Reference Id
5
6

Amount (In words)

Head of Account

Amount Challan Number & Date
Rs. 8916057/-| 0853/7080 - 31/08/2024

Head Of Account
0853-00-102-0217-02021-000

Description

Odisha Minor Mineral
Concession Rules

Total Amount Rs. 8916057/-

Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transaction ID S88788981.

30/08/2024 05:53:18 PM

Succesful: Confirmation Received from Bank as Success

Bank Transaction Date & Time

Bank Transaction Status

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 02/09/2024 12:25:15 PM




. 2. '
.&&@ Governmen% of Odisha ] @4
:( ! Cyber Treasury

\§ '?* eChallan M

T Name of the Depositor MAHENDRA SWAIN

2. |Depositor's Address NEAR BALASHRAM, KHAPURIA MADHUPATNA Odisha Cuttack 753010
3. |District Cuttack

4. |e Challan Reference Id 38128A4499

5. |Total Transaction Amount (In Rs.) |Rs. 7273001/- ( echallan- Rs. 7273001/- + agency- Rs. 0/-)

6. |Amount (In words) Seventy Two Lakh Seventy Three Thousand One Only

Head of Account

Description Head Of Account Amount Challan Number & Date
Odisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7273001/-| 0853/7255 - 31/08/2024
Concession Rules
Total Amount Rs. 7273001/-
Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transaction ID S88788981
Bank Transaction Date & Time 29/08/2024 01:33:15 PM
Bank Transaction Status Succesful: Confirmation Received from Bank as Success

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 02/09/2024 12:14:50 PM
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Government of Odisha O @5
Cyber Treasury 3‘
eChallan B 4
1. Name of the Depositor MAHENDRA SWAIN
2 Depositor's Address NEAR BALASHRAM KHAPURIA MADHUPATNA QOdisha Cuttack 753010
3 District Cuttack
4, e Challan Reference Id 38244D3EBB
) Total Transaction Amount (In Rs.) |Rs. 7198641/ ( echallan- Rs. 7198641/- + agency- Rs. 0/-)
6 Amount (In words) Seventy One Lakh Ninety Eight Thousand Six Hundred Forty One Only
Head of Account
Description Head Of Account Amount Challan Number & Date
Qdisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7198641/-| 0853/9299 - 30/11/2024
Concession Rules
Total Amount Rs. 7198641/-

Bank Details

Name of the Bank PUNJAB NATIONAL BANK

Mode of Transaction Over the Counter

Bank Transaction ID 3011202410452158655781

Bank Transaction Date & Time 29/11/2024 03:56:02 PM

Bank Transaction Status Succesful: Confirmation Received from Bank as Success

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 02/12/2024 10:42:06 AM




/-
Governmer%qof Odisha | @6
Cyber Treasury l,'_ 5
eChallan ' '.- :
1. Name of the Depositor MAHENDRA SWAIN

2. Depositor's Address KHAPURIA MADHUPATNA Odisha Cuttack 753010

3 District Cuttack

4, e Challan Reference Id 3A3B4644CC

5 Total Transaction Amount (In Rs.)  [Rs. 719864 1/- ( echallan- Rs. 7198641/- + agency- Rs. 0/- )

6 Amount (In words) Seventy One Lakh Ninety Eight Thousand Six Hundred Forty One Only

Head of Account

Description Head Of Account Amount Challan Number & Date
Odisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7198641/-| 0853/981 - 04/01/2025
Concession Rules
Total Amount Rs. 7198641/-

Bank Details

Name of the Bank

PUNJAB NATIONAL BANK

Mode of Transaction

Over the Counter

Bank Transaction 1D

0401202510502683489234

Bank Transaction Date & Time

03/01/2025 02:08:33 PM

Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 04/01/2025 07:32:34 PM
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. . l.
Government of Odisha E : E
Cyber Treasury
eChallan E. .
1. |Name of the Depositor MAHENDRA SWAIN

2. |Depositor's Address

NUAPADA MADHUPATNA Odisha Cuttack 753010

District

C:uttack

e Challan Reference Id

3A4D764968

Total Transaction Amount (In Rs.)

Rs. 7223428I- ( echallan- Rs. 7223428/- + agency- Rs. 0/- )

el 180~ U B o

Amount (In words)

1

Seventy Two Lakh Twenty Three Thousand Four Hundred Twenty Eight

Head of Account

Only

Description Head Of Account Amount Challan Number & Date
Qdisha Minor Mineral 0853-00-102-0217-02021-000 Rs. 7223428/-| Not Generated
Concession Rules
Total Amount Rs. 7223428/-
Bank Details
Name of the Bank PUNJAB NATIONAL BANK
Mode of Transaction Over the Counter
Bank Transacﬂon ID M780280 |

Bank Transaction Date & Time

08/04/2025 01:35:10 PM

Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

Deposit of Royalty and other Government dues in respect of Rahadpur BSQ-10 Ac for lease period 25-26

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 08/04/2025 02:13:10 PM
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¢§$;°° Government of Odisha
: 3 p! Cyber Treasury

\4 ¥ eChallan
1. Name of the Depositor MAHENDRA SWAIN
2. |Depositor's Address NUAPADA CUTTACK Odisha Cuttack 753010
3. District Cuttack
4, e Challan Reference Id 3ABB36AET72
5.  [Total Transaction Amount (In Rs.) |Rs. 7223428/- ( echallan- Rs. 7223428/ + agency- Rs, 0/-)
6. |Amount (In words) Seventy Two Lakh Twenty Three Thousand Four Hundred Twenty Eight

Only
Head of Account
Description Head Of Account Amount Challan Number & Date

Minor Minerals- Stone - 0853-00-107-0217-02266-954 Rs. 7223428/-| Not Generated

Collection of Royalty

Total Amount

Rs. 7223428/-

Bank Details

<

Name of the Bank

PUNJAB NATIONAL BANK

Mode of Transaction

Over the Counter

Bank Transaction ID

M407603

Bank Transaction Date & Time

25/08/2025 11:48:29 AM

Bank Transaction Status

Succesful: Confirmation Received from Bank as Success

Payment Remarks

Deposit of Royalty and Other goverenment Dues in respect of Rahadpur BSQ-10 Ac for Period 25-26

* This is a computer generated challan and doesn't require any signature or stamp.

Generated on : 25/08/2025 06:16:25 PM
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CHAPTER-8.0 - 15 B
15. Manpower: « N e
a) Supervisory (inclusive of statutory personnel's) : g
Si Designation Qualification Numbers
No.
1 Mine Manager/Mine | Second class Manager's 1
Permit Manager Certificate of Competency
(DGMS)/  Permit Mine
Manager's Certificate  of
Competency (DGMS)
2 Supervisor Matriculate 1
Total 2
b) Non-Supervisory (Skilled, Semi-skilled and Unskilled) :
Skilled:- 4
Semi-skilled: 6
Unskilled:- 14
Total:- 24
c) OMS :
Highest ore production /annum : 82743 Cum
Working days per year : 300 days (on an average)
Production per day : 82743/300=275.81cum
Output per man shift (OMS) = 275.81/24= 11.49 Cum
Approved
i Geology
Depﬂ?hgg:gd E)fﬁcer
Directorate of Geology
Bnhubaneswar
d -
Satyaranjan Mohanty
RQP/OD/058/2016

21
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From: -

To

Sub:

Sir/Madam,

28 EE

FORM - F
Intimation to Successful Bidder [See rule 10(11), 16(9), 27(6)]

Letter No. 9\6?—%‘ Dated_ 2&* T 2!

Tahasildar, Dharmasala

Dist- Cuttack

190

Mahendra Swain, S/O- Baidhar Swain Vill- Khapuria Po- Madhupatana

Intimation to successful bidder.

This is to intimate that, you have been selected as the successful
bidder for quarry lease described below, namely: —

Rahadpur Black Stone Quarry vide Sairat Case No 28/2021, Area
Ac. 10.00 for a period of five years based on your application for the said
lease. The amount of additional charge bid by you and accepted is Rs
(130+131+1) = 262 per cubic meter. The Cluster mining plan has been
approved and the environment clearance for the said lease has not been
obtained. The tentative selection is subject to the provisions of the OMMC
Rules, 2016 and to the terms and conditions annexed with this letter.

You are directed to convey your acceptance to the terms and
conditions and to deposit an amount of Rs 5132633.00 (Rupees Fifty One
Lakh Thirty Two Thousand Six Hundred Thirty Three) only as 1/4% of
the bid amount of the year as prescribed under rule 27(7) & (9). Proof of
deposit of the aforesaid amount along with acceptance should reach the
undersigned within fifteen days of the date of issue of this letter failing
which this intimation shall stand automatically revoked without any
further notice and the earnest money shall stand forfeited.

You are also directed to execute deed in respect of the quarry lease
for the aforesaid area within the period specified in sub-rule (1) of rule 43
of the Odisha Minor Mineral Concession Rules, 2016.

— Vb
Tahasildar, Dharmasala

(Name/ Designation)

(Competent Authority)
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LEASE DEED AGREEMENT

THIS INDENTHRE MADE THIS =
..... GOA Dayo!  fo ww}/zon
¥ Between, Y

The Government o4 |
Represented thro
Sri Pravas I\mm:
hereinafter called U

e Brtlg
tDs D0)

Qe+

. Competent Authority
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Sri Mahendra kumar Swain aged sbout 60 years s/o-Baidhar Swain of . :
khapuria,p.s-madhupalana,dist-cuttack.by ~ profession busincss by ~caste v o
khandayat. - .} ' Cz— o ]
(Hereinafter called the lesses which expression shall there the context to admit
be deemed to include his Heirs Executors, Administrators, Assings) of the other ‘
part. ————
|, Sairat Case Record bearing No. 41/2015-16
2. Name of the quarry;: Dankari Black Stonc Quarmy
6/11 : —_——
3, Lease Period: Long Terms Lease (SYears) 5
4. Period for which lease deed is executed from : (one year {rom the execution ; 3
of the deed) i e :
5. Minimum Guarante>d Quantily per Annum":_25_926 Cu.M for the'year 2016,17

6. Amount deposited as per mining plan for minimum granted quantity (for the 1*
year) with additioral charge, dead rent surfade rent dc as per OMMC Rule

calculated below :- R

Royalty and additiobal charge: Rs. 33,70,380.00
Dead Rent: Rs.y 95,962.00 T &\
Surface Rent: : Rs. }’ P SN
Total Amount depo-ited Rs. 34, 66, 342.00 "} g
; i
7 e o= o Satfastule . A (;l
MBLLZ & W modea ¢\o\- Aweaa K Crtoum fj L :
Dosamem A beo(r) #<3:00 faheda. & \'N ,
i
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The:. lcsw: has deposited an amount of Rs. 34,66,342,00 vide MR
0671838 di-20-06-16,0672364 dt-03-02-17, 0672367&1:—03-02-[7?40

Besides jhis lessee will deposit the royalty, additional charge, surface
rent, dead rent and together deposit including eavironmeat managemeat fund
and TCS for goming subsequent year as per OMMC Rule 2004 /OMMC
amendment Rul§ 2014 / 2015 and rules/ instruction / order from the higher
quarter or Govennment of Odisha for time to time. The lessee will execute
quarter or governnent of odisha for time to time .The lessee will execute lease
deed for the above period separately in each subsequent year.

¥ e

The lessge is bound to obey the direction of the Competent Authority
for operation / function of sairat source and will abide by the Rules Regulation
and Subsequent imendments there to subject 1o the strict compliance of the

following terms and condition.
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The lessee shall abuit: vy the provision of minor minerals Rules & Regulations
framed there under and order received from Lhe higher authorities

communicated from time to time for the development e sources of minor
minerals. -————-—‘_"_7
The competent authority reserves the right to cancel / amend the
agreement as and \yhen required if necessary without any reason thereof.
T

S
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LEASE DEED AGREEMENT

ey EORMN
FORM OF QUARRY LEASE
[SEE RULE 27 (13)

THIS INDETURE made this Day of 25/08/ 2023,
Between

The Governor of Odisha, Represented through TAHASILDAR DHARMASALA SRI SWAGAT

b ey

DAS OAS (1) SB hereinafter called the_“Lessor” (Competent Authority) of the first part.

—

{ AND
Sri Mahendra Kumar Swain aged about 73years son of Late Baidhar Swain of

Village — Nu_padaBallsahl Po/Ps -~ Madhupatna , Dist-Cuttackby castKhandayay'
Occupation — Business . Aadhar No - 454102007930/PAN NO - ACXPS7638H /Ph-
7606011001 . Hereinafter called the lessee which expression shall there the context to admit

be deemed to include his Heirs, Executors, Administrators, Assignees) of the other part.

WHEREAS the iessee has applied to the Competent Authority concerned for a quarry
lease for DANKARI BLACK_STONEQ_L_J_QBBY I}IO-Glll in accordance with the provisions of the
Odisha h;l-i-r.u-)rmMinerals Concession Rules, 2016 in respect of the land described in Part-I of the
Schedule and has deposited a sum of Rs. 44,92,060/- (FOURTY FOUR LAKH NINTY TOW
EOL_!?E_N_Q SIXTHY ) only as Roya{t_y’ and other Gowt . dues vide MR NO- DT-

Julh ]
% L0

p I o
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SAIRAT CASERECORDNO  -:  41/2015-16 -
NAME OF THE QUARRY -:  Dankari Black Stone Quarry No-G/ll
PERIOD OF LEASE - FOUR year from the date of execution.

MINIMUM GUARANTEED QUANTITY PER ANNUM 30.008.08 Cubic Meters.
For 1* Year, MGQ — 30.008.08 Cubic Meter

[ sl.No. [tem ~ Amount | MRNo. |
1 | Royalty (130+295)30,00808 | 12753434 AT
z " Surface Rent o - SRR ¥ o Tafe
3 |[DeadRent e e L =Ll
N . g 12805448 ek Rl
For 2nd_Year, MGQ — 30.008.08 Cubic Meter _ —
SLNo. [tem 1~ Amount |  MRNo.
__ 1 [Royalty (130+295)30,008.08 | 12753434 o 5
2 |SuffaceRent L. 50894 et
3 | Dead Rent E g 1020 .
Total et 5 | 12805448 EE e
For3rd_Year, MGQ-30.008.08 _____Cubic Meter S

SI. No. !tem P Amount —w:—MRNo __:__
|1 | Royalty (130+295) 30,008.08 St igeedey = -

2 fSumeteRent T T B SRpgelR S
. 3 | Dead Rent ] A e < 1020 S R e 2
L. el 12805448 | STel e
For 4" Year, MGQ-30 008.08 _ Cubic Meter
| Sl _N_E)iq ltem : | _r' 3 S Amount "KA_-R l_\_ld ]

1 [Royalty (130+295) 30,008.08 12753434
L2 jSudaceRemt — T - e 4T efege o W | '
| 3 Dead Rent S | It
15 [Total St e b _1333_"-’_5_‘_"{8 el S, = o

NB : The CALCULATION_OF ROYALTY AND ADDITIONAL CHARGE MENTIONED ABOVE IS
SUBJECT TO FINAL ORDER'\HON’BLE HIGH COURT IN WPC NO-25793/2023

AND WHEREAS the Competent Authority has communicated his approval to the grant of
lease on the terms, covenants and conditions hereinafter contained.

AND WHEREAS the lessee has already deposited requisite-Govt. dues for the 2nd term

—

year and shall deposit requisite Govt. dues for the subsequent years from 3rd term year to 5%

term
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WIOR NO- 9938900333

62 =)

ROUT TRADERS

nidi, PO- ARHUA DIST- JAIFUR,

_TAX INVOICE

Name and address of supplier, Serlal No - 24
Date 1 - 31.10.2021
#3/S ROUT TRADERS
AT-TARAMIIA, PO- ARHUA, Address of the reciplent / purchaser (place of | Address of delivery, if diffrent from
P.5 -DHARMASALA, DIST-JAJIPUR supply} the place of supply
GSTIN - 21AQZPRATE6D127
Mame of the purchaser
M/S INFRAENGINEERS PUT.LTD.
i AT RUAPALDA CHEAIA, KHAPURIA,
L PAADHUPATANA, CUTTACK-752010
!1 GSTIN- 21IAAHENMISBICIZP
s i Bascripiion in case of goods / HEN /sAC
[ stse e MAVERIAL | cods of the Oty. Unit Unit price |Total valun
i o f s
H ! 2008 1499.29 900,00 1,349,261.00
‘ 1 SUPPLY OF AGREEGATE ICLUDING | . ] ; . 5 3
F ; LOAOING & TRANSPOHTING | mtifl_____ 251771010 L 9719.82 2 T 270.00 2,624,351 40
i | BUST 3RRO.T1 200.00 176,142.00
s e Insuranca(if any) 0.00
| i Packing & Forwarding chargas(if 0.00
i !
| |
i Total 4,740,854.4D
I
CGET @32.5% 118,746.00
SG5T @2.5% 118,746.00
| IGSY @5.0% P
_1
[Grand Totat 4,987,346.40

Total éin wards)y: Fourly nine lakh elghly aaven thousand throe heundred fourty six & fourty only.

. jo g
Nz #do-
|, Signat



63 s9_

ROUT TRADE

AT-TARANHA,

PO- ARHUA DIST- JAIPUR,

MOB NO- 9938900333

TAX INVOICE

Hame and oddress of supplier, Serat Ma- 23
Date ; - 30.08.2021
/S ROUT TRADERS :
AT-TARANMA, PO- ARHUA, Address of the recipient / Address of delivery, if diffrent from
P.5 -DHARPAASALA, DIST-JAIPUR purchaser (place of supply) the place of supply
GSTIN — 21AQZPRATIGDIZY

Meaine of the purchaser

Wi/S INFRAENGINEERS PVT.LTD.
AT-HUAPADA CHHAKA, KHAPURIA, MADHUPATANA,
CUTTACK-753010

GSTIN- 2IAAHCNMZ587CIZP

Bescription In case of goods [ services HSMN /BAC
81, He. Code of the Qty. Unit Unit price |Total value
ggod
DA ( 255
! FROM 01.00.2021 TO 30.09,2021) gaitn wialde il 04 -1.561,485.50

Inaurancelif aay) 0,00

[Packing & Forwarding charges(if 0.00
uny)

Tols) 1,861,388,00
CGST @2.5% " 41,535.00
SCST @2.5% 44,535,00
IGST @5.0%
Grand Totad 4,744,458.00

Total finn words): Sevenleen lakh fourly four thousand four hundred fifly elgfht only. |

Neor]o- Rt

ature




TAXINVOICE

Home and addres 5 of supplier,

Serial Mo - 21

Bate : + 31.08.2021

AT-TARANIE, PO- ARHUA,

AR SN, e

B.5-DHA ,‘r]‘.".{fASn...A DISTFAIBUR

Address of the recipient / Addrass of
purchasar (place of supply)

)

i

I Wi/S ROUT TRADERS
i

"f"""f'-‘f" 7?‘5‘5’017!

i the purchaser

the placa of supply

deiivery, i diffrent from

i
I
| /S NFRAENGINEERS PYT.ETD
| AT-UAPADA CHEARA KEAPURIS, InDH EJ?.Q TANS, !
i
| CUTTACK-752010 i
i i7r
i GETIN- 21AAHCMIB587057
! s =i o il
o ] =
| - ; Gude of the Oty Baie Unit price {Tota! vaine
: A o C b mood e T
i | : 25106 2B2AT 74 By : 57 .22
1 FROM 04.08.2021 TO 31.08.2024) G £t ‘ e (I
:_“ bt insuranee(if aivy) 0.00
i A
Papiing & Forwarding charges(if fiRili]
! any}
i ; 2L
i Tatal 7,874,244.30
(SCsT BR.6% e 129,261 00
| e A, e T
3 SGET @2.5% 89,281,060
e e B
i
i
Grand Total 7,849,803.30
el A ) Fokad (i words) Sovoaty e faih fourt A riier izt .*_",',:f".iz Aidred Bree & poiss s‘-";':;}“’f e i

”"J WKMQ

siure



Sarial Mo -13

Date:-31.07.2021

BAASALS, BIST-4

» MEADHUPATANS,

i8N isac

Code o

L0 S

i
i
1
]
i
i
f

R S

1.857,3614.00 |

0.00

5

nely seven ousand awehe i

2

A

f




 BifS ROUT TRADERS
AT-TARANIIR, PO- ARHUS,
2.5 -DHARMIASA

Laue of tha

SO0,

208,075 50

i

: MR B v

: 5,801,584 .4
'l 754600 ]
| . AT A0 0 |
; i i i
i i :
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M/3 INFRAENGHNEERS PYT.LTH.
AT-NUAPADA CHHAKAKHARPURIA, MADHUPATANA,

AN f e
tAX INVOICE
and address of supplier, Serial Mo - 16
Date: -31.05.2021
i Mi/S ROUT TRADERS [ ,
AT-TARAMIIA, PO- AEHUA, fekidress of the recipient / Address of delivery, ifdiffrant from
.5 -DHARMASALA, DIST-IAIPUR purchaser (place of supply) the place of supply
GSTIN - 21AGEORATIGNIZY
Maime of the purchaser

" SiNe. | Description in cass of geeds | sarvieas | AT TC I . X
Cade of tha Qi Linit Unit price |Totad value
iy . .gopd —— SRS i
BOULDE e e =2
: g 2905 T 250,00 2 3.2
) (FROM 01.05.2024 TO 31.05.2024) £ 224005 SPadTan
T ' {nnurancelit any) 0.00!
i
| : g ehargesl | 0,00
| anyd
i
; ffotai 2,306,263.25
| CEET @2.5% £7,632.01
i
II ZGST @2.5% 57,652.00
|
1GST @5.0%% 2
Grand Tolal 2,420,527.25

! SRR

Total (in words): Twenty six lacs fourioon thousand one hu

ndred sixty eight & paise thirly one

Lorfe

“Signature



TAX INVOICE

Mame and address of supplier.

Bate - 30.04,2021

Seriel No - 15

W/5 ROUT TRADERS
ATTARANIIA, PO- ARHUA,
0.5 -DHERMIASALA, DIST-SAJPUR

G557 — Z1IA0ZPRETICDIZY

Address of the reciplent/
purchaser (place of supply}

Address of delivery, if diffrent from
ihe place of supply

MHame of tha purchaser
Lie 1
TTACK-753010
21 ARHCIZEETE;
e TR R
Gade of tho Qt)-‘. iinit Unit price [Totai valun
[ RN R gt _ano:d o 8 SEJHY
{ BOULDER .
ey ot} s G e a6.08|  5,097,274.
o {EROM 61 54,2021 TO 30.04.2087) &gy 18l L Sy0eT,2¥ 500
- lasurance(if any) 0.00
] : B 0.00
Total 5,027,271.00
CGST @n.5% o 125,682,00
SEET @255 e 125,3B2.00
1G5T @5 0% 3
i i N EREEE o e 5,278,636.00

Fotal {m_wards}: Fifly two lacs

ity eight the usand six hundred thirty five only.




b & g # ‘ ’i. f‘r‘
TAX INVOICE :
" name and address of supplier. Seriat No - 14
Date : - 31.03.2021

T Wi/S ROUT TRADERS
AT-TARANIA, PO- ARELA,
PE-DHABRIASALS, DIST-AIPUR

STHN ~ 21 AQZPRATIEHIZZ

Addgirass of

the recipient /

puichaser {place of suppiy)

Address of delivery, ifdiffrent from
the place of supply

Mame of the purchazer

1A/S INFRAENGINEERS PUT.LTD,
AT-HEAPADA CHHAKA KHAPURIA, MADHUPATANZ,
CUTFACK-753010
DEAARCMBSE7CAZP

EL Me. Desnriptimﬁﬁ case of gm‘-a--:_":: ..’t,eruic_cs T T asmisas |
Code of the Oy, Uit Unit price |Total value
TSRS e i . ood St
BOULDER =t i oR % i i
i 1079.08 i 270.00 5,691,347.55
! { FROM 01.03.2621 TO 34.03.2021) it £iD78.069 ? ! % =
R insurancelif any) 0.00
i : T e,
i ' Fotal 75,691,347.55
f CGST @2.5% 142,2084.00
i
l [SGST @250 142,284.00
1
1 et
| TGET fa0v T
!
Grand Totat i 5,575,916.56
S, LR Y = -
Total (77 words): Fifty nine lzcs seventy five thousand nine hundred fifteen & paise fifly five only.

Siznature

e
X {f € ot dfz‘-'ff‘




g =5
= 7 Ips g
TAX INVOICE _
T Nome and atdress of :.a.uppliier. i R T Serial Mo -13
bate : - 28-02-2021
/3 ROUT TRADERS S R A |

AT-TARANNA, PO- ARNUA, Addrass of the recipient / Addrass of delivery, if diffrent from
Bi5 -DHARF\J’H.@&SAU—‘., DIST-JAIPUR 1 pucchaser (place of supply) the place of supply
0 - ZTAQZPRATIGRIZT

Wanwe of the purchasar

ERS PVT.LTD.
AT-RMUAPADA CHHAICA, RHAPURIA, MADHUPATARMA,
CUTTACK- 753010

GSTIN- 21AAHMISE7CIZP

| msnisac

sode of the

Inticn in ease of goods / sepiices £
Zait price |Totat valon

S 1.

: BOULDER :
' (FRO 01.02.2021 TO 23,02.2024) 25408

i
RO -4
=3

W ¢ #7065 ,513,483.00

|i_i.2:l'-;;l:e{i_f any) " 0.00

Macking &-Efur\r.l;-xr:*.ing charges(if NG S 0,00
anmy}

Total 6,618,483.00

CGST (2.5 165,462.00 |

SGST @a.ht

Grang Toti - 6,949,407.00

Totai {.r‘}'i t_?ords}: Sixty nine lacs fourty nine thousand four hundred seven only.

4
Wil / _.)

/})1{_},,?? za-\J; b

" Stanature




Hame snd

addre

of supplisr,

 MJ/S ROUT TRADERS
AT-TRRANIA, PO- ARHUA,
P.S -DHARMAS
GSTIN - 2:A0ZPRETIGLIZ

TAX

INVOICE

- ._rm.lT.*n -32

Address of the recipient /
purchaser [place ol supply)

Mame of the purchaser

WI/S INFRAENGINEERS PYT.LTD.
AT-RUAFADA CHHAKA HAPURIA, MADHUPATANA,
CUTFACK-753010

ARHIVSEE7C1 20

_ﬂ_,_,M'_“______
|

GSTI-

5h Mo, I Bescription in case of yoads | sasvices

581 /SAC

Code sf the Unit

Qty

Date - 21-01-2021

Aridiress ol daliven,
thi place of supply

—— e

it dilfrent from

Uit price (Total value

BOULDER
1 PRGE 01O L2087 TO 31,01 3

Fat

.-F’—n't:i\'ia'.sj-_.?ﬁ';:.{f;i'rﬁi-n;;"E:Pl‘:lf_i;:{*:{l'r
any)

Grand Talai

nansd
25100 TC6G1.7 T ML

1,891, 26%.00

“o.og]

0.00

1,899,268 00

: . a7, 282700
T Tarasaon

1,985,834.00 |

Total (rn rord's 2

P i

Nineieen lacs aighfy five thousand eight hundred thirty throe only.

L o S e S

\ ", iy
A/ T
/

\ b 7 ur:‘ Lo

! Signamre | J
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¥

aduress of supplie

B

Serial Mo - (32
Date : - 30-11-202¢

Aodrass of the recipi

purchaser [place of supply

e |

GINEERS PT.L7D.
AR, KHAPURIA, MADHUPATANA,
TSRO0 '

0
i
e T SRS PN
4
i

; 5
I
|
;
i
4 HGET a0
x i i 3
: : i i
! i
i i Grand Yol
' ¥
: ;
R LR i .
! il G oy Eigliy bee baos fousty vine Housand one e dires
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................................................................ Blll No| M/5-01/2022-23
S Inira Engineer Pyt.Ltd (MSIL) pete] -~ pinE =
At.Nuapada Chakk :
Post: Madhupurgad =
Qisl-gt.l'l‘l_ac!t.,{}disha
Transportation of Spall Bill Period | 01.04.2022 to 30.04.2022
Work- Transportation of Boulder to your Crusher situated at Dankari ,Dist - Jajpur{Odisha)
Rate
Sl No Period Particulars Unit Trips | Quantity (MT)}| (Rs) Amount (Rs)
Quarry No-4 to
MSIL Crusher
01.04.2022 to Transprotion with - |~ 2
1 30.04 2022 Royallty of Spall MT 749 20146.98 ; 250.00 50,36,745.00 |7
: Gross Bill 50,36,745.00
Less
1 HSD | 24000 24,59,430.00
| 24000 24,59,430.00 _ 24,59,430.00 [~
Total Net 25,77,315.00 | _
Round Off (+/-)
Total Net Balance 25,77,315.00 ,/,{
Rupees: Twenty five lakh seventy seven thousand three hundred fifteen only.
ENCLS:- Abstract of Statement -1 page




— O B RS L R E s o

N il

1_ | 01-04-2022 L

2 | 02-042027 24 - 680.350

3 | 03-04-2022 | 7 1267.090 5 1267.090 ;

4 | 04-04-2027 59 1542530 : 1542.520

5 | 05-04-2022 34 951,430 . 951.430

g 06G-04-2022 a1 . 1029,790 = 1029.790

7 |70t a5e—a— 1068779 T ———— ]
7 _|07-04-2022 39, |__1068.770 . 1068.770
_.8_| 8042033 20 | " 506.670 3 506.670

9 | 09-04-2027 17 429,570 : 429.570
e i e e iy
Rims . o -

12 Tz-ad-zozz' 33 |~ amos0 . 828.050 3

13 | 13-04-2022 18 | 490,570 - | 4903570

14| 14-04-2023 : z - 2

15 | 15-04.2023 : = 3 -

16 | 16-02-2027 37 1074.570 . 1074.570

——= | 1074570
] 17-04.2022 22 634.710 : ! 634.710
8 | 18:04-2022 35 865.310 e 865,310
7 .

19 [ 19-04-2027 24 658.820 2 658.820
20-04-2022 | 33 | 1009.460 - 1009460 =
21-04-2022 55 1347.390 = 1347.390
22-04-2022 1530.99p v 1530.990
 23.04-2027 1329.87p > 1329.870

|24 | 24-04.2022 5 1287.310
25 | 25.04-2033 . 1418.140 :
26| 26-04-202 s 195.600
—— | 195600 | .
27 | 27-9a-2023 . Y e
e
SEE T

3|US.D?0.09

3.08,070.00

‘.'n‘,r Venfication

g o T

s L
&) %
F DOk e
EAvIH L
enal oot -
ject 10 Quantily att




Specialist in : Drilling, Blasting & Civil Works
Plot No. N/2-54 under Drawing BS NO. 136, Flat No.3, 3rd Floor, Treelet Homes,
Fl’iot No.- 868/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapalj,

x LS Bhubaneswar, Khordha, Odisha - 751015
& 0% e Ly Mail ID : sscchandikhoizmG@rediffmail.com
ol e GSTIN : 21ABMFS22950 125
o e Dite ;..

Tax Invoice

GSTIN: 21ABMFS22951,17S STATE CODE:21
BILL TO PARTY
Name:M S INFRAENGINEERS PRIVATE LIMITED INVOICE NO :55C/21-22/75
NEAR BALASHRAM, KHAPURIA,MADHUPATNA, =
|DIST-CUTTACK, ODISHA, PIN-7530 10 INVOICE DATE :31.01.2022
GSTIN:21AAHCM3587C17Zp
State ODISHA ,CODE:. 51 PERIOD: 01.12.2021 TO 31.01.2022
Description in case of HSN/SAC Code of s : Unit Price
L. (M. : :
S Ko goods/Service the goods/Service il TRIP | Qty. (M.T) {ML.T) Total Value
25 Supply of 10MM 251710 M.T 36 916.040 140.00 1,28,245.6(
Z | Supply of 10MM 251710 M.T | 105 | 2538.380 140.00 3,55,373.2C
3 Supply of DUST 251710 M.T 9 264.050 90.00 23,764.5(
Total 150 | 3718.470 5,07,383.3(
Add:CGST @ 2.5% 12,684.5¢
Add:SGST @ 2.5% 12,684.5¢
Total Tax Amount 25,369.17

f Total Amount after Tax 5,32,752.4;

Say: 5,32,752.0(

\ Tatal Invoice Amount in words . -

| Rupees Five Lakh ThirtyTwo Thousand Seven Hundred FiftyTwo Only
: Ceritified that the particulars given above are true and correct
BANK DETAILS

Bank Name:INDUSIND BANK,Chandikhol Branch
\Bank A/c:200010454268

Bank IFSC:INDBQ0O00225
' Terms & Caonditions
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Specialist in : Drilling, Blasting & Civil Works
Plot No. N/2-54 under Drawing BS NO. 1

Plot No.- 868/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapali,
Bhubaneswar, Khordha, Odisha - 751015

T g £

Mail 1D : sscchandikhol2010@rediffmail.com

e e ey,

GSTIN : 21ABMFS2295L128

36, Ffat No.3, 3rd Floor, Treelet Homes,

St g

B Sl S A et

‘221& :Mu

Tax

Prdps

Invoice

GST@: 21ABMFS22951,1ZS

STATE CODE:21

BILLTO PARTY

Name:M § INFRAENGINEERS PRIVATE LIMITED

NEAR BALASHRAM,I(H/&PURIA,MADIlUI’ATNA,

Dl_§T-CUTTACK,OD]SHA,PIN-?SSU10
N:21AAHCM3587C1ZP

State: ODISHA ,CODE: 21

INVOICE NO :S5C/21-22/84

INVOICE DATE :28.02.2022

PERIOD: 01.02.2022 TO 28.02.2022

Description in case of- HSN/SAC Code of. i A o uniepdee
SILN AMT) | Total Value
2 goods/Service - fthe goods/Service .‘J?Im_t”__ TR!P e QW (M ] (M) T
1 Supply of 10MM 251710 MT | 129 | 3163.460 | 140.00 4,42,884.40
2 Supply of DUST 251710 M.T | 185 | 4979.510 90.00 4,48,155.90
Total 314 | 8142.970 8,91,040.30
Add:CGST @ 2.5% 22,276.01
Add:SGST @ 2.5% 22,276.01
;” Total Tax Amount 44,552.0241
Total Amount after Tax 9,35,592.32

Bank Name:INDUSIND BANK,Chandikhol Branch

/|Bank A/r:200010454268
Bank IFSC:INDB0000225

-

Terms & Condltions

| I Say:l  9,35,592.00
Total Involce Amount in words
Rupees Nine Lakh ThirtyFive Thousand Five Hundred NinetyTwo Only
Ceritificd that the particulars given above are true and vorrect ‘J
" BANK DETAILS :
= ; TRUCTIONS

FOR SRI SALCONS

‘\c‘

QI)’ £ g ‘-'1\2-“:“: g
(Sea I*&&S]g‘n ature)

]

\




e _ s
Z~\SRI SAI CORSTRUCTION&S4'

Specialist in : Drilling, Blasting & Civil Works
Plot No. N/2-54 under Drawing BS NO. 136, Flat No.3, 3rd Floor, Treelat Homes,
Plot No.- B68/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapali,
} Bhubaneswar. Khordha, Odisha - 751015
Mail ID . 8scchandikhol2010@rediffmail.com
i GSTIN : 21ABMFS22951L12S

T e e e

GSTIN: 21ABMFS2295L175
LHLTU PARTY

Name:M S INFRAENGINEERS PRIVATE LIMITED INVOICE NO :55C/21-22/100
VEAR BALASHRAM,KHAPUR!A.MADHUPATNA,

STATE CODE:21

DIST-CUTTACK,ODISHA,PIN-753010 INVOICE DATE :31.03.2022
GSTIN:21AAHCM3587C1ZP

State: ODISHA ,CODE: 21 PERIOD: 01.03.2022 TO 31.03.2022

=

Supply of 10MM 251710 M.T | 115 | 2698.950 | 140.00 3,77,853.00
2 Supply of DUST 251710 M.T | 166 | 4403.000 | 90.00 3,96,270.00
Total 281 | 7101.950 7,74,123.00
Add:CGST @ 2.5%|  19,353.08
T

e MAS B Add:SGST @ 2.5%|  19,353.08
‘ A T Total Tax Amount 38,706.15

= e

Total Amount after Tax 8,12,829,15

Say:| 8,12,829.00

Rupees Eight Lakh Twelve Thousand Eight Hundred TwentyNine Only

Ceritified that the particulars given above are true and correct

E -

Bank A/c:200010454268

Bank IFSC:INDB0000225
Terms & Conditlons




Crusher Dm Abstract 9A9
W -

Eov Description | "% | pate Challan No. Product | UMY (0 | £y | Remarks
No. Cum)
Purchase of Dust
1 from Maa Stone Bill No. 500 to 645 Dust
Crusher 727.79
Purchase of Dust
2 from Maa Stone Bill No. 810 to 871 Dust
Crusher 909.92

Purchase of Dust _
3 | from Rout Traders Bill No. 24 to 07 Dust

2,471.34
Purchase of
4 Crusher Dust & Bill No. T953 Dust
Bazuri 1,349.68
Purchase of Dust
5 from Sri Sai Bill No. 100, 84, 75 Dust
Construction 6,144.27
Dust generate 30%
6 | atthetimeol fro.l poulder avilable = 4,20,327.19 x 40% Dust | 1,68,130.87

Boulder extraction
at Crusher

1,79,733.88
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< G :
f =
TAX INVOICEB TO B
MAA S'}C;NE PRODUGfé- = ~ {Invoice No. | Dated =
Gobareswar,Mahisara 800~ - — - - —=l16-Novel — =
Jajpur-755023 Delivery Note ‘Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC | i T T
State Name ; Odisha, Code : 21 Reference No. & Date. | Other References e
_C_On-sig-nueé(g-h][i{o) D LA e T LV e e A SR ""Eﬂlyer's Order NO. Dated <
M. S. INFRAENGINEERS PVT. LTD. e e e et e e
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date .
CUTTACK e el o U L i e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : OdiSha’ COde : 21 e b e s i e e 445 4 e s e e et | ¥ et At b e b S A L e e
Bill of Lading/LR-RR No. Motor Vehicle No. S
5 ODUAESR
Byer (Bl ) erms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK : ;
GSTIN/UIN : 21AAHCM3587C1ZP
_| State Name : Odisha, Code : 21
Sl Description of Goods  HSN/SAC | Quantity Rate per Amount
L T N SRR R e R | L S DR Lo (SRR R
1 ,DUST 2517 34.870 MT 240.00f MT 8,368.80
CGST 209.22
SGST 209.22
Less: ROUND OFF (-)0.24
....... [ET e S S : e v o mi’HB—?S? 00
TG Charalia T woreT o vy
INR Eight Thousand Seven Hundred Eighty Seven Only
PE E T THONISART T Taxable | Central Tax | State Tax LT R v T R
‘ Value “Rate | Amount Rate Amount | Tax Amount
(2517 I 8,368.80| 2.50% 209.22| 2.50% 209.22 418.44
A T . Total| _8,368.80 ......208.22] _209.22] 41844
Tax Amount (in words) INR Four Hundred Elghteen and Forty Four paise Only
Declaration |
We declare that this invoice shows the actual price of the I
goods described and that all particulars are true and |
correct, S

Vit B L Proiect
Al e ,Eh\"ed on

Wlalell
Subject to Quar (
Quality \Verificat é,Q QRN .

Received DY

P-MGhop

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Genergfed Javoiger -~ oy

DIMR N
MRN N
Signatur

Q%L%__Jam




’ 82 4
X il = 2 4
;
T TAXINVOICEB TO B
Gobareswar,Mahisara iQ’l___ . ..._|16-Nov-21
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References i
Consighes (SHpT0) Buyer's Order No. Dated 2
ﬁuipﬁgﬁ:ﬁmﬁ&EKEHTPE\érALTn Dispatch Doc No. " | Delivery Note Date
CUTTACK : L AL ST e s L Sl
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 e
Bill of Lading.R-RR No. | Motor Vehicie No.
e o | OD04E9801 I
e e el ) e | Deli
Buyer (B T0) ‘Terms of De wery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
i
Sil Description of Goods HSN/SAC | Quantity Rate per Amount
o i Bl B S | R AN
1 |DUST 2517 34, 670 MT 240.00| MT 8,320.80
CGST 208.02
SGST 208.02
ROUND OFF 0.16
e T B 5 ki i VT f 8 500
Amount Chargeable (in words) ¥ E'&OE
INR Eight Thousand Seven Hundred Thirty Seven Only :
T HSNISACTTTTTT Taxable Central Tax__ State Tax | Total |
Value Rate Amount - | Rate Amount | Tax Amount
12517 8,320.80| 2.50% 208.02| 2.50% 208.02 416.04
N ‘o Jotal|  8320.80] 208.02{ . 208.02| 416.04
TEX Amount [Iﬂ WOde} INR Four Hundred Sixteen and Four panse Only
Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct. e B S M et T ] ;
so L D‘Bf“'l(l project * SUBJECT TO JAJPUR JURIABSTION: 5 1. .1r
SN ree 4on This is a Computer GeneratédNARdisky /872_
wiatefia * - N MRN
subjectto Q4 m@@_?_g_‘\f‘ C Signatr \“.9\
tion S
Quality Verifica e
Received DY

P. MOhowpadttcg




— - TAXINVOICEB TOB =
[MAASTONEPRODUCTS  [ivoice No. Dated =
Gobareswar,Mahisara 502 16-Nov-249 =
Jajpur-755023 Delivery Note Mode/Terms of Payment |
CEIINUIN 21ARGEMOBISETZC— — = e s e
State Name : Odisha, Code : 21 Reference No. & Date. O Rl = =
Conslgnes Ship )~~~ -{Buyer's Order No. SlBatedi o e e
M. S. INFRAENGINEERS PVT.LTD. | . En i | Sy ]
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK e . 25
GSTIN/UIN : 21AAHCM3587C12ZP Dispatched through Destination
State Name : Odisha, Code : 21 >
Biil of Lading/LR-RR No. ‘Motor Vehicle No. s
... |ODO4F9821 =
Buyer @il to) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK .
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No‘ e Y 0 0 5 £45 4455 8 P ST B A 84 s 4t e o e gt 2y TERSTRR T VRPN EERRN S i o L e i i ettt o)
1 |DUST 2517 33.900 MT 240 00 MT B 136 .00
CGST 203.40
SGST 203.40
ROUND OFF 0.20
3: et T T J sl f8,54300
Amount Chargeable (in words) ' e e E &O.E
INR Eight Thousand Five Hundred Forty Three Only
HSN/SACT Taxable Central Tax | State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2517 8,136.00| 2.50% 203.40| 2.50% 203.40 406.80
o e o Total 8,136.00 203.40| _203.40 406.80
Tax Amount (in words) : INR Four Hundred Six and Eighty paise Only
Dedaration e g
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and g i #
correct. - Do GG L : I . o )
VISl DR !f " SUBJECT TO JAJPUR JUFﬁDJCT!ON A\%,? ?ﬂ. S
shaternial ‘\E{"""eu Oal ot This is a Computer General nv |QBC;2;' Projg Ct\‘ S e
Subject to Quatl S 2. /Date /9 /2_;
Quality Verifica eQer V2 MRN Date
received by S|gnat
- Nohapets . Neme
' ’UJ @@JJ' |
«:-'"”_"::"_ §)
Dl f/-'




84

TAX INVOICEB TO B =
FJIA_AST(_)EEPRODUCTS- e e i s —
Gobareswar,Mahisara 803 - - L1GNOV-21 e
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References =
_Consignee (Ship-tdj“ R e BUYBfS Order No. ' i Dated
. S. INFRAENGINEERS PVT. LTD. ST s e e
EUAPASA CHHAK. KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK : ey L
GSTIN/UIN : 21AAHCM3587C12ZP Dispatched through Destination
State Name . Odisha, Code : 21 e
Bill of Lading/LR-RR No. Motor Vehicle No. s
L% e ODO4FO101
T, o =T f Deli
Buyer (Bill to) gl
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. = Gt SN S, L) e
1 |DUST 2517 34.240 MT 240.00| MT 8,217.60
CGST 205.44
SGST 205.44
Less: ROUND OFF (-)0.48
Sy ol 4240MT| T %8,628.00
Amount Chargeable (in words) E. & O.E
INR Eight Thousand Six Hundred Twenty Eight Only
e e T e S e e g
Value Rate Amount Rate Amount | Tax Amount
112517 8,217.60| 2.50% 205.44| 2.50% 205.44 410.88
2 P o Total| 8,217.60] 20544| 205.44 410.88
Tax Amount (inwords) : INR Four Hundred Ten and Eighty Eight paise Only
Declaration s
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

MSIL-DBCKL Project
Material Recewved on

Subject to Quantity and
Quality Verififxti€al @1
Received by

Ve

P-Mohapataq_

SUBJECT TO JAJPUR JURISDICTION j
This is a Computer GendraBdlmloléa ~ = ©
DMR No 18772




247

1
TAX INVOICEB TO B :
mMK;\_S‘;TONE PRODUCTS e e e o e o R —
Gobareswar,Mahisara g s |16-Nov-21 e
‘ Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMOS45E1ZC _ ;
State Name : Odisha, Code : 21 Reference No. & Date. Other References s
Gonsignes (Ship 19) - Bliyer's Order No. Dated 7
#U;s\pmlgﬁ:ﬁziw EKEHR:pE‘éTALTD Dispatch Doc No. Delivery Note Date N
CUTTACK e s e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 S ealgstan o]
Bill of Lading/LR-RR No. Motor Vehicle No.
..... _|ODO4F9511
e e e e s TG OF DIGHVSEY i,
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. (T St R o o e e e
1 |pusT 2517 34 550 MT 240.00| MT 8,316.00
CGST 207.90
SGST 207.90
ROUND OFF 0.20
- > Total 34.650 MT ¥ 8,732.00
Amount Chargeable (in words) R e e e E. &OE
INR Eight Thousand Seven Hundred Thlrty Two Only
""""" "HSN/SAC Ty Taxable _Central Tax _ State Tax Total
: Value Rate Amount Rate Amount | Tax Amount
5 (2517 8,316.00| 2.50% 207.90| 2.50% 207.90 415.80
b Total 8,316.00 ____207.90 207.90| 41580
Tax Amount (in words) : INR Four Hundred Fifteen and Eighty paise Only
Declaration A

correct

MSiL- DB(‘KL Pm;ect
mMaterial Recewed on
subjectto Qu H&SL'\‘ 5

Quality Verificat
Received by

We deciare that this invoice shows the actual price of the
goods described and that all particulars are true and

P. Mokapad

' SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generg'féff- fvolabt - i
DMRNo 184 &

MRN
Signatyre
Name

N




TAX INVOICEBTO B
MAA STONE PRODUCTS Invoice No. - |Dated e
Gobareswar,Mahisara (GO v 17-Nov-21 R
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC :
State Name : Odisha, Code : 21 Reference No. & Date. | Other References =
‘Consignee (Shipto) S AT e
. S. INFRAENG RS PVT. : R o A I e
muip ADA CHH AII? EKEH APU RTALTD Dispatch Doc No. Delivery Note Date
CUTTACK : I e s )
GSTIN/UIN .1 21AAHCM3587C1ZP Dispatched through Destination
State Name viGdistiayCade. 20 me s e e e i e
Biil of Lading/LR-RR No. Motor Vehicle No. =
_____________________ 'OD04E9801
Buyer (il to) = e ——| TErmS of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S Description of Goods HSN/SAC | Quantity Rate per Amount
Na. ——— s i g bt it W SURLS [PTTTPIRRRE N P SN g ——— wrama b P AR S T I ] —— s ]
1 |DUST 2517 33.750 MT 240.00{ MT 8,100.00
CGST 202.50
SGST 202.50
ROUND OFF
Total 33750 MT ¥ 8,505.00
Amount Chargeable (in words) i E &OE
INR Eight Thousand Five Hundred Five Only -
HSNISAC ] Taxabie . CentralTax | ~ StateTax | Total |
Value Rate Amount Rate Amount | Tax Amount
2517 8,100.00| 2.50% 202.50| 2.50% 202.50 405.00
o e e TR B0000( - | 202801 ...202.50] 405,00
Tax Amount (in words) : INR Four Hundred Five Only
Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
o el St s SISl ¢ e L W I
SUBJECT TO JAJPUR JURISDICTION

MSiL-DBCKL Project
Material Recged on
Subject to Quikitigy @ndl \/' ¢
Quality Verification

Received by P M OMPCHL{LQN"




81

TAX INVOICEB TO B
m_sToNE PRbbUCTS S e e e
Gobareswar,Mahisara \so8 _ |17-Nov-21 s
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC : e e
State Name : Odisha, Code : 21 'Reference No. & Date. Other References
Consighes (SHip 16) ‘Buyer's Order No Dated ]
M. S. INFRAENGINEERS PVT.LTD. | A : =
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. - Delivery Note Date
CUTTACK st S
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Qdisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. ERe
e el OD04F9521 -
e S e S e s e =04 f Deli ;
Buyer (Bill 1) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
Nﬁ’ . - S— T |
1 |DUST 2517 34.060 MT|  240.00| MT 8,174.40
CGST 204.36
SGST 204.36
Less: ROUND OFF (-)0.12
Z g " Total| 34060 MT| F 8,583,06
Amount Chargeable (in words) e % A D i E. &OE
INR Eight Thousand Five Hundred Elghtyr Three Only
"""""" HSN/SAC | Taxable | CentralTax | State I R e (-
Value | Rate Amount Rate | Amount | Tax Amount
125617 8,174.40| 2.50% 204.36] 2.50% 204.36 408.72
_ Total|  8,174.40 204.36 204.36| _ 408.72
Tax Amount (in Words) INR Four Hundred Eight and Seventy Two paise Only
SO e
We declare that this invoice shows the actual price of the Re
guods described and that all particulars are true and [§% 3 B L N ;
e SUBJECT TO JAJPUR JURISDICTION VNG D/
renil -DBCKL Projec This Is a Computer Genefta i KL P rojdc S =
Lerial Reseyed 00 DMR No ;3*7‘2— Date fa/*”f"?/
Subjectto Qu "@‘Z@L N MRN N Date
Quality Vegficd“ Signat re
ed ; :
Received by P MO J/)(]PGUL{[,QM Name De ¢ \ \\Q

\/ &}‘D

\J‘)




NUAPADA CHHAK, KHAPURIA

Trm— TAXINVOICEBTO B
MAA STONE PRODUCTS - |invoice No. |Dated e
Gobareswar,Mahisara 509 _|17-Nov-21 =iben
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC 4
State Name : Odisha, Code : 21 Reference No. & Date. Other References e
EEFIEIEE&EI@WEIO}Y e RS T e A e Buyer's Order No. Dated i
M. §. INFRAENGINEERS PVT. LTD. T A e e Deliven Mol s ——~

CUTTACK . B S T B e e S
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 s
- 'Bill of Lading/LR-RR No. Motor Vehicle No. B
EOtim o1 o ODO04F0101 ==
Buyer (BT0) s Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Cdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. e ) AN [N R S B i A
1 |DUST 2517 33.560 MT 240.00| MT 8,054.40
CGST 201.36
SGST 201.36
Less: ROUND OFF (-)0.12
i Total 33560MT| || ¥8,457.00
Amount Chargeable (in words) ; e
INR Eight Thousand Four Hundred Fifty Seven Only .
THSN/SAC Taxable | Central Tax State Tax “Total |
Value Rate Amount Rate Amount | Tax Amount
2517 - 8,054.40{ 2.50% 201.36| 2.50% 201.36 402.72
| . Total| 805440 201.36 _ 201.36 402.72

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
SUBJECT TO JAJPUR JURISDICTION
e arey Sroiod This is a Computer Generfte@ j bvaide
PRTICIURGL A DMR No
Fva-2s : ad N % = )
<ot 1O Qe ‘Im MRN No,
P ] : 7
Quality Verification Signatur
Received by P MQ{(\(}F(E}LI Ch Name

Tax Amount (in words) : INR Four Hundred Two a

nd Seventy Two paise Only

R

0, ¢




Sil-DROY L Project
Material Re<
Subject to Qu ‘
Quality Verification
Received by

correct.

don .

LR

This is a Computer Gendrated Involce

p-Mohapatieg

Ligirs ™o

MRN NO :
Signature ﬁv
Name &@

TAX INVOICEB TO B T
[MAA STONE PRODUCTS " [invoice No. Dated =
Gobareswar,Mahisara s R e el L 6 L p S
Jajpur-7565023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC _
State Name : Odisha, Code : 21 Reference No. & Date. | Other References i
Gonsignee (Shipto) T Buyer's Order No. Dated =]
. S, AENGI T. LTD. SRE= S
Euipwgg CHH. AS EKEFﬁspz‘éi A Dispatch Doc No. Delivery Note Date
CUTTACK - O e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 _
Bill of Lading/LR-RR No. Motor Vehicie No. T
% OD04F9511 :
Suyer @i Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN - 1 21AAHCM3587C12P
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
N0| R S (- e T ——
1 |DUST 2517 37.530 MT 240.00 MT 9,007.20
CGST 225.18
SGST 225.18
ROUND OFF 0.44
o |srssomT] | ¥ 9,458.00
Amount Chargeable (in words) E. &O.E
INR Nine Thousand Four Hundred Fifty Eight Only
e ENIRRE T T e N e i
. Value Rate Amount Rate Amount | Tax Amount
12517 9.007.20| 2.50% 225.18| 2.50% 225.18 450.36
ey e . _TYotal]  9,007.20 _225.18 225.18 450.36
Tax Amount (in words) : INR Four Hundred Fifty and Thirty Six paise Only
Declaration 25 ¥
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and




TAXINVOICEBTOB
[MAASTONEPRODUCTS Tnvoice No. ~ [Dated -
Gobareswar,Mahisara 511 17-Nov-21 —
Jajpur—755023 Delivery Note Mode/Terms of Payment
PETINUIN ZIAKQPMOSBETZC — ==~ gl e L e s
State Name : Odisha, Code : 21 Reference No. & Date. ~ Other References
'camasﬁ?ﬁ‘{b—}" EEEEES ~{ Buyer's Order No. Dated
N e e e
CUTTACK L S
GSTIN/UIN - : 21AAHCM3587C1ZP Dispatched through Destination
State Name : DdiSha' COde : 21 - - RISSSEEE, o e e e e 1 sk 40 e by e et
Bill of Lading/LR-RR No.. | Motor Vehicle No. 5
CHI i o U RS TS
........................ i Deli
Buyer Bl te) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code ; 21
Sl[ Description of Goods HSN/SAC | Quantity Rate [ per Amount
. R 5 < AN (e Vel O | _ e L
1 |DUST 2517 34.770 MT 240.00| MT 8,344.80
CGST 208.62
SGST 208.62
Less: ROUND OFF (-)0.04
| Total 4TTOMT| ¥ 8,762.00
 Amount Chargeable (in words) T o E &OF
INR Eight Thousand Seven Hundred Sixty Two Only
HSNfSAC ﬂ Taxable B ___ Central Tax j AL, Slale TBX _"-Tot—al
Value Rate | Amount | Rate | Amount | Tax Amount
12517 8,344.80] 2.50% 208.62] 2.50% 208.62 417.24
....... Total| _ 8,344.80 208.62 ...20862]  417.24
Tax Amount (in Wﬂfds} INR Four Hundred Seventeen and Twenty Four paise Only
|
I Declaration ~ for |
' We declare that this invoice shows the actual price of the

goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTICN b
M SiL.- DBCVL Prn]aCt This is a Computer G neM!Sdlnvﬁ)B % ‘9
Material Rece &g on putarts CKL Pro ot
(g £ng sV € e ¢ %’

Subjectto Qua )
Juality Verification
aceived by

- Mohapatte__

DMR No (892 __

MRN N Da
Signatur

Name w

EW" 0 eqf110_

2107

ale




~ TAXINVOICEB TO B

maasTONEPRODUCTS T [inveice o - Dated eiosf
Gobareswar,Mahisara ofd-—= 13cNOY 21 - = s =R
Jajpur-755023 Delivery Note Mode/Terms of Paymant
GSTIN/UIN: 21AKQPMO0945E1ZC R B Y S G e
State Name : Odisha, Code : 21 Reference No. & Date. Other References "
:'Iuip TgfgﬁﬁiiwiEHistgA LTD. BispatoR Dos o=~ 1 Diivery Nol e
CUTTACK e el Eesm e L SyRieee o e
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code: 21 2 I BT e e
Bill of Lading/LR-RR No. Motor Vehicle No, ™
e M T—— L 5
"EITi}?f"fﬁflfféj"'""""" e e e[ TermS Of Délivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN ! 21AAHCM3587C12P
State Name : Odisha, Code : 21
5] Description of Goods HSN/SAC | Quantity Rate [ per Amount |
e ST SR b St GRSl gt
1 (DUST 2517 37.460 MT 240.00| MT 8,990.40
CGST 224.7¢
SGST 22476
ROUND OFF 0.08
_____ - _ B 1 —:.‘!_?ZGEMT[ e Sl o0 _5_9:44000
'ﬁ{m6ﬁi‘i?§ﬁ§iﬁéﬁ!§ffﬁ%ﬁ&éf""' N e e CEETEUREE featint oo ch ORI £ 5 0E

INR Nine Thousand Four Hundred Forty Only

T HSNISAG T Taxable | Centrai Tax StateTax | Total
Value Rate Amount Rate Amount | Tax Amount

|2517 8,990.40] 2.50% 224.76| 2.50% 224.76 44952
Total|  8,990.40 22476 ] 224.76 449.52

Tax Amount (inwords) : INR Four Hundred Forty Nine and Fifty Two paise Only

«
Declaration for
| We declare that this invoice shows the actual price of the il ¢

Igoods described and that all particulars are true and
peamect

1 ~ SUBJECT TO JAJPUR MRASPICE. KL Proiec
~wt Prajeet J
‘,_PSI“__D’B'C%L ,h‘::‘é This is a Computer Genefglggdnyrice tev> . Date
Material RecevefPh | v L MRN No ate
subject to Quantiy A Signatur \%g‘

aatign
ality Verificatol e
%icawed -~ P ‘ MOhMWH AN wp 7

puatdecfios

T o= 90



MAA STONE PRODUCTS
Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21

(Consignee (Shipto)
M. S. INFRAENGINEERS PVT. LTD

92

TAX INVOICEB TO B

Tl'ﬁ\}bice No=—=
b e,
Delivery Note

e
119-Nov-21
Mode/Terms of Payment

‘Reference No. & Date.

Other References

| Buyer's Order No. Dated

CUTTACK i L e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 ) LTS WS ST Sl =
Bill of Lading/LR-RR No. [ Motor Vehicle No. ~~ "~ 5
s ODD4E9801 b
Buye?(éﬂtc) e R e A u. I; Terms of Deln.rery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK :
GSTIN/UIN : 21AAHCM3587C1ZP
State Name ¢ QOdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 34.770 MT 240.00| MT 8,344.80
CGST 208.62
SGST 208.62
Less: ROUND OFF (-)0.04
e ol T |sariomT| I T =876200

Amount Chargeable (in words)

- E &OE

INR Eight Thousand Seven Hundred Sixty Two Only
s Bl “HSNmBARG Taxable Central Tax State Tax_ S T
Value Rate | Amount Rate | Amount | Tax Amount
2517 8,344.80 2.50% 208.62| 2.50% 208.62 417.24
_Total| 834480 ... | N )

Tax Amount (in words) : INR Four Hun

Declaration
We declare that this invoice shows the a

correct. ;

MSiL-DBCKL Project
viaterial Recewvedon N '
Subjectto Qua

Plao
Quatity Verificat!

Received by

goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Gef@ 8¢l kidee KL Project & NITOH
DMR No /89 2— e /s;//f?_
MRN No Date

M Signature

?r\‘f Q/{\f\’

dred Seventeen and Twenty Four paise Only

ctual price of the

Name

al- 29

_pus | ‘&_G’(/_M :




|MAA STONE PRODUCTS

| Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

oy o

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

"E'ﬁ';;?r"(ﬁi’i“io‘}""" .

=255

TAX INVOICEB TO B
~|invoice No. | Dated T
515 1 9-Nov-21 - x

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

{Buyer's Order No.

Delivery Note

Mode/Terms of Paymeant

‘Reference No. & Date.

| Dispatched through

" | Other References
B~
Delivery Note Date

Besration

Bill of Lading/LR-RR No.

- | Terms of Delivery

Motor Vehicie No.  ~
_|ODO4F9511

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate | per Amount
T A T T T L LTS ) e 5 N e M ST
1 |DUST 2517 36.230 MT 240.00| MT 8,695.20
|
CGST ! 217.38
SGST 217.38
ROUND OFF 0.04
e S B ‘aﬂ_ __ _3 62§DMT_— _]ig,‘lf‘lﬁ 00

Amount Chargeable (in words)
INR Nine Thousand One Hundr
B

ed Thirty Only

E.80E

" Taxable
Value

" Central Tax

State Tax

S =~

Rate Amount

Rate

Amount

Tax Amount

2517

8,695.20

2.50% 217.38

2.50%

217.38

434.76

Tax Amount (in words) :

Declaration

—
INR Four Hundred Thi

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct.

Subject to Qué |
Quality Veritication
Received by

SUBJECT TO JAJPUR J URIGRIGTION = .
This is a Computer Genera@qldrpgq'@s

. MQ/—"/ Narne

_ 5088201 [ el
rty Four and Seventy Six paise Only

...217.38

o TR A

MRN No
Signatur

ke *‘j‘jjl

. 21738]

R 1

99-

.434.76




TAX INVOICE B TO B
MAASTONEPRODUCTS imemNe " [baied S
Gobareswar,Mahisara 516 _119-Nov-21
Jajpur-755023 Delivery Note - ‘Mode/Terms of | Payment ™
GSTIN/UIN: 21AKQPMO0945E1ZC s e
State Name : Odisha, Code : 21 Reference No. & Date, | Other References
. S. INF VT.LTD. o] S S
Lﬂ UiPTDﬁE—IT—IinKEHI}sPER 1A L Dispatch Doc No. Delivery Note Date
R e e e S e T Sl S gl e T e
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name +Odisha, Codec29” ] - SoEE
Bill of Lading/LR-RR No. Motor Vehicle No, ~
e JODOAFSE
ﬁdfé?fﬁlﬁb}m e <o | Terms of Delivery
M. S. INFRAENGINEERS PVT, LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code ; 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 36.560 MT 240 00 MT 8,774.40
| CGST 219.36
SGST 219.36
Less: ROUND OFF (-)0.12
LR e o et ] ¥8,215.00
Amount Chargeable (in words) i 3 E.&O0E
INR Nine Thousand Two Hundred Thlrteen Only
SEENdiRa T T e | Taxable | _Central Tax |~ “State Tax ™ [ " Total |
F Value Rate | Amount | Rate | Amount | Tax Amount
. 12517 8,774.40[ 2.50% 219.36| 2.50% 219.36 438.72
: e TOMN B77440] T 249,38] o ...219.36]  438.72
Tax Amount (m words} INR Four Hundred Thlrty Eight and Seventy Two paise Only
A
L ity il O
|Decrarauon for mn&rpﬁﬁifu 1;,«3 :
We declare thal this invoice shows the actual price of the i = mgg«;; LD o]
Chi F that all particulars are true and pe =i 314
Matona’l Recewf‘u oi SUBJECT TO JAJPUR JURISDICTION RY & S

V-

Subject to Quantity aiel,

Quatity Verif !{g@ Q{a’,

Received b
g @J\’\Q

b. MO

My
apatU—var

This is a Computer GG 4led BT, 1 Vetact
DMR No ]QJPI 5. Bate f') G)/jl/’
MRN No Q& Ate
Signature
ame

pug]0ec/ 106
= ]
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TAXINVOICEBTO B
: MAAS‘FONE =S e [Déted S
Gobareswar,Mahisara LI HAoNoy=2} e o
Jajpur-755023 Delivery Note Mode/Terms of Paymen
GSTIN/UIN; 21AKQPMO0945E1ZC _ e
State Name : Odisha, Code : 21 Reference No. & Date. | Other References =
'CE':iEiﬁ'riéET’S_h'iﬁ't_;;}'"'"""'""""' e e Biy6PS OFdET NO. Dated . e
A Cr A e v L= LTD. Bispatch Doa No.——"| Belivery Note Dals ™
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : QOdisha, Code : 21 S S e
Bill of Lading/LR-RR No. | Motor Vehicle No. ST
B T - s 0D05F9001 —ie
T T e e - Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl " Description of Goods HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 31.980 MIT 240,00( MT 7 575 20
CGST 191.88
SGST 191.88
ROUND OFF 0.04
_____ sz e T e 31 SBO"M'T “¥s, 088, 2
Amount Chargeable (in words) RS e Ptz T E.80FE
INR Eight Thousand Fifty Nine Only
""""" TTTTHSNISAC | Taxable | Central Tax | __StateTax | Tofal |
Value Rate Amount Rate Amount | Tax Amount
2517 7,675.201 2.50% 191.88| 2.50% 191.88 383.76
R R ... Total|  7,675.20] _..191.88( 191.88| 38376

{ Tax Amount (in words)

SiL-QE‘@é@ah%ﬂ‘l}eu

INR Three Hundred Eighty Three and Sevenly Six paise Only

aterial Z m"@i‘éi}%ﬂi@!i?d'T%’;’lc;fpl"rifu‘lg?f;’ﬁ;‘ ot i
ect ta@uesttity AN
,\L:Jil“w Veﬂiu,., 1N SUBJECT TO JAJmJB ..E} lemw Project
eceive m ¢ @ QP’G Thisis a Comput%Wﬁgd fngp‘? Dae 13,
Ou MRN No Date, !
@ {O@S\L Signature -
Naine W o \0;’ i
P HO Wh— \Fs\(u@f(’,-/’ .
NN~ f)
g




TAXINVOICEB TO B
F:!AA ooy PRODUCTS e e S
Gobareswar,Mahisara 518 |19-Nov-21_ >
Ja}pur—?55023 Delivery Note Mode/Terms of Payment ™
GSTIN/UIN: 21AKQPM0945E1ZC pot e
State Name : Odisha, Code : 21 Refererice No. & Date. ~  [Other References
‘Consignee (Shipto) ressri Biyers OndeENO .~ —— lDdled -~
NUSADACH D Dispatch Doo No. | Belivery Note Dals ™
CUTTACK e T e
GSTIN/UIN : 21AAHCM3587C12P Dispatched through Destination
State Name . Odisha, Code : 21 J e Sl st s
Bill of Lading/LR-RR No. ~ IMotor Vehicle No. ™™~
OD04E9801
R o B Fomeei Baicar ==k o SO
Buyer (Bill t6) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURJA :
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S| Description of Goods HSN/SAC | Quantity | Rate per Amount
1 "DUST 2517 35110 MT|  240.00( MT 8, 426 40[
i
| CGST 210.66‘
!. SGST 210.66
I ROUND OFF 0.28
.m.g._ e . 2 ._ ORI Tota} 35 110 MT BRI~ o i S _is 848 00
Amount Chargeable fin worda) ™~~~ "+ e LD SO
i INR Elght Thousand Eight Hundred Forty Elght Only
SR T T | Taxable | Central Tax ‘_‘_'_____'__'_'_'é'.ié't'é"'i"_é'i__'::'"' “Total |
- Value Rate | Amount | Rate | “Amount | Tax Amount
4| 2517 8,426.40{ 2.50% 210.66| 2.60%| 210.66 421.32
e ... Total|  8426.40] 21068 [ 210.66] _ 421.32
Tax Amount (ln words} INR Four Hundred Twenty One and Thirty Two paise On ly '
L Project

Sl {:Lgécfarat:o
Materia Weassh {‘é(‘{hat tg}f invoice shows the actual price of the

% sidﬁsnﬁﬂeﬁ’ d that all particulars are true and
SubieCl Egrract Gon.

Quality \feft‘j“‘*’ 'SUBJECT TO JAJPURJ C'IEJB <t proia N3
Received by n_]z This is a Computer Geneg&d?gnvonce“’} i rogec
,g@m‘i 6 N 1812 Dag

b MRNNo A

P —n

Signature
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TAX INVOICEBTO B | =

MM STONE PRODUCTS Invoice No. Dated

Ooteipom Matisia 510 . = MoNoval =
Jajpur-755023 Delivery Note Mode/Terms of Payment |
GSTIN/UIN: 21AKQPMO0945E1ZC

State Name : Odisha, Code ; 21 "Reference No. & Date. Siher Raforencas 15

M. S. INFRAENGINEERS PVT. LTD.

NUAPADA CHHAK. KHAPURIA |Dispatch DocNo. | Delivery Note Date "
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination

State Name : Odisha, Code : 21

Bill of Lading/LR-RR No.” | Motor Vehicie No.
.|oD04D2901 |

Buyer(Blllto) A A R e S e e e L T AP OF Delwery

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

Si - Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1 |DUST 2517 31.980 MT 240.00| MT 7,675.20
CGST 191.88
SGST 191.88
ROUND OFF 0.04
o it _ S e T [ i e f 8 059 %
Aimount Ghiargeable R words) e e L S OE
INR Elght Thousand Fifty Nine Only
> TTTTHSNISAGTT T T Taxable | Centra! Ta:_c o cotate e Total
Value Rate | Amount | Rate Amount | Tax Amount
2517 ; 7,675.20| 2.50% 191.88] 2.50% 191.88 383.76
Total]  7,675.20] ... 19188 o 191.88]  383.76

Tax Amount (in words) : INR Three Hundred Elghty Three and Seventy Six palse Only

Dedaration e R RN ior B
We declare that this invoice shows the actual price of the e
& h‘gs gei;crtbaq ﬂQdLﬁlal all particulars are true and
2 ooty J.. .) ‘ daa s i v g P PP > i g
Material Recevad ot ' SUBJECT TO JAJPUR JURISDICTION . T
a J s
-JUU] ectto Quar 1.111\’ L This is a Computer GenerdWl@HyaRB CHL. Proj N

Signatur

y Verificpon STV O
‘nm—\JUYR&CQ}‘ 1314 @‘ﬁéb
L J.QJ :
- as < s - e
PuonlElEe g



Received oy w ¢

TAX INVOICEB TO B
EEAETOEEF_'RODUCTS S e e =t
Gobareswar,Mahisara 572 25-Nov21
Jajpur-?55023 : Delivery Note Mode/Terms of Paymenj
GSTIN/UIN: 21AKQPMO0945E12ZC .
State Name : Qdisha, Code : 21 Reference No. & Date, Other References
[Consignee (Shipto) ~~~~~~— — "~ —————{Bliyers Order No. Dated P
ﬂbﬁfgﬁﬁﬁw%ﬁ,ﬂm L8, Dispaich oo No. | Befivery Not Dals—————
CUTTACK I SO
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 e :
Bill of Lading/LR-RR No. Motor Vehicle No, ™~
=1 ODO04F9511
Buyer (B1) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
N e Tl el I 5] =B, = USRI 2o ARDININNG e = A ) o
1 |DUST 2517 35.470 MT 240 (}0 MT 8 512.80
CGST 21282
SGST 212.82
Less: ROUND OFF (-)0.44
s T ATOMT| T T 8,938.00
Amount Chargeable (in words) E. &OE
INR Eight Thousand Nine Hundred Thlrty Eight Only
HSN/SAC ( Taxable |~ Centrai Tax State Tax ““Jotal
Value Rate Amount Rate | Amount | Tax Amount
2517 8,512.80| 2.50% 212.82| 2.50% 212.82 425.64
el i e e Total]  8,512.80] oe21282] [ 212.82] 42564
Tax Amount (rn Words} lNR Four Hundred Twenty Five and SIxty Four paise Only
Declaration = A ‘g’upmnu%gs

We declare that this invoice shows the actual price of the

goods described and that all particulars are true and
correct,

MSIL-DBCKL Project
Material Received on
Vg

Subject to@yanutyan
%@"@ Qo

Quality Ve L @W
ot s

© SUBJECT TO JAJPUR JURJ,SDJC]’IQ
This is a Computer Generatﬁﬁ'ﬂ/oh

\Jt

MRN No
Signatu
Name

‘VWZ‘B@C{ S

Sl=gn

BUOKLP "'-"' Z 2t




[MAA STONE PRODUCTS
Gobareswar,Mahisara
|Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E12C
State Name ; Odisha, Code : 21

Consignee (Ship to)

M. 8. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

TAX INVOICEB TO B

]n\fo]ce NO. Dated

T e 25-Nov-21 =

Delivery Note Mode/Terms of Payrmant

Reference No. & Date. Other References -
~| Buyer's Order No. Daleties e =imrsee

Dispatch Doc No. Delivery Note Date

GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name FOdshayBadeiel o= = el O B s T o na
Bill of Lading/LR-RR No.~ | Motor Vehicle No, ™"
| OD04E9801
. o= A e B e Ii R
Buyer (i) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C12P
State Name : Odisha, Code : 21
| AP
sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. B T I sesT ST K T Y ot i S
1 |DUST 2617 36.590 MT 240.00| MT 8,781.60
CGST 219.54
SGST 219.54
ROUND OFF 0.32
_ ol 36.590 MT L1 #9,221.00
Amount Chargeable (in words) S e i R Ly " E.&0E|
INR Nine Thousand Two Hundred Twenty One Only
" HSN/SAC - Taxable | Central Tax | Sfate Tax - Total
Value Rate | Amount | Rate | Amount | Tax Amount
i|2817 8,781.60| 2.50% 219.54| 2.50%]| 219.54 439.08
_____ 5 5 Total 8,781.60| 219.54| | .219.54 4390.08

Declaration

Tax Amount (in words) : INR Four Hundred Thlrty Nine and Eight paise Only

We declare that this invoice shows the actual price of the
o d and that all particulars are true and
e BT ke

Hroieet -~ o Sha el ok (e () = e
Material Received O SUBJECT TO JAJPUR JURISDICTION
Subject to Q.. STl [g 2 TaTA This fsaComputerNbSdhtéanéﬁf roject } /
Quality piifisugifNV DMRNo / Jate 4 f12
Receiy 'C’@ 9 @(\-‘)6 MRN No @\ Date
At LIV Signatuk\
Narme
: e ' /Noc] F2-
P‘Y UN\— / U—ﬁ_;@\g'_..!;——
_,/2 [’— 9%-



11 |comeet. -, |

TAXINVOICEBTO B
ﬁﬂ—AR_s:['b‘n}EP_RODUEFS e e s 28 It o
Gobareswar,Mahisara I e 25-Nov-21 2
Jajpur-755023 Delivery Note Mode/Terms of Payment

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

Reference No. & Date.

Consignea (Ship fo) Buyer's Order No.

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Dispatch Doc No.

Other References

CUTTACK e e :
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21

Bill of Lading/LR-RR No. ™|
e o= | ODOSFA00T
Terms of Delivery

T

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Motor Vehicle No, ~

CUTTACK .
GSTIN/UIN © 21AAHCM3587C1ZP
State Name . Odisha, Code ; 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. il OO N, MR IR -, |- 1 RN . T e
‘1 DUST 2517 32.740 MT|  240.00{ MT 7,857.60
e
i CGST 196.44
SGST 196.44
Less ROUND OFF (-)0.48
|
L T e s ]I ¥8280.00,
Amount Chargeable (in words) E. &OE

INR Eight Thousand Two Hundred Fifty Only

HSNISAC Taxable | “Central Tax ax | Total "

Value Rate Amount Amount | Tax Amount :

2517 7,857.60] 2.50% 196.44| 2.50% 196.44 392.88
S e SR Total 7,857.60 196.44| 196.44 392.88

Tax Amount (in words) : INR Three Hund red Ninety Two and Eighty Eight paise Only

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

© SUBJECTTO J’AJ}:Ué&bﬁkﬁb}g@nqrﬁ@-. o
M E R ) B !
This is a Computer Generq@ﬁ,f.p{v?\iﬁg A3

e M fig
W Sigaanl .»
WP aH

-?&‘ ) e ,;}::
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T TAX INVOICEB TO B e
MAA STONE PRODUCTS Invoice No. L e ==
Gobareswar,Mahisara §75 | 25-Nov-21
Jajpur-755023 Delivery Note ' Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC TeRee e S Poaaat X
State Name : Qdisha, Code : 21 Reference No. & Date. Other References "
Conslgios BRI ) - Buyer's Order No. Dated i
gl[]ihwgﬁiﬁgwEKEHisPE:TALTD' Dispatch Doc No. “|Delivery Note Date ™~~~ =
CUTTACK EERe S S R S e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 —anirhac

| Bill of Lading/LR-RR No. Motor Vehicie No.~ "~
OD04F9501
fi
Buyer @il t6) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : QOdisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
NoJ . . o T T e b s bl G 4| [ A :
1 |DUST 2517 34.550 MT 240.00f MT . 8,292.00
CGST 207.30
SGST 207.30
ROUND OFF 0.40
; 1 i e MESONT| | | " Z8, 707 00
T e R e ] R D 'M“TE'.'"EE'E
INR Eight Thousand Seven Hundred Seven Only
T THSNISAC T Taxable Central Tax | StateTax | ~Total
e Value Rate | Amount | Rate Amount | Tax Amount
,;” 2517 8,292.00| 2.50% 207.30| 2.50% 207.30 414.60
Lol Tofal 8,292.00 207.30 207.30 414.60

| Tax Amaunt in words)

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

INR Four Hundred Fourteen and Sixty paise Only

MRN R
Signag.i
Nai w

~ sUBJECT T0 JaJPUR JBBELIBIC KL Projecti
This is a Computer Geneléd Miice | %12 Dalé
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TAXINVOICEB TO B
| MAA STONE PRODUCTS Invoice No. Dated : ““l
Gobareswar,Mahisara L1 { e o ja:Nov21. -~ ]
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC S =
State Name : Odisha, Code : 21 'Reference No. & Date, Other References
Consignes (SHip 16) s e Buyer's Order No. Dated s
N bR BVTLID, Dispaich Do No. Defivery Nole Dats
CUTTACK o Er e o
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : OdiShal COde : 21 oty s . 4t ot v e 4 e e ——— b e ————
Bill of Lading/LR-RR No. | Miotor Vehicle No, " "
_|ODO4F9511
Hoset e SR R o A f Deli
Buyer @i ts) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods [ HSN/SAC | Quantity Rate per Amount
1 |DUST 2517 33.540 MT 240.00| MT 8, 049 60
CGST 201.24
SGST 201.24
Less: ROUND OFF (-)0.08
o e B B SRR ___ ___;__T_f’_ta_'___ 0 i it [N “%_5,45260 _
Amount Chargeablé (in words) s T E.&O.E
INR Elght Thousand FOUI’ Hundred Flfty Two Only l
HSN/SAC 7 T Taxable | Central Tax _: State Tax _r “Total |
: Value Rate | Amount | Rate | Amount | Tax Amount
bo2517 8,049.60| 2.50% 201.24| 2.50% 201.24 402 .48
St My i VORI 8,04960[ | 20124 | 201.24 ... 20248
Tax Amount (in words) INR Fnur Hundmd Two and Forty Eight paise Only
t)ecigrattqn e
We declare thaf this invoige shows the actual price of the
141 S ilgeB¥Bdadtribe Eﬁ'ﬂiﬁﬁfall particulars are true and ’
Y até?%ﬂ%:ce.ved on . Sk

Subject to Quantity and
Quality Verification i T
Received by Q}«\f

i
ML
P e

o

orot

~ SUBJEGT TO JAJPURMURISDIGTION ¢ |

Mrlihu

MERN Mo

hagme

;@Y

Projec

hig is a Computer G ("alﬁ%zgq\{pym?&;f? 2__—al

F



s I

MAA STONE PRODUCTs
Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E1ZC
' State Name : Odisha, Code : 21

o :
Consignee (Ship 1o)

NUAPADA CHHAK, KHAPURIA

103

M. S. INFRAENGINEERS PVT. LTD.

TAX INVOICEB TO B
—————— Invoice No. = Dated
577 = 25-Nov-21 ’
Delivery Note Mode/Terms of Payment

'Reference No. & Date.

Other References

—— e

---------- 'Buyer's Order No.

Dated
Dispatch DocNo. | Deiivery Note Date™

GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 st B e e S
Bill of Lading/LR-RR No, Motor Vehicle No. "~
A ODOSFg001 |
Biyér(_Bﬂl tt‘)—)q__ e --| Terms of Delivery
M. S. INFRAENGINEERS PVT., LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. = DA S SRR S SN SIS SR PR L, (S
1 |DUST 2517 30.670 MT 240.00| MT 7 360 80
CGST 184.02/
SGST 134.021'
ROUND OFF 0.16
...J I- ._..-.. L e s s _,-T_c,té.l_____..~_|_.3._dl.éTO.MT_ ___l % 7 ?29 00
e e T ———— et sttt per e B E 3 oE
INR Seven Thousand Seven Hundred Twenty Nine Only
ErEs T UUHSNISAGTT T T " Taxable _ “Central Tax = State Tax "__h “Total T
Value | Rate Amount | Rate Amount | Tax Amount
2517 | 7,360.80| 2.50% 184.02| 2.50% 184.02 368.04
o S _.Total| 736080 | 184.02 ek 18402] 368.04
Tax Amount (m Words} lNR Three Hundred Sixty Eight and Four paise Only

! Declaration
A&, by aé:

Matar|;

We deciare that this invoice shows the actual price of the
Séribied pngth?t all particulars are true and

SUBJECT TO JAJPUR JURISDIGTION; i

This is a Computer Generated In\.r

Q@V




TAXINVOICEBTO B
M—AA STONE ﬁﬁODUC:rSm s e ke N Dated
Gobareswar,Mahisara Q1 e e A s e
Jajpur-755023 Delivery Note Mode/Terms of Payment
| GSTIN/UIN: 21AKQPM0945E1ZC : il T
State Name : Odisha, Code : 21 Reference No. & Date. Other References
o S it LB Ot o, ""l"t')"a't'é&“
RN LD i oy i
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destm_atmn
StateName  : Odisha, Code : 21 SR R S et B e s e
| Bill of Lading/LR-RR No. Motor Vehicle No. s
| . |OD0AEMG - s
| ! \w o o o] Terms of Delivery 1
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
:S!E Description of Goods HSN/SAC | Quantity | Rate | per Amount
No.j e Sy
1 IDUST 2517 34.870 MT|  250.00| MT 8,717.50
o |
[85 CGST ! 217.94
= SGST o s i7.84
| Less: ROUND OFF | (038
f
" ,rma_l e 34870MT: ]_ T T

Amount Chargeable (in words) : E. & O.E
INR Nine Thousand One Hundred Fifty Three Only

~ HSNISAC | Taxable | Cenfrai Tax ~ T " State Tax ] Folai
- Value Rate ; Amount | Rate | Amount |Tax Amount |
2517 8,717.50| 2.50% 217.94’ 2.50% 217.94; 435.88!

: 7 A e L Yol emrsel L 2drear 217.94|  435.88
Tax Amount (in words) : INR Four Hundred Thirty Five and Eighty Eight paise Only

Deglaration vEN 5
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and f

SRk : I

 SUBJECT TO JAJPUR JURISDIGTION
This is a Computer Generated Invoice




{MAA STONE PRODUCTS

 Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

Consignee (Shipto)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN
! State Name

Buyer (Billto)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

109

TAXINVOICEBTOB

: 21AAHCM3587C12ZP
: QOdisha, Code : 21

~|Invoice No.

111 S ——————————
Delivery Note

|Reference No. & Date.
Buyer's Order No.

Dispatch Doc No. | Delivery Note Date

Dated

sepecet -
Mode/Terms of Payment ~

Other References

e

Dispatched through

'Bill of Lading/LR-RR No.

-| Terms of Delivery

ek —

Desfination

Motor Vehicle No.
0D04D2901 _

‘Amount Chargeable (in words)

GSTIN/UIN : 21AAHCM3587C1ZP

iState Name . : Odisha, Code : 21

S| Description of Goods HSN/SAC | Quantity Rate per | Amount

e R 3 ek A I e il e e [l -
1 |DUST 2517 34.670 MT 250.00( MT 8,667.50
i

? CGST 21 5'69|
[ SGST! 216.69
| ROUND OFF 0.12
i __IL. . Total _- -y e 34'6?0 MT ..................

INR Nine Thousand One Hundred One Only

Declaration

i We deciare that this invoice shows the actual price of the |‘
I

‘goods described and that all particulars are true and

' correct,

Yua e

——

HSN/SAC Taxable | _ CentralTex | " State Tax Total

: Value Rate Amount Rate Amount | Tax Amount
2517 8,667.50| 2.50% 216.69! 2.50% 216.69 433.38
e _Total|  8,667.50 . 216.69 216.69|  433.38

Tax Amount (in words) : INR Four Hundred Thirty Three and Thirty Eight paise Only

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

o




e,

o 268

- TAXINVOICEBTOB o =
[MAA STONE PRODUCTS Invoice No. Dated
Gobareswar,Mahisara 620 = e ADBCAA e = o
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC e e
State Name : Odisha, Code : 21 Reference No. & Date. Other References

i : T e oo e
Consignee (Ship to) Buyer's Order No.

hNnUiP I:g:gfil\}ﬁgE}fHszgAuD e S
CUTTACK o e e i e T e
GSTIN/UIN . : 21AAHCM3587C1ZP Dispatched through Destination

| State Name : Odisha, Code : 21 _ HeaEs s

] Bill of Lading/LR-RR No. ; Motor Vehicle No.

o M -1 Terms of Delivery
Buyer (Bill to)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

gl; Description of Goods HSN/SAC | Quantity Rate [per;  Amount
1 |DUST 2517 ! 2. 890 wt!l 250 00| I P 472 50
| I
; | 1 ! i
i CGST | Ao 211.81,
} SGST | i | 211.81
iLess: ROUND OFF ; ! \ (-)0.12
| |
T S L S i o e g e [ ?é,_B_B_éFD
i R e~ ¥
i INR Elght Thousand Elght Hundred Nlnety Six Only
£ T U HSNISAC T " “Taxable | CentralTax |  StateTax | Total
Value _Rate Amount | Rate T Amount | Tax Amount
2517 8,472.50| 2.50% 211.81] 2.50%! 211.81 423.62
Total] 847250 | 21181 | 211.81] 42362

| Tax Amount (in words) : !NR Four Hundred Twenty Three and Slxty Two paise Only

Declaratlon i
'We deciare that this invoice shows the actual price of the |
;goads described and that all particulars are true and
| correct.

'SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice




¥ TAX INVOICEB TO B =
e e N e
MAA STONE PRODUCTS Involce No. 6"0” =
Gobareswar,Mahisara it e s e o da?‘l: L
Jajpur-755023 Delivery Note ode/Terms of Pay
GSTIN/UIN: 21AKQPM0945E1ZC Sy
State Name : Odisha, Code : 21 Reference No. & Date. Other References
e e A BiiaPS OdSr NO. Paled T
i e e e T T e e e o
CUTTACK . N e A T R T
GSTINUIN  : 21AAHCM3587C1ZP Dispatched through Destination
State Name : OdISha’ COde : 21 s o e e ] i e P
Bill of Lading/LR-RR No. Motor Vehicle No.
______________________ nnobodbebat
Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
fState Name : Odisha, Code : 21
|
St Description of Goods HSN/SAC | Quantity Rate per Amount
Mt R R e SRR e | e | e S SR
‘1 DUST 2517 32.260 MT|  250.00| MT 8,062.50
CGST 201.56
SGST 201.56;
ROUND OFF 0.38
R W Towl]  [s2250MT|" ] " ¥8,466.00
Amount Chargeable (in words) E. & O.E|

;INR Elght Thousand Four Hundred Slxty Six Only

i HSN/SAC “Taxable _Central Tax |~ State Tax “Total
Value | Rate Amount | Rate Amount | Tax Amount

2517 8,062.50| 2.50% 201.56| 2.50% 201.56 403.12]
Foxt _Total|  8,062. 50 _.201.56 201.56 __.__z_l_qg_.jgﬂ

Tax Amount (in words) INR Four Hundred Three and Twelve paise Only

Destarsiin s o
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and

correct, ‘

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice




TAXINVOICEBTOB

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

WAA STONE PRODUCTS ke e el
bareswar,Mahisara o ———bliEcAlL =
JGacj}pur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC _ — =
State Name : Odisha, Code : 21 Reference No. & Date. Other References
Céﬁslg—nee {Shlp 10} i BL!yEfS OFC!EI’ ND Dated
M. S. INFRAENGINEERS PVT. LTD. Serl oo S e IS e e
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 e Il
: Bill of Lading/LR-RR No. Motor Vehicle No.
Tl 2 OD04E4521 g
e L e e e et OIS OF-DIELIVETY
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods } HSN/SAC | Quantity Rate per Amount
= SO AT N Y
i1 |DUST ‘2517 32.180 MT 250.00| MT 8,045.00,1.
| |
CGST! 201.13
SGST 201.13
Less: ROUND OFF (-)0.26
S e i T 21mr|” | | ¥8447.00
Amount Chargeable (in words) E &OE
INR Elght Thousand Four Hundred Forty Seven Only
P - HSN/SAC Taxable | CentralTax | StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 8,045.00{ 2.50% 201.13]| 2.50% 201.13 402.26
b i .. .Total| 804500] |  201.13] |  201.13] 40226
Tax Amount (m WOFdS) INR Four Hundred Two and Twenty Six paise Only
Declaration =




TAX INVOICEB TO B

'MAA STONE PRODUCTS ~[invoiceNo. Da‘;dm = =]
Gobareswar,Mahisara 1628 = 10-Dec- e
Jajpur-755023 Delivery Note Mode/Terms of Payme
GSTIN/UIN: 21AKQPMO0945E1ZC _ e e
State Name : Odisha, Code : 21 Reference No. & Date. Other References
T e T N e s gy L e R e e T, ed T Ry
Consignee (Ship to) Buyer's Order No. Dat
R CILR Kot o B el [peliay Nombam LT e
CUTTACK ' LS e S R e S Rt ke e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name woidisne, Code:n 21 e e e e e 6 S REm s S

Bil'of Lading/LR-RR No. Motor Vehicle No.

_|ODO4E4541 =~~~

e e e Terms of Delivery
Buyer (Bill to)

M. S. INFRAENGINEERS PVT, LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

GSTIN/UIN : 21AAHCM3587C1ZP
:State Name : Odisha, Code : 21

Sl Description of Goods HSN/SAC | Quantity Rate per Amount
ND‘ -t e g 5 Wrhea e e Sah | i e 4 e s e e e e e Y A——— PO AP —— T e e N e T ——
1 |DUST 2517 33.750 MT 250.00| MT 3,437 50
| ;
CGST _ 210.94
SGST | 210.94
Less: ROUND OFF (-)0.38
__ 100, = TR 1 e 33 750 ] ] —fé,éSB_ﬂO
Mol Chei R v e R e i ol EG5E
INR Erght Thousand Elght Hundred Flfty Nme Only
!_ T ONR R G T | Taxable | — CentralTax | StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 8,437.50| 2.50% 210.94| 2.50% 210.94 421.88
AR T ein . Total| 8,437.50| | 210.94 | 210.24f  421.88

Tax Amount {In words} INR Four Hundred Twenty One and E:ghty Eight paise Only

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and |
correct. j

SUBJECT TOJAJPUR JURISDICTION
This is a Computer Generated Invoice




et TAXINVOICEBTOB —

e g e e 5 . v P P— R+ "—"—---_.,._l
MAA STONE PRODUCTS invelce Ho- Daied
Gobareswar,Mahisara 629 — -~ — 111-Dec-21 =
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC e ol 3
State Name : Odisha, Code : 21 Reference No. & Date. Other References
-C‘a-nag—n-é'éismptaj e = g BLIYEF'S Order No. Dated
o i [ R Ay e e o e S e
CUTTACK AT ot — i, == ool e L S - SR Mor
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 el =S

Bill of Lading/LR-RR No. [ Motor Vehicle No.
DR oDo4D2s01
e S e e e Aol | Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code ; 21
!
Sl Description of Goods HSN/SAC | Quantity Rate per|  Amount
1 {DUST 2517 34.690 MT 250 00 MT 8,672.50
|
CGST 216.81!
e SGST 216.81
Less: ROUND OFF (-)0.12
S S e
e et s RS L s ] el ol e
INR Nme Thousand One Hundred Six ‘.‘mly,r
\ S EHENIERD | Taxable | CenfraiTax | State Tax Total
4 Value Rate Amount Rate Amount | Tax Amount
2517 8,672.50; 2.50% 216.81| 2.50% 216.81 433.62
s [ .., Jotal|  8,672.50 o 21681] | 21681 433.62
Tax Amount (in wurdS) INR Four Hundred Thirty Three and erty Two paise OnIyr
% bpop
Declaration a5 =

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

AA STONEPROPUCTS
Gl L H)
aeaty

5




| MAA STONE PRODUCTS
Gobareswar,Mahisara
Jajpur-755023

GSTIN/UIN: 21AKQPMO0O945E1ZC
State Name : Odisha, Code : 21

Consignee (Shipto) ~
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21

m

-~ TAXINVOICEBTOB

Invoice No.
630

|Dated

11-Dec-21

Delivery Note

Mode/Terms of Payment

Other References

Buyer's Order No.

Dispatch Doc No.

| Terms of Delivery

Dispatched through

| Delivery Note Date
A e

Bill of Lading/LR-RR No.

Dated”

Motor Vehicle No. "

10D04D2921

Declaration

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

i e
SUBJECT

Tax Amount (in words) : INR Four Hundred Fifty Six and Twenty Six paise Only

TO JAJP

UR JURISDICTION

This is a Computer Generated Invoice

V

e
7

Buyer (BIill to) B T A
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
lGSTH\h’UIN : 21AAHCM3587C1ZP
:State Name . Odisha, Code : 21
Si Description of Goods | HSN/SAC Quantity Rate per Amount
o SR e e ol DRI Sl s S
1 |DUST 2517 36.500 MT 250.00| MT 9,125.00
[ |
| } casr! 228.13
i | SGST 228.13
Less: ROUND OFF (-)0.26
S R S || ¥9,581.00
Amount Chargeable (in words) e ey
INR Nine Thousand Five Hundred Eighty One Only
o o JERE ™t —:F"Ex&?b_léL__C_egtra_l_ﬁgg'__[:_Sta_t_qfai“_ Ry
Value Rate Amount Rate | Amount | Tax Amount
12517 9,125.00| 2.50% 228.13] 2.50% 228.13 456.26
s . Total| ~ 9,125,00 2283 1. . 22843] " 48828




=== —'—..' — o e et T TRy . 3 == - -
| = =
e e ~ TAXINVOICEBTOB
WAASTONEPRODUCTS ety b
bareswar,Mahisara —eC-£ SEerme
JGacj,pur—755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC = e
State Name : Odisha, Code : 21 Reference No. & Date. Other References
Gonsignes (Ship 10) Buyer's Order No ated
M. S. INFRAENGINEERS PVT. LTD. : e L
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK . e L ST e S e e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 L e B s s
Bill of Lading/LR-RR No. Motor Vehicle No.
s e 5 s e 0DU4F9531 —
L e H = .| Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP
Btate Name : Odisha, Code : 21
SI! Description of Goods HSN/SAC | Quantity Rate per Amount
No. T el g S S o s i a .
1 |DUST 2517 38130 MT 250.001 MT 9,532.50
CGST 238.31
SGST 238.31
Less: ROUND OFF (-)0.12
e, B SO - T W GE 00
Amount Chargeable (in words) E. & OE
INR Ten Thousand Nine Only
. G T T 7 ~ Taxable | CenfraiTax | StateTax |  Total
/ Value Rate | Amount | Rafe | Amount | Tax Amount
2517 9,532.50( 2.50% 238.31| 2.50% 238.31 476.62
T S e _Total| ) .1 .238.31] 1....23831  476.62
Tax Amount (in words) : INR Four Hundred Seventy Slx and S:xl:y Two paise Only
Declaration
We declare that this invoice shows the actual price of the

;goods described and that all particulars are true and

 gorrect, ;

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

P v +-
L«"Qﬂl




~ SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

FNEERSY

V74
(=l

|')ua?@e’§‘/ My

-2

;‘ = — =
= = TAXINVOICEBTO B
[WAA STONE PRODUCTS il . eied
Gobareswar,Mahisara 044 {29-Dec-2 =
Jajpur-755023 Delivery Note Mode/Termms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC _
State Name : Odisha, Code : 21 Reference No. & Date. Other References
_EonglgnB;{Shlpto) e el RES ~——-—— Buyers Order No. Dated
e DepsishDea N |DaiveryNele Dals
CUTTACK N TR I s
GSTINUIN - : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 IR . e e e e S b S
Bill of Lading/LR-RR No. Motor Vehicle No.
o S ODUSBARS e :
LS s Qe i s e o Ta S o Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
‘State Name : Odisha, Code : 21
S| Description of Goods HSN/SAC | Quantity Rate per Amount
1 'DUST 2517 34.770 MT 250.00| MT 8,692.50
CGST 217.31!
SGST 217.31)
Less: ROUND OFF (-)0.12
[ NG DO | L) %9,127.00
Amount Chargeable (in words) E & OE
INR Nine Thousand One Hundred Twenty Seven Only
[ P S e e e e e S R
; Value Rate Amount Rate Amount | Tax Amount
2517 8,692.50| 2.50% 217.31| 2.50% 217.31 434.62
e SR U Total|  869250] | _ 217.31] 217.31] 434.62
Tax Amount (in words) : INR Four Hundred Thirty Four and Sixty Two paise Only
Declaration =
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct.




TAXINVOICEBTO B e 2
S o R
= e A Sz aderes i aT T NG == Dated_' .
MAA STONE PRODUCTS _ :’;;'-"3 0 A
Gobareswar,Mahisara SRR e o
Jajpur-755023 - Delivery Note Mode/Terms of Pay
GSTIN/UIN: 21AKQPM0845E1ZC B ey
State Name : Odisha, Code : 21 Reference No. & Date. Other References
e e e e it 4 et il e, — lJ Ob—erN ; Dal&d TR e
Consignee (Ship to) Buyer's Or 0
M. S. INFRAENGINEERS PVT. LTD. SREaRE Do Ne | Deer e D ——
NUAPADA CHHAK, KHAPURIA Diggatch Dog No, Y
CK R U S e
gggﬁum : 21AAHCM3587C1ZP Dispatched through Destination
State Name . Odisha, Code : 21 R = —=URier ok S -
Bill of Lading/LR-RR No. Motor Vehicle No.
ol ODO04F9511 SE
s = i .| Terms of Delivery
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name  * : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate | per Amount
"1 {DUST 2517 35.260MT| 25000\ MT|  8,815.00
o CGST 220.38
= SGST 220.38
i ROUND OFF 0.24
F
|
! o e o i aidds dhees s B T A b sl e e e e iy Rh TSP SRR | e —— e ——
B e IR _T_.".F.‘i"J__ 136:260 MT ¥ 9,256.00
Amount Chargeable (in words) e e E5E]
INR Nme Thousand Two Hundred Flfty Six Only
HSN/SAC ~ { ~Taxable | " Central Tax | tate Tax. T
p Value Rate | Amount | Rate | Amouni Tax Amount
2517 | 8815.00] 2.50%| __ 220.38] 2.50% 220.38] __ 440.76
o oo TOBN_ BOIS00] T 20038 I %038 —aas
Tax Amuunt (m words) INR Four Hundred Forty and Seventy Slx paise Only

|

|
!
i'

Declaratron

correct,

We declare that this invoice shows the actual price of the [
goods described and that all pamculars are frue and

' SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice




119

TAX INVOICEB TO B

[IMAA STONE PRODUCTS Invoics No, == Dated |
Gobareswar,Mahisara 810 18-Mar-22 =
Japur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References 1
[Consignee Ghipto) Buyer's Order No. Dated S e S
ﬁuipﬁ%ﬁﬁiﬁiﬁ?ﬁ,ﬂ%& Al 'Dispatch Doc No, Delivery Note Date |
CUTTACK i
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 ; g
: Bill of Lading/LR-RR No. Motor Vehicle No.
ODO4E%801 =~
A Terms of Delivery
Buyer (Bill to) :
M. 8. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA =
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP i
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per[  Amount
. 2l i e S, SR e
1 |DUST 2517 49,120 MT 400.00| -MT 19,648.00
CGST 491.20
SGST 491.20
Less: ROUND OFF (-)0.40
S Total 49.120 MT ¥ 20,630.00
Amount Chargeable {in words) e E.&O.E
INR Twenty Thousand Six Hundred Thirty Only . ; .
HSN/SAC Taxable Central Tax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,648.00| 2.50% 491.20| 2.50% 491.20 982.40
Total| 19,648.00 491.20 491.20] 98240
| Tax Amount (in words) : INR Nine Hundred Eighty Two and Forty paise Only
Declaration e R
We declare that this invoice shows the actual price of the
goods described and that all partictilars are true and
correct,

SUBJECT TO JAJPUR JURISDICTION -

This is a Computer Generated Invoice

Reasiv -
Pl

hoROFE—




b
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GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 -

TAXINVOICEB TO B
[MAA STONE PRODUCTS 3 [ invoice No. Dated 2
Gobareswar,Mahisara ' O e 18-Mar22 =~ ==~ =
Jajpur-755023 Delivery Note Mode/Terms of Payment

Reference No. & Date,

Other References

Consignee (Ship 10) "E"mgr_ﬁ{ Dated
LS. 1 EERS PVT. LTD. i I e Ll o R P o
:IUiPrSEAC]E"TiiIf? KH APUVR.II-A = Dispatch Doc No. Delivery Note Date
CUTTACK i e S
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched th_roug_tr = Deshpaﬂon
State Name . Odisha, Code : 21 e : '
Bill of Lading/LR-RR No. Motor Vehicle No.
OD04F9521 S5
: Lot {Terms of Delivery e
Buyer (Bill to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK i
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
No. S a S [l oy
1 |DUST 2517 49.020 MT 400.00( MT 19,608.00
CGST g 490.20
' SGST 490.20
Less: ROUND OFF (-)0.40
- : Total 49.020 MT  20,588.00
'Amount Chargeable (in words) _ E &OE
INR Twenty Thousand Five Hundred Eighty Eight Only
HSN/SAC . Taxable Central Tax | StateTax | Total
Value Rate | Amount Rate Amount | Tax Amount
2517 19,608.00] 2.50% 490.20| 2.50% 490.20 980.40
Total| 19,608.00 490.20 490.20 980.40

Declaration

correct,

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

* SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

—

Tax Amount (in words) : INR Nine Hundred Eighty and Forty paise Only




TAX INVOICEB TO B
[MAA STONE PRODUCTS ; o Dated =
Gobareswar,Mahisara 814 18-Mar-22 e
Jajpur-756023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E12C G b e o U s
State Name : Odisha, Code : 21 Reference No. & Date. Other References 1
Consignes (Shipto) E Buyer's Order No. Dated =
#UiP?SE%EHTg%EKEF?ASPEEA LID: Dispatch Doc No. Delivery Note Date
CUTTACK : s ol
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through - Destination
State Name : Odisha, Code : 21 el
| Bill of Lading/LR-RR No. Motor Vehicle No. )
OD04E9801 s
f Deli
Buyer (Bill to) Torme L Dalvery.
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN . 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. ) e
1 (DUST 2517 46.950 MT 400.00| MT 18,780.00
CGST 3 469.50
SGST 469,50
ROUND OFF
Total| 46.950 MT Z19,719.00
Amount Chargeable (in words) E. & OE
INR Nineteen Thousand Seven Hundred Nineteen Only
HSN/SAC St Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 18,780.00] 2.50% 469.50| 2.50% 469.50 939.00
Total| 18,780.00 469.50 469.50 939.00
Tax Amount (in words) : INR Nine Hundred Thirty Nine Only
Declaration R T for MAA SJ;ON%F' BRUCTS
We declare that this invoice shows the actual price of the /"’«‘;E, &33‘ 7 A
goods described and that all particulars are true and /a0 o\
correct, :

SUBJECTTO JAJPUR JURISDICTION

This is a Computer Generated Invoice

N -
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RQ_,L N\p;\’\ op alxd —
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TAX INVOICEBTO B
[MAA STONE PRODUCTS Invoice No. Dated =
Gobareswar,Mahisara 813 = — 18-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment

GSTIN/UIN: 21AKQPM0945E1ZC

State Name : Odisha, Code : 21 Reference No. & Date.

" | Other References

Consignee (Shipto) Buyer's Order No. Dated
M. S. INFRAENGINEERS PVT. LTD. - e e S N
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK ' S :
GSTIN/UIN : 21AAHCMB3587C1ZP Dispatched through * Destination
State Name : Odisha, Code : 21 i
Bill of Lading/LR-RR No. Motor Vehicle No. .
e ODO05F9001 e
EEEF_(EE[I o) —{ Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate | per Amount
No. : i
1 |DUST 2517 53.210 MT 400.00| MT 21,284.00
CGST] , 532.10
SGST 532.10
Less: ROUND OFF (-)0.20
Total 53.210 MT ¥ 22,348.00
Amount Chargeable (in words) : E. & OE
INR Twenty Two Thousand Three Hundred Forty Eight Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,284.00| 2.50% 532.10] 2.50% 532.10 1,064.20
Total| 21,284.00 532.10 532.10|  1,064.20]

Tax Amount (in words) : INR One Thousand Sixty Four and Twenty paise Only

Declaration

.| We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct,

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice
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TAX INVOICE B TO B

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

[MAA STONE PRODUCTS Invoice No. - Dated e
Gobareswar,Mahisara 812 : 18-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment

Reference No. & Date.

Other References

Consighas (Ship 1) . | Buyer's Order No. Dated
.S. E PVT. 5
xuiplrgﬂHﬁcAwEKEHispugA L Dispatch Dec No. Delivery Note Date
CUTTACK ke e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 PR e :
: | Bill of Lading/LR-RR No. Motor Vehicle No. ]
g ODO04F9511 .
Err e SRR i
Buyer (Bill o) = ermslof Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA =
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP -
State Name :'Odisha, Code ; 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount |
No. } (s W
1 |DUST 2517 51.780 MT|  400.00| MT 20,712.00
CGST 517.80
SGST 517.80
ROUND OFF 0.40
Total 51.780 MT| % 21,748.00
Amount Chargeable (in words) E.&0.E
INR Twenty One Thousand Seven Hundred Forty Eight Only . -
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,712.00] 2.50% 517.80| 2.50% 517.80 1,035.60
Total| 20,712.00 517.80 517.80 1,035.60

Declaration

correct.

We declare that this invoice shows, the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR One Thousand Thirty Five and Sixty paise Only

UL}‘_M [ S

R

SUBJECT TO JAJPUR JURISDICTION ~

This is a Computer Generated Invoice .., '

p. “\;\0\@90\*’@ &
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TAX INVOICEB TOB
MAA STONE PRODUCTS IvoloeNo.—==" e e |
Gobareswar,Mahisara 808 S 18-Mar-22
Jajpur-755023 Delivery Note. - Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC - ' 5 B e
State Name : Odisha, Code : 21 Reference No. & Date.” | Other References =
Consignes (Ship 16) Buyer's Order No. Dated e
ITUiPTEI;EgEITIinKE&sPEgA LD Dispatch Doc No. ‘Delivery Note Date
CUTTACK T s
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
| State Name : Odisha, Code : 21 Sror o E ot
| Bill of Lading/LR-RR No, Motor Vehicle No.
ODO4E9801 =~~~
e Terms of Delivery
Buyer (Bill to)
1 M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK; KHAPURIA
CUTTACK "
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. . = P e
1 |DUST 2517 51.650 MT 400.00f MT 20,660.00
CGST 516.50
SGST 516.50
ROUND OFF
ST Total 51.650 MT| ¥ 21,693.00
Amount Chargeable {in words) 5 e E &OE
INR Twenty One Thousand Six Hundred Ninety Three Only
HSN/SAC Taxable Central Tax' " | State Tax "~ Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,660.00] 2.50% 516.50; 2.50% 516.50 1,033.00
Total| 20,660.00 516.50 §16.50 1,033.00

Declaration

FOI‘F‘SC!.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

B e
D (0N =
o 12

Pt

Mo\)(\“-—

Tax Amount (in words) : INR One Thousand Thirty Three Only

This is a Computer Generated Invoice

-

SUBJECT TOJAJPUR JURISDICTION _ \®
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Qe

P.M@

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

ORM -

TAXINVOICEBTOB -
MAA STONE PRODUCTS - Invoice No. Dated =
Gobareswar,Mahisara 811 = 18-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References =
 Consignee (Ship to) iy Buyer's Order No. Dated e
. S. INFRAENGINEER : ; T T B e S e
ﬂUiPT[E A CH HiII? KEH ASPE\F::-A F Dispatch Doc No. - Delivery Note Date
CUTTACK : s SR
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through - ~ Destination
State Name : Odisha, Code : 21 )
Bill of Lading/LR-RR No. Motor Vehicle No.
OD04F9511 i
Buyer (B ) 5 Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK k
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S Descript.ion of-Goods HSN/SAC | Quantity Rate per Amount
No. \ S
1 |DUST 2517 51.350 MIT 400.00| MT 20,540.00
CGST 513.50
SGST 513.50
ROUND OFF
Total 51.350 MT | #21,567.00
Amount Chargeable (inwords) 7 E. &OE
INR Twenty One Thousand Five Hundred Sixty Seven Only
HSN/SAC Taxable CentralTax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,540.00| 2.50% 513.50| 2.50% 513.50 1,027.00
e Total| 20,540.00] 513.50 513.50]  1,027.00
Tax Amount (inwords) : INR One Thousand Twenty Seven Only
Declaration
We declare that this invaice shows the actual price of the
goods described and that all particulars are true and
carrect.




TAX INVOICEBTO B
MAA STONE PRODUCTS Invoice No. Dated ==
Gobareswar,Mahisara 840 27-Mar-22 =t ]
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References =|
‘Consignee (Ship o) Buyer's Order No. Défon e e
. 5. INFRAENGINEERS PVT. LTD. e i = i
ﬂuipTgA CHHA'}? KH APERI A 1 Dispatch Doc No. Delivery Note Date
CUTTACK e e e =
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 y
| Bill of Lading/LR-RR No. Motor Vehicle No. el
t il OD04R4459 2
= f Deli
Buyer @il o) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD, 3
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
1 [DUST 2517 52,700 MT 400.00( MT 21,080.00
CGST 527.00
SGST 527.00
ROUND OFF
____________ el 52.700 MT ¥ 22,134.00
Amount Chargeable (in words) &R E &OE
INR Twenty Two Thousand One Hundred Thirty Four Only
HSN/SAC Taxable Central Tax StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,080.00] 2.50% 527.00] 2.50% 527.00 1,054.00
Total] 21,080.00 527.00 527.00]  1,054.00
Tax Amount (in words) : INR One Thousand Fifty Four Only
Declaration B i m??%@@%ﬁﬁ_ﬁ?}iﬁﬁu&ﬁ”
We declare that this invoice shows the actual price of the Yot A e
goods described and that all particulars are true and /A @
correct. A « |G Authotised Signatory
SUBJECT TO JAJPUR JURISDICTION" k ﬁi ‘5"""53_%9“‘ } B
This is a Computer Generated Invoice & 1%@”
- "4 qrcﬁ.f:if;l‘/;/
. oy, e W
S el TNEvesaen
m.—f'_'__
D
P. 'N\QW d\)\‘



GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21

TAX INVOICEB TO B
MAA STONE PRODUCTS Invoice No. Dated ==
Gobareswar,Mahisara 842 27-Mar-22 T
Jajpur-755023 Delivery Note Mode/Terms of Payment

 Reference No. & Date.

Other References

Consignee (Ship to)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Buyer's Order No.

Dated

Dispatch Doc No.

g 1 S

Delivery Note Date

CUTTACK o e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 ]
Bill of Lading/LR-RR No. Motor Vehicle No, |
! j OD04R5020
Buyer (Bl o) e Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD. &
NUAPADA CHHAK, KHAPURIA :
CUTTACK =
GSTIN/UIN : 21AAHCM3587C12P
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
No. . 5
1 |DUST 2517 47.200 MT 400.00| MT 18,880.00
CGST 472.00
SGST 472.00
ROUND OFF
Total 47.200 MT % 19,824.00
Amount Chargeable (in words) , R SRR * E &OE
INR Nineteen Thousand Eight Hundred Twenty Four Only
HSN/SAC Taxable Central Tax State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2617 18,880.00{ 2.50% 472.00| 2.50% 472.00 944.00
___Total| 18,880.00 —_472.00 472.00]  944.00

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR Nine Hundred Forty Four Only

for MAA STONE PRODUCTS
AU
bl NN

Resirt
P S S

SUBJECT TO JAJPUR JURISDICTION .
This is a Computer Generated Invoice

o gAk e —




TAX INVOICEBTO B =
MAA STONE PRODUCTS Invoice No, Datsd =
Gobareswar,Mahisara 844 27-Mar-22 :
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References
‘Consignes (Ship 10) e Buyer's Order No. Dated i
M. S. INFRAENGINEE ALK B B 5 AT SR R | L e,
NUAPADA CHHAK, KH?\SPERI A Dispatch Doc No, Delivery Note Date
CUTTACK : ST
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code ; 21
'Bill of Lading/LR-RR No. Motor Vehicle No.
el o OD04R5020 |
Buyer @il (o) -| Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK -
GSTIN/UIN . 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No.
1 |DUST 2517 51.250 MT 400.00f MT 20,500.00
CGST 512.50
SGST 512.50
ROUND OFF
Total 51.250 MT | 21,525.00
Amount Chargeable (in words) A 2 g TTE&OE
INR Twenty One Thousand Five Hundred Twenty Five Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,500.00| 2.50% 512.50| 2.50% 512.50 1,025.00
Total| 20,500.00 512.50 512.50 1,025.00

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR One Thousand Twenty Five Only

SUBJECT TO JAJPUR_JURISDrCTION-«
This is a Computer Generated Invoice

Resivt
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TAXINVOICEBTO B

MAA STONE PRODUCTS Invoice No. Dated

Gobareswar,Mahisara 841 - = 27-Mar-22

Jajpur-755023 Delivery Note Mode/Terms of Payment |

GSTIN/UIN: 21AKQPMOY45E1ZC

State Name : Odisha, Code : 21 Reference No. & Dafe. Other References |
Buyer's Order No. Dated e

 Consignee (Ship to)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Dispatch Doc No, .

Ll.'JeIi\.'e:ryr Note Date

CUTTACK g . e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Cede : 21
Bill of Lading/LR-RR No. | Motor Vehicle No._ =
. OD04R4474 =
Buyer (BilTo) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name . Odisha, Code : 21
S Description of Goods HSN/SAC | Quantity Rate per Amount
No. =
1 |DUST 2517 48.300 MT 400.00| MT 19,320.00
CGST 483.00
SGST 483.00
ROUND OFF
Total 48.300 MT | 1%20,286.00
Amount Chargeable (in words) E & OE
INR Twenty Thousand Two Hundred Eighty Six Only
" HSN/SAC Taxable Central Tax | StateTax [ Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,320.00| 2.50% 483.00| 2.50% 483.00 966.00
Total] 19,320.00 483.00 483.00 966.00

Declaration

correct. .

Tax Amount (in words) : INR Nine Hundred Sixty Six Only

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

Eug}\f 2_

\D. N@\I@\E

s T
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- TAXINVOICEBTOB e

MIAA STONE PRODUCTS invoice No. D
Gobareswar,Mahisara 843 27-Mar22 |
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPMO0945E12C s _
State Name : Odisha, Code : 21 Reference No, & Date. Other References e
Consignee (Ship to) _ Buyer's Order No. = Dated s rr |
. 5. INF R g . . e Sl s o )
HUAPTD??}E{T-I%"(\IEKEH ASF,LP,::-A ETD Dispatch Doc ,No._ e Delivery Note D_ate
CUTTACK ' = e e i e R e =l
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. ]
e OD04R4474
Buyer @Biite) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No, o
1 |DUST 2517 50.800 MT 400.00| MT _ 20,320.00
CGST 508.00
SGST 508.00
ROUND OFF
Total 50.800 MT ¥ 21,336.00
| Amount Chargeable (in words) _ E.&OE
INR Twenty One Thousand Three Hundred Thirty Six Only
HSN/SAC Taxable Central Tax State Tax Total |
Value Rate Amount Rate Amount | Tax Amount
2517 20,320.00] 2.50% 508.00| 2.50% 508.00 1,016.00
Total| 20,320.00 508.00 508.00 1,016.00

Declaration

correct.

Tax Amount (in words) : INR One Thousand Sixteen Only .-

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

aip b=

e

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice
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TAX INVOICEB TOB
[MAA STONE PRODUCTS e NG Deted =
Gobareswar,Mahisara 846 28-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E12C :
State Name : Odisha, Code ; 21 Reference No. & Date. | Other References Bk
[Gonsignes (Ship to) i e Buyer's Order No. Dated T
FRAENGINEERS P DSt o re | B Iveie ) = e 2o e
EUI:S\PTD A CHH A[? KH APU‘I;TAL Dispatch Doc No. Delivery Note Date
CUTTACK . e T e
GSTIN/UIN : 21AAHCM358?C1 ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/[R-RR No. Motor Vehicle No.
; | OD04F9601 o
Buyer (Bl (o) = Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. il S S X
1 |DUST 2517 49.700 MT 400.00| MT 19,880.00
CGST 497.00
SGST 497.00
ROUND OFF :
Total| 49.700 MT : ¥ 20,874.00
Amount Chargeable (in words) £ : E &OE
INR Twenty Thousand Eight Hundred Seventy Four Only
HSN/SAC Taxable Central Tax State Tax " Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,880.00| 2.50% 497.00) 2.50% 497.00 994.00
Total| _19,880.00 497.00] 497.00|  994.00
Tax Amount (in words) : INR Nine Hundred Ninety Four Only
- T Pl ;-—' ? Ho
Declaration fi EPRODUCTS
We declare that this invoice shows the actual price of the i o (IR
goods described and that all particulars are true and A T/ opareaal i
correct. _ _ Eliateys (- 0 &Huthomsed
SUBJECT TO JAJPUR-JURISDICTION *,,- J’«.,%,“ i B
This is a Computer Generated Invoice TEHLS 3
N "& 53
Co ".&h&: p{\

Ru LLV'L
F,Moww%””
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TAX INVOICEBTO B
[MAA STONE PRODUCTS ~[ivolceNo: Dated ===
Gobareswar,Mahisara 845 28-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment =
GSTIN/UIN: 21AKQPM0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References T
[Consignee (Ship to) - Buyer's Order No. _ Dated S
- S. INFRAENGINEE PLTDS e Rt SR S e e
hnfUiP ADA CHTI?AK, KHI}\SP[PJ\I;TA i Dispatch Doc No. ., . Delivery Note Date
CUTTACK ; S
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. =]
ODO04R6117 &=
Buyer (Bilto) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
St | Description of Goods HSN/SAC | Quantity Rate [ per Amount
No. | i
1 |DUST 2517 48.980 MT|  400.00| MT| . 19,592.00
CGST 489.80
SGST 489.80
ROUND OFF 0.40
Total 48.980 MT ¥ 20,572.00
Amount Chargeable (in words) 3 T E&OE
INR Twenty Thousand Five Hundred Seventy Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 g 19,592.00| 2.50% 489.80| 2.50% 489.80 979.60
: Total| 19,592.00 489.80 489.80 979.60
Tax Amount (in words) : INR Nine Hundred Seventy Nine and Sixty paise Only
AR

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

correct.

" forMm 7 E@HCTS
/E’ (0!‘:.‘55'?-“ '\.I

@ »' w4 .
51( o ggaﬁ'ﬁc;iseu Signatory |

SUBJECTTOJAPURJURISDICTION || Saion
This is a Computer Generated Invoice > i

Rugj_v&
P, Moot & — -
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TAX INVOICEBTO B 4
MAA STONE PRODUCTS Invoice No: Dated
Gobareswar,Mahisara 850 __|29-Mar22
Japur-755025 Delivery Note Mode/Terms of Payment

GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Qdisha, Code : 21

Reference No. & Date.

Other References

‘Consignee (Ship to)

M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK

Buyer's Order No.

Dated

Dispatch Doc

No.

Delivery Note Date

———

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

ud}vz

p. Moff\&f’aﬁ‘qf"”’

GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code ; 21 ]
Billof Lading/LR-RR No. | Motor Vehicle No.
; s OD04R6177 2
Biyer @iilto) Terms of Delivery
V1. 8. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. i = ; !
1 |DUST 2517 50.100 MT 400.00| MT 20,040.00
CGST 501.00
SGST 501.00
ROUND OFF
Total 50.100 MT ¥ 21,042.00
Amount Chargeable (in words) E & OE
INR Twenty One Thousand Forty Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,040.00] 2.50% 501.00f 2.50% 501.00 1,002.00
Total| 20,040.00 501.00 501.00 1,002.00
Tax Amount (in words) : INR One Thousand Two Only
/'" o
Declaration E{;l ri1KA STONEPR uCTS
We declare that this invoice shows the actual price of the J P! Ni atbgara O3
goods described and that all particulars are true and b ‘1' - b‘" H
correct. ’% “%,‘éﬁ'




TAX INVOICEB TO B
MAA STONE PRODUCTS | Invoice No. Dated Sea s
Gobareswar,Mahisara 847 29-Mar-22 g
: Jajpur-755023 Delivery Note Mode/Terms of Payment
| GSTIN/UIN: 21AKQPMO0945E1ZC
! State Name : Odisha, Code : 21 Reference No. & Date. Other References |
I "Consignee (Ship fo) Buyer's Order No. *- | Dated E
i . S. NGl RS PVT. LTD. =0 . e
ﬁuipﬁ;ﬁfﬂ{ig EKEHASPE RIA L Dispatch Doc No. Delivery Note Date
i CUTTACK : ; =
f GSTIN/UIN : 21AAHCM3587C12ZP Dispatched through Destination
! State Name : Odisha, Code : 21
| Bill of Lading/LR-RR No. Motor Vehicle No.
. |ODO04RS097
.' Bier BT : ; Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code: 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
No. | - o Rrm e e
1 |DUST 2517 . |51.260MT| 40000 MT| ° 20,504.00
CGST 512.60
SGST 512.60
Less: ROUND OFF (-)0.20
Total 51.260 MT ¥ 21,529.00
 Amount Chargeable (in words) . : E &OE
INR Twenty One Thousand Five Hundred Twenty Nine Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,504.00| 2.50% 512.60| 2.50% 512.60 1,025.20
Total| 20,504.00 512.60 512.60 1,025.20
Tax Amount (in words) : INR One Thousand Twenty Five and Twenty paise Only
,"’:"‘“‘?’?‘ ¥ =
Dedaraﬁon ]___‘.._..,- e __TO-E_ k..- 1. -ﬁ\c\T—s
We declare that this invoice shows the actual price of the RSN
goods described and that all particulars are true and T ogbn.rt’,i‘:-"f" w\,
|correct. o e mvr?sﬂ*sig}gtow
SUBJECT TO JAJPUR JURISDICTION Al

This is a Computer Generated Invoice

R{a eV A
\') . Moo _—
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i TAX INVOICEBTO B
[MAA STONE PRODUCTS invoice No. Dated ==
Gobareswar,Mahisara 851 29-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment ™
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Qdisha, Code : 2_1_ Reference No, & Date. Other References |
Consighes (Ship 10) Buyer's Order No. ~ [Dated G
M. S. INFRAENGINEERS PVT. LTD. s S
NUAPADA CHHAK, KHAPURIA Dispatch D.OC No.. = Delivery Note Date
CUTTACK ' e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination 6
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. [Motor Vehicle No.
ODO4R6117 =~~~ |
Buyer Bl 1) o Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S Description of Goods T HSN/SAC | Quantity Rate [ per Amount
No. RN | i
1 |DUST 2517 51.55Q MT|  400.00| MT|  20,620.00
CGST 515.50
SGST 515.50
ROUND OFF
Total 51.550 MT | ¥ 21,651.00
Amount Chargeable (in words) ) E. &OE
INR Twenty One Thousand Six Hundred Fifty One Only
HSN/SAC Taxable |  Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,620.00] 2.50% 515.50| 2.50% 515.50 1,031.00
Total|  20,620.00 . 515.50 515.50]  1,031.00

Tax Amount (in words) : INR One Thousand Thirty One Only

CONE 2ok

RASiFONE PRODUCTS

RPN

Declaration

We declare that this inveice shows the actual price of the
goods described and that all particulars are true and
correct. '

3:;,- &

faj 2
Rl TS ?,g-iﬁrﬁjﬁf@ris 2d -Signatory
SUBJECT TO JAJPUR JURISDICTION S
This is a Computer Generated Invoice



TAX INVOICEB TO B = .
[MansToNEPRODUCTS Invice No. ==~~~ Dated ek
Gobareswar,Mahisara 852 29-Mar-22 ;
Jajpur-755023 Delivery Note Mode/Terms of Payment |
GSTIN/UIN: 21AKQPMO0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References TR
Consighee (Ship o) Buyer's Order No. Dated e
M. S. INFRAENGINEERS PVT. LTD. ety o : 5551
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. |
; =R OD04E4541
Bujer @) el Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl Déscn'ptiun of Goods HSN/SAC | Quantity Rate per Amount
No. A B
1 |DUST 2517 - 52.200 MT 400.00| MT 20,880.00
CGST 522.00
SGST 522.00
ROUND OFF
" Total ' 52.200 MT ¥ 21,924.00
Amount Chargeable (in words) e ; " E &O0E
INR Twenty One Thousand Nine Hundred Twenty Four Only
HSN/SAC Taxable Central Tax " State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,880.00{ 2.50% 522.00| 2.50% 522.00 1,044.00
Total] 20,880.00 522.00 522.00 1,044.00 |
Tax Amount (in words) : INR One Thousand Forty Four Only
Dedlaration L e ST for ik STONE PRODUCTS
We declare that this invoice shows the actual price of the /%%%g‘cf
goods described and that all particulars are true and / d" l.s.fb‘ §
comect. AT, ) vﬂ&fnaﬁé”ag_}'gnatow
SUBJECT TO JAJPUR JURISDICTION-. - [ < c’:@é-‘““,,qs:*f{n, J
2 i ARG Ly T S
This is a Computer Generated Invoice ) 3_‘4}3{"5 A}_:" /
T
...!:f;\i:’://;

Lg_ej: v

P ; M,Okaipa}”q_,_a
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TAXINVOICEBTOB

MAA STONE PRODUCTS = Invoice No. Dated =
Gobareswar,Mahisara 857 29-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Paymen{ = |
GSTIN/UIN: 21AKQPMO945E12C :
State Name : Odisha, Code : 21 'Reference No. & Data. Gther Reforonicas =
| Consignee (Ship to) — == BuyersOrderNo, =~ [Dated = ————
M. S. INFRAENGINEERS PVT. LTD. Ll , e
NUAPADA CHHAK, KHAPURI A Dispatch Doc No. Delivery Note Date
CUTTACK T :
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. ~ [Motor Vehicle No,
Eoer e =or - |OD0dRAd4s - F -
Blyer @) : —-———— Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK ;
GSTIN/UIN ! 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. . e s
1 |DUST 2517 . |52.080MT| 40000 MT|  20.820.00
CGST 520.50
SGST 520.50
ROUND OFF
= Total 52,050 MiT ¥ 21,861.00]
Amount Chargeable (in words) E &O.E
INR Twenty One Thousand Eight Hundred Sixty One Only
HSN/SAC - Taxable Central Tax__ StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,820.00| 2.50% 520.50| 2.50% 520.50 1,041.00
Total| 20,820.00 520.50 520.50| 1,041.00
Tax Amount (in words) : INR One Thousand Forty One Only
Declaration _ =
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and
correct.

~ SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

RﬁtduL,

?M@h e
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~ TAXINVOICEBTOB

MAA STONE PRODUCTS  [Invoice No. Dated =
Gobareswar,Mahisara 849 e 29-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E12C
State Name : Odisha, Code : 21 Reference No. & Date. Other References
Consignes (Ship to) Buyer's Order No. .. Dated e
. S. INFRAENGINEERS PVT. LTD. S
ﬁUApANDA CHHAIPI(\I KH AF;:ER; A 10 Dispatch Doc No. - Delivery Note Date
CUTTACK i e e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 _ =
Bill of Lading/LR-RR No. Motor Vehicle No.
OR04R6129
Buyer (Bill0) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate | per Amount
No.
1 |pusT 2517 52780 MT|  400.00) MT| . 21,412.00
CGST 527.80,
SGST 527.80
ROUND OFF 0.40
Total 52.780 MT ¥ 22,168.00
Amount Chargeable (in words) E. &O.E
INR Twenty Two Thousand One Hundred Sixty Eight Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,112.00| 2.50% 527.80| 2.50% 527.80 1,055.60
Total] 21,112.00] 527.80 527.80| _ 1,055.60
Tax Amount (inwords) : INR One Thousand Fifty Five and Sixty paise Only
SR e, o EcRRER Gt S
Declaration o STONEPRODUCTS
Wa declare that this invoice shows the actual price of the /A BB N
goods described and that all particulars are true and If D[ otV i
correct, i 5% m\}.?:‘ﬁi‘t_mﬂ'ise Signatory |
........ e CONBRE R L

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

p. Mohopatre

; ) T %)
3 ~ ».v:_(:’?x
LT STONE 7

; e
&
S



Loshires TAX INVOICE B TO B

MAA STONE PRODUCTS [inveice No. Dated =
Gobareswar,Mahisara UbSiSeee - oab . 29-Mar-22 =
Jajpur-755023 Delivery Note Mode/Terms of Payment —
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Referonca No & Date. Olhior Retarerices e
Consignee (Ship 1) Buyer's Order No. Dated =
FRAENGINEERS PVT. LTD. 5 ot
Il:quiPTD A CHH?\II? KH AF'U\Iger D Dispatch Doc No. Delivery Note Date
CUTTACK ' ; PR
GSTIN/UIN : 21AAHCM3587CTZP Dispaltched through Destination
State Name : Odisha, Code : 21
8 Bill of Lading/LR-RR No, Motor Vehicle No. ]
B e OD04F0201 ==
Buyer Bl T0) 2 Terms of Delivery .-
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM358701ZP
State Name . Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate [ per Amount
No.
1 |DUST 2517 §4.220 MT 400.00| MT 21 ,688 00
CGST . 542.20
. SGST : 542.20
Less: ROUND OFF (-)0.40
i ToWl| |54z M | [%22,772.00
| Amount Chargeable (in words) T "E.&OE
INR Twenty Two Thousand Seven Hundred Seventy Two Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 21,688.00| 2.50% 542.20] 2.50% 542.20 1,084.40
Total| _21,688.00 1 54220 54220 1,084.40

Tax Amount (in words) : INR One Thousand Eighty Four and Forty paise Only

e @ = 4
e (S auﬁ"”!‘ )
Declaration for M ONE j{ﬁ@ fJgT a):
We declare that this invoice shows the actual price of the s 15‘51 (53
goods desctibed and that all particulars are true and : -'-rf~'f A

correct.

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

Rus*



Tax Amount (in words) : INR One Thousand Eighteen Only M

- L TAX INVOICE B TO B —
[MAA STONE PRODUCTS == Invoice No. Dated e
Gobareswar,Mahisara 855 29-Mar-22 _
Jajpur-755023 : Delivery Note Mode/Terms of Payment{
GSTIN/UIN: 21AKQPMO0945E1ZC
State Name : Odisha, Code 2 2-1 Refereno_e N_O_ & Date. Other References
Consignes (Ship (o) sjSecs el e
. S. R .LTD. ST I
Lﬂ UiP!i\vgﬂfmiI}:lEKEH ASPE%TALT Di_spatch DocNo.- . . Delivery Note Date
CUTTACK ; ==
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 Loi
Bill of Lading/LR-RR No. Motor Vehicle No. ]
OD04R5097 =
Buyer Bilto) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK :
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
No. 4 i :
1 |DUST 2517 50.900 MT|  400.00| MT| . 20,360.00
CGST 509.00
SGST 509.00
ROUND OFF
Total 50.900 MT | 21,378.00
Amount Chargeable (in words) _ E. & QOE
INR Twenty One Thousand Three Hundred Seventy Eight Only
HSN/SAC Taxable Central Tax | State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,360.00{ 2.50% 509.00| 2.50% 509.00 1,018.00
Total|  20,360.00 509.00[ | 509.00] 1,018.00

Declaration
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION
This is a Computer Generated Invoice

o o
05»( L
i

s’
Q 2

¢

TR
itk

/

sed Signatory|



s TAXINVOICEB TO B

[I'EAA STONE PRODUCTS Invoice No. Dated
Gobareswar,Mahisara 853 29-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Date. Other References |
Consignee (Ship to) Buyer's Order No. Dated =y
.S, ENGINEERS PVT. LTD. =it = e S
I'I:I'IU}SXPTSEEHH Ai? EKH APU‘QA Dispatch Doc No. . Delivery Note Date
CUTTACK . : ] e e :
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No.
ODO4ES301 |
Buyer (Bilio) : Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
. |NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN $ 21AAHCM35B?CTZP
State Name : Odisha, Code : 21
] Description of Goods HSN/SAC | Quantity Rate per Amount
Na —f-- —— . N . o=
1 |DUST 2517 51.980 MT 400.00| MT 20,792.00
CGST 519.80
SGST 519.80
ROUND OFF 0.40
Total 51.980 MT ¥ 21,832.00
Amount Chargeable (in words) i E.&OE
INR Twenty One Thousand Eight Hundred Thirty Two Only
HSN/SAC Taxable Central Tax StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,792.00] 2.50% 519.80| 2.50% 519.80 1,039.60
Total| -20,792.00 519.80 519.80 1,039.60

Declaration
We declare that this invoice shows the actual price of the

goods described and that all particulars are true and
correct. ;

Tax Amount (in words) : [NR One Thousand Thirty Nine and Sixty paise Only

This is a Computer Generated Invoice

Rug}:\/ Q.._‘
P 'Mof\gfaj\’ —

for MIAA STONE PRODUCTS
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- TAXINVOICEB TO B
MAA STONE PRODUCTS Invoice No- Dated
Gobareswar,Mahisara 854 29-Mar-22 e
Jajpur-755023 Delivery Note Mode/Terms of Payment ™

GSTIN/UIN: 21AKQPM0945E1ZC
State Name : QOdisha, Code : 21

Reference No. & Date.

Other References

Consignee (Shipto)
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

—-| Buyer's Order No.

Dispatch Doc No.

Delivery Note Date

correct,

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION® -
This is a Computer Generated Invoice

CUTTACK e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 _ A
Bill of Lading/LR-RR No.  |Motor Vehicle No. |
=" : ODO4R4455
Buyer @ilio) =% 5 { Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Si Description of Goods HSN/SAC | Quantity Rate per Amount
No. :
1 |DUST 2517 51.650 MT 400.00( MT -20,660.00
CGST 516.50
SGST 516.50
ROUND OFF
Total 51.650 MT ¥ 21,693.00
Amount Chargeable (in words) E. &OE
INR Twenty One Thousand Six Hundred Ninety Three Only
HSN/SAC Taxable Central Tax State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,660.00] 2.50% 516.50| 2.50% 516.50 1,033.00
Total| 20,660.00 516.50 516.50 1,033.00
Tax Amount (in words) : INR One Thousand Thirty Three Only
Declaration
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State Name :

GSTIN/UIN: 21AKQPMO0945E1ZC

Odisha, Code : 21

TAX INVOICEB TO B o
MAA STONE PRODUCTS Invoice No. Dated =5
Gobareswar,Mahisara 856 29-Mar-22 :
Jajpur-755023 Delivery Note Mode/Terms of Payment

Reference No. & Date.

Other References

Consignee (Ship to) :
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA

Buyer's Order No.

| Dated

Dispatch Doc No.

Delivery Note Date

GULTADK el e | S e
GSTIN/UIN . 21AAHCM3587C12P Dispatched through Desyniation = &owamsy
State Name : Odisha, Code : 21
Bill of Lading/LR-RR No. Motor Vehicle No. ==
OD04R4443 ot
G T — Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
Sl] Description of Goods HSN/SAC | Quantity Rate per Amount
No. ;
1 |DUST 2517 49.020 MT 400.00| MT 19,608.00
CGST 490.20
SGST 490.20
Less: ROUND OFF (-)0.40
Total 49.020 MT ¥ 20,588.00
Amount Chargeable (in words) E &O.E
INR Twenty Thousand Five Hundred Eighty Eight Only
HSN/SAC Taxable Central Tax___ State Tax Total
Value Rate Amount Rate Amount | Tax Amount
2517 19,608.00] 2.50% 490.20| 2.50% 490.20 980.40
Total| 19,608.00 490.20 490.20 980.40

Declaration

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

Tax Amount (in words) : INR Nine Hundred Eighty and Forty paise Only

anmw war '\ .
Riahiggte 1' a

MI)Q' . TONEFRQBUCTS| |
7EERAS /; i

L

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

OJ.N“Q/-""

MM
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= ~TAXINVOICEBTOB =
(KM\A STONE PRODUGTS Invoice No. Dated =
Obareswar,Mahisara 859 29-Mar-22
Jajpur-755023 Delivery Note Mode/Terms of Payment |

GSTIN/UIN: 21AKQPMO0S45E1ZC
State Name : Odlsha Code : 21

Reference No. & Date.

Other References

 Consignee (Ship to)

NUAPADA CHHAK, KHAPURIA
CUTTACK

M. S, INFRAENGINEERS PVT. LTD.

Buyer's Order No.

Dated

Dispatch Doc No.I

| Delivery Note D'ate

correct.

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

K&ﬂ-wiw €

P‘MO

hadpaj\fct,-—’

GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination
State Name : Odisha, Code : 21 -
Bill of Lading/LR-RR No. |1 Motor Vehicle No, e
5 ODO04F9531 i
Buyer (Bl T0) e - Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN ; 21AAHCM3587CTZP
State Name : Odisha, Code : 21
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
e R R, s e
1 |DUST 2517 - 51.200 MIT 400.00| MT 20,480.00
CGST 512.00
SGST 512.00
ROUND OFF
Total 51.200 MT ¥ 21,504.00
| Amount Chargeable (in words) ' E &QE
INR Twenty One Thousand Five Hundred Four Only
: HSN/SAC Taxable Central Tax | StateTax | Total
Value Rate Amount Rate Amount | Tax Amount
2517 20,480.00] 2.50% 512.00| 2.50% 512.00 1,024.00
. Total| 20,480.00 _512.00 512.00 1,024.00
Tax Amount (in words) : INR One Thousand Twenty Four Only
12 Ny
= go\if*“eig; % \ < A\
Declaration forl r__?-: nuc'rs
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el TAX INVOICEB TO B
MAA STONE PRODUCTS ~ [nvoice No. Dafed e
Gobareswar,Mahisara 848 29-Mar-22 =~
Jajpur-755023 Delivery Note Mode/Terms of Payment
GSTIN/UIN: 21AKQPM0945E1ZC
State Name : Odisha, Code : 21 Reference No. & Dale. S Rolonces . — =
Consignee (Ship ©) : Buyer's Order No, Dafede e 5
M. S. INFRAENGINEERS PVT. LTD. : r s |
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK : e
GSTIN/UIN : 21AAHCM3587C1ZP Dispatched through Destination =
State Name . Odisha, Code : 21 :
Bill of Lading/LR-RR No. Motor Vehicle No.
OD04R4443
Buyer (B 1) Terms of Delivery
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN : 21AAHCM3587C1ZP
State Name : Qdisha, Code : 21
] Description of Goods HSN»"S.AC Quantity Rate per Amount
No.
1 |DUST 2517 55.360 MT 400.00{ MT 22,144.00
CGST 553.60
SGST 5§53.60
Less: ROUND OFF (-)0.20
Total 55.360 M ¥ 23,251.00
Amount Chargeable (in words) E.&OE
INR Twenty Three Thousand Two Hundred Fifty One Only
HSN/SAC Taxable Central Tax State Tax “Total |
Value Rate Amount Rate Amount | Tax Amount
2517 22,144.00] 2.50% 553.60| 2.50% 553.60 1,107.20
Total| 22,144.00 553.60 553.60 1,107.20

Declaration

correct.

Tax Amount (in words) : INR One Thousand One Hundred Seven and Twenty paise Only

We declare that this invoice shows the actual price of the
goods described and that all particulars are true and

SUBJECT TO JAJPUR JURISDICTION

This is a Computer Generated Invoice

R@u\fv £

p. Mo howpahra_—




SUBJECT TO JAJPUR JURISDICTION

£

o > 304
TAX INVOICEBTO B e
MAA STONE PRODUCTS Invoice No: |Dated =
Gobareswar,Mahisara 871 31-Mar-22
Jajpur-765023 : Delivery Note Mode/Terms of Paymgp
GSTIN/UIN: 21AKQPMO945E1ZC =
State Name : Odisha, Code : 21 Reference No. & Date. Other References -
Consignee (Ship (o) i Buyer's Order No.. Dated i
M. S. INFRAENGINEERS PVT. LTD. : i R
NUAPADA CHHAK, KHAPURIA Dispatch Doc No. Delivery Note Date
CUTTACK : & =
GSTIN/UIN . 21AAHCM3587C1ZP Dispatched through Bastingtion s = - =T
State Name . Qdisha, Code : 21 >
[Bill of Lading/LR-RR No. Motor Vehicle No.
: = OD04R4443 L=
Buyer (Bill o) { Terms of Dlelleerg_! =
M. S. INFRAENGINEERS PVT. LTD.
NUAPADA CHHAK, KHAPURIA
CUTTACK
GSTIN/UIN . 21AAHCM3587C1ZP
State Name : Odisha, Code : 21
S| Description of Goods HSN/SAC | Quantity Rate per Amount
No. e o |
1 |DUST 2517 52.300 MIT 400.00f MT 20,920.00
CGST §23.00
SGST 523.00
ROUND OFF
Total 52.300 MT ¥ 21,966.00
Amount Chargeable (in words) E.&OE
INR Twenty One Thousand Nine Hundred Sixty Six Only
HSN/SAC Taxable Central Tax State Tax Total
: Value Rate Amount Rate Amount | Tax Amount
2517 20,920.00| 2.50% 523.00| 2.50% 523.00 1,046.00
A : ) Total| 20,920.00 523.00 523.00 1,046.00
Tax Amount (in words) : INR One Thousand Forty Six Only
. ol f s /5/{::\.‘3 v E-.‘ _\K oy
Declaralion for W2 E'PRODUCTS
We declare that this invoice shows the actual price of the .\ // < I
goods described and that all particulars are true and [l Cobuiais! g\
correct. 1=* | Adnbrised Sigr 1‘05&_
e\ e

This is a Computer Generated Invoice

R&_U:‘,v '

2 mohapdye—
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ROUT TRADERS

Ad-TARANHA, PO- ARHUA BIST- IAIBUR,

MOR NO- 9938900333

305

_TAX INVOICE

Name and address of supplier. SerlalNo - 24
Drate: - 31.10.2021
#1/S ROUT TRADERS
AT-TARAMNIIA, PO- ARHUA, Address of the recipient / purchaser (place of | Address of delivery, i diffrent from
P.5 -DHARMASALA, DIST-JAJPUR supply) the place of supply
GSTIN - 21AQZPRA726D127
MName of the purchaser
M/S INFRAENGINEERS PYT.LTO.
; AT NUAPADA CHEAKA, KHAPURIA, i
MADHUPATANA, CUTTACK-753010
GSTIN- Z1IAAHEMIS87C1ZP
| Bascription in case of goods / HEM [5AC
51. bio, S MATERIAL | code of the Quy. Unit Unit price |Total valun

i : sood. ;

| i 200M 149939 900,00 1,349,261.00 |

i t SUPPLY OF AGREEGATE ICLUDING | : ’

E : LOAGING & TRANSPORTING e 25171010 ] 971982 | ey 7000 782045100

| : vuUsT ARRO.7T1 200,60 176,142 00

I‘ SAE ‘ Insuranca(if any) 0.00

i |

i Packlng & Forwarding charges(if 0.00,

{ any)

Tokal 4,740,854.40
CGET B2.5% " 118,746.00
SGST@2.5% 118,745.00

|

i IGST @5.0% s
Gramd Tolad 4,987,348.40

Total {in words): Fovrty nine lakh elghty seven thousand ifirae hundred fourty six & fourty only.

= i
|

A

(7 Voo




- ROUT TRADERS

AT-TARANKHA PO- ARHUA DIST- JAIPUR,
MOB NO- 9938900333

TAX INVOICE

Serlat Mg - 23

Name and address of suppller,
Date : - 30.09.2021

M/S ROUT TRADERS :
AT-TARANIIA, PO- ARRUA, Address of the recipient / | Address of delivery, if diffrent from
P.5 -DHARMASALA, DIST-JAIPUR purchaser (place of supply) the place of supply
GSTIN — 21AQZPRATIGDIZT

Name of the purchaser

/S INFRAENGINEERS PVT.LTD.
AT-NUAPADA CHHAKA, KHAPURIA, MADHUPATANA,
CUTTACK-752010

GSTIN- 2IAAHCRZ587C1ZP

Dascription In case of goods / services HS5N [BAC
21, Mo, Cade of the Qty. Unit Unit price |Total value
_ggoed
oA (
! FROM 01.08.2021 TO 30.09,2021) 25106 553708 T 50000 1,661,388.00

! g Inaurance{if =) 0.0o
Packing & Forwarding ¢harges(if Q.00
any)
Total 1,661,388,00
CGST @2.5% ' © 41,635.00
SCET @2.5% 41,535.00
1GST @6.0%
Grand Tola) 1,744,258.00

Total {in words): Seventeen lakh fourly four thousand four hundred fifly elgtht only. |

Neorf ot



sgme of the purchaser

Nifs INFRAENGINEERS PYT.ETD,
AT-NUAPADA CHEAKA KHAPUR 8, MADHUSATANS,

CUTTAC-753010

21AAHCIIZ587C5ZR

TAX INVOICE
HNeme and address of supplier. ' . Serial i‘\_!q - 21
Date : «31,08.2001
Vi/S ROUT TRADERS
AT-TARANYE, PO- ARFUA, Address of the recipient/ | Address of delivery, i diffrent from
P.5 -DHARMASALA, BIST-1AISUR purchaser (place of supply) the placa of supply

o S~ et T PR |

8 14
Oy, Gait Bnit price (Totn! vatue
! : { i sz . " G . 4 AR
f FROM 81.08.2021 TO 31.98.2024) 25106 : ceibinedy i et sRcliEeg
T 2 Inserance(if any) 0.00

Packing & Forwarding charges(if

any)

Total

1GET 675,09

Grantt Totad

2 fy wordsl Sovomty e faih Fourdy minre roisamnd ¢

7,949,503 50

et dy orify,




Sevial Mo -19
Cate : - 32.07.2021

: Mi/S ROUT TRADERS i

f AT-TARANIAE, PO- 4 Address of the recipiont / i A, oi deliveiy, # ditirent fron |
E.....____‘?:s 'a”'_‘?’- ‘:.‘?.“}L.’Q.-‘E:!S?"’“'{ﬁuﬂ mlaze of supphy) I[ the place of cupple

i ST - 22A02PRATI5N 1 77 : SIS Aty T b

ay the purchases

RS HIFRAENGINESRS PYT.L T,

R earo of grods ! varvicos

i h

F-NUAPALR CHEAL (ALNREPURIA, MIADHUPA TAMS,

A

e RhE e
i isn sAc

i cote oi tme

B e T, T I

s e s

|

25

|
|
|

wianiy lnkhs ninedy

i e e
i +5.550,60
I
1 i
|
I
H 2,097,601 00!
| |
- i
SEVER Sousand awhc bundrad o G oy

L

"N votea

ED.5E0.05 |

,

R et
!

Signature
o

ey
9 f(' (LAY



TAX INVOICE

i MAIE G e B F i ;}mlr- g serisl o - 15 ‘i
J r : Daote .20 05,2022 ;
e e s e e aladl ...u—._.._.....m-—h.-.‘_,.__-—__....-... T e

i

/S RouT TRADE 85

l. ATTARANI A, PO~ ARHUA, Address of the recipient / Address of dolivary, § diffeent fing
‘ P 5 -BHA'?*'UTAS‘\LA DisT-ialpuR purchaver (place of suppiy} the plare of supnly
i C5TiN - AQ.{PR'T'I&'GJ"? 1 i
o r e PR S e S S e e L e
- H !
PP s Lo rd Ly 1
e ; !
t : i i
; A, IADHUPATANA ' i
| ; i : :
T e S e i | s
1 i 3 :
s e e O e R | < UL el :
| I narvicas | | EsNERE e
: ] ¢ Cousofmne E prine iTetar viue {
R g ESRES S M f i
L i H !
: ; : { e AT See Sl G, o :
i : :
B e e S 2 —»*——ll— ]
f-EA_r-E;-.Rr’Ui‘-? i ' palles i i
O 1 85,2622 T 35,05 2001 A 20887580 |
TR R e PN IR e e = S __.'.._q,_._. < S
: : ; G -?Ui
¢ i
! 1
f= N e

§ :
; i
i i
. i
: |
i ]
L
t i
e D e
!

= e o OIS
Foyrs ..«rr g nhi e nddl '

5,201,584, *{f{

SN S
i

g

B

HAT B0 05

j
i
R
i,w

s bhndred o ..n..;y :a"rug‘ g

e e S d

\/ B
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TAX INVDICE

Mame and address of supplier.

Date:-31.05.2021

Serial Mo - 16

Wi/5 ROUT TRADERS
AT-TARANIA, PO- ARKUS,

GSTIV - 21AQEPRA7SE0IZ7

Address of the recipient /
nurchaser (placs of sugoly)

Mame of the purchasar

/3 INFRAEMGINEERS PYT.LTH.
AT-NUARPADA CHHAKA,KHAPUREA, MADHUPATA NA,
CUTTACK-753040

rAMCMBSEFCIZE

8l No. | Dascription in case of goeds | servicas

SOULDER
[ FROM 01.05.2021 TG 34,05, 2021)

————

Address of delivery, if diffrent from
the place of supply

R R e s NI |
Cade of tha Qs Uit Unit price |Yotai value
S |1 R— = =2
25166 9224.053 i3 250,00 2,305,263.25
S {ns::mncefifar.y} i [}_gsj
0.00
2,306,263 25 |
CEST @2.5% 57,632.00
SGST@2.5% §7,657.00
IGST @5.0% e ===
Grand Tolal 2,420,527.25

onfy,

l:':?;_!ﬁ;) Tweniy six lacs fourteen thousand one fiundred sixty eight & paise thirty one




TAX INVOICE

Name and address of supplier.

Serizl No - 15
Bate : - 30.04.2021

M/S ROUT TRADERS
AT-TARANIA, PO- ARHUA,
£.S -DHARMASALA, DIST-JAIPUR

G5TIN — Z1IA0ZPRATIGDIZT

Address of the recipient/
purchaser (place of supply)

Address of delivery, if diffrent from
ihe place of supply

Mame of the purchaser

AT-MUARADA

MI/S INFRAEMGINEERS PYT.ETR.
ARAKBAPURIA, MADHUPATANA,

2388
" or i case of gosds f services | wsmima | _
| Code of the Qty. tinit Unit price |Total value
1_ e e el 5} — it
i BOULOER . =
] FROWM O 032001 ';'o 30.134.2021) Ll ARiaTne o] 0000 5,027,271.00
[ tFROLOY 04200 30,044,202 iy )
Insuranzefif zny) 0.00
i St s e Sy
! Paching & Forwarding chargeslin 0.00
any)
Tota 5,027,271.00
¥ 125,682.00

CEST @2.5%

SGET @285

125,682.00

1657 @5 0%

Toial (i words)

: Fifly two lacs seventy eight thousand six hundred thirty five only.

#
]

! i
[ L0

Signatura

o~

L

)Gif. a4

2y




Mame and address of supplier.

Seriat No - 14
Date: -31.03,202%

/S ROUT TRADERS
AT-TARANIIA, PO- ARKUA,
P.S -DHARMASALS, DISTJAPUR

Address of the recipient /
puichaser {placa of supply)

Address of delivery, if diffrent from

the place of supply

GOSN - 21AQLPRAYIEDAET

Name of the purchaser

/S INFRAEMNGINEERS PUT.LTD.
AT-MUAPADA CHHAKA KHAPURIA, MADHUPATANA,
CUTTATI-7536G310

2IAAHCMIZSE7CiZR

ST

suMo. | Description in case of gends / serviees | | HeMisac | e 2
Code of the Dy, Lnit Unit price |Total value
L il . aoad EEEe
BOULDER .
1 108 2 & 270.01 5 47.5
( FROM 01.03.2021 TO 34.03.2021) - R i g PO i
insurancefif any) 0.00
i I Pk B G ;«;ér‘;iiég chargaain . ‘}-GE
1 iy
] 1 s eam i st o i i
, i Votal 5,691,347.55
CGST @2.5% 142,284.00
i i BOST @250 142,284.00
|
GST [3.0% g
Grand Total —_— 5,075,815.56

Taotal (in words): Fifty nine lacs seventy five thousand nine hundred fifleen & paise fifly five only.

R ;f . K)Z KL«{ -~

Signature




= S — e
i e RANBIVIOE =

Name and address of é'dppTia'r. 3
 14/S ROUTTRADERS
AT-TARANNA, PC- ARBUA,
P.S -DHARNMSALA_,_D{STJA}PUR

GSTIN - 2IAQZPRE7I6 D177

Addrass of the recipient /

purchaser (

Seripi Mo - 13

Date: - 23-02-2021

Addrass
place of sunply)

of delivery, if diffrent from
the place of suppiy

Name o7 the purchasar
FASS INFRAENGINEERS PVT.LTD.
AT-MUAPADA CHHAICA {THAPURIA, MADHUPATANA,
CUTTACK-753010
GETIN- 21AAHMASE7CIZP
= = e ! s SAEA e | AR e & |
B Mo, [ Beseription in case of gonds [ services | f
i ;\].'_};' Uit Unit price |Tetal valin
S L. S e e B L) = e S
] " =R
: BOULDER 25108 248129 i BT s 2TH.G0 8,618,483.00

{ FROM 01.02,2021 TO 28.02.201)

" o0

Macking & Forearding ehargas(if
ay)

0.60|

Tolal

§,618,483.00

CGST @2.5%

165,462.00 |

SGST @2 6

T 85462.00

ant okt 6,949,407.00
Totai (i words): Sixty nine lacs fourty nine thousand four hundred seven only.
—iia - vt —— —————— s s o - - —sea]

/
[ aad
i tor

Stgnatur




—

P.s -DH_ARMASALA, DIST-3AsPUR
GSTIN - 21AQZPRATIGIZT T

i AT-NUAFADA CHIfAKA KHAPURIA, MADHUPATANS,

Sk No. l Hasetiption in case of youds | sasvices

Total (77 words)! Ninetesn iacs eighty five thousznd eight hundred thirly ihioa oty.

Mame snd address of su pplier,

AT-TARANIA, PO- ARHUA,

Name of the purchaser

WS INFRAENGINEERS PVT.iTD.

CUTTACK-753010
GSTIN- 2IAAHIM35S7C12P

BOULDER
TFRGE 04.01,2024 70 31,04 -2021)

" SeralNo-12
Date : - 21-01.2021

TAXIWOIC

Address of the recipient /
purchases (placa ol supply)

T e e o ) e b e e O T )

T SO e i St e USRI

Address ol dalivory, ifdiffrent fram
thi place of supply

Unit ! =it price [Total value

e
J :

Packing & Farwarding ehargaags 0.00

1,881,250 00

St R

i 489726000

e ———— .

e e

o e s e




e S

2 o o Wt 2
Name and atdidrzss of suppliar.

TAX INVOICE

Seriat No - 11
Date : - 31-12.2020

] ws ROUT TRADERS

i i

I} AUTARANIA, e ARNUA,

H ot }*.ARM‘A:»HE FUE S f-.-m.{!«‘U"‘
j_.___._._,-—-——_________‘

e NN 5

Address of the recipient /

=1,

Purchasss (pisce nf SLDpiv e plac

o clsiivary,

=0 $ig .i}..‘ﬂv

........ e

3-.,| ﬂﬂ 13-!4
i

g, ?'an.fsr:;{

et

.

" ‘.hr““"ﬂx from I




MNama and sddress of suppiier. [ Serial Mo - 02
} Datie : - 30-11-2026
e
| M/5 RGUT TRADERS I
AT-TARANIIA, PO- ARHUA, Addrass of the recipient / ,Ae.idress of daiivery, i€ diffrant fron
_ 25 -DHARMASALA, DISTalsun purchaser {place of supphy) | the place of supaly
GETIN LAY PRETOEDIET [
p i i i i s+ e L e e e i b e o 40 e e
E’ fiame of (e puschaser
S
: M8 INFRAERGINEERS PYT. iTo.
: I
R RRE T e _1 AR o e S D T
Soda of tha Qiy. f Uiz | A prive Tow! value
Guod = S o AT sepsbissomiin e
25108 2005724 | v | 2] TEES 30840
: = : i i
Insuranca (il any) i 1 0.00
-t;ack:'ug & Forvmiding r:f'.::-’;_,:es(h" E = .68
adred y |
= i
_' Tortai ? .‘ 1
; CGET @ 5% S et
1 ; *
i E8T @ .ne i
: 1 i
: : IGET G 00s ;
g i
£ R R
Grand Togal ;‘ i 6B 32480
S5 i = _____.i ; e H
Tobal (415 v oie Eiglty bwe [5es Tousty nine Housang anie Bundires twenty fow & paive feunly.
i






196

318

vy = e
: TaxInvoice = et T sss
(RN  odb030a2cd19/4683d01089F 260081614888 345150,
Sc906¢389b112570f
AckNo.  : 182211516780020
Ack Date : 2-Apr-22

ARUNI STONE CRUSHER AND TRANSPORT SERVICES PYT.LTD
ILOT NO-1237/1447 KHATA NO-245/56
MOUZA-BARAMANA, FO-PUR L MNA BOULAMALA
DIST-JAJPUR,ODISHA-7 .

(8ST No-21AAQCA7934C 1 21

Odisha - 755023, India

“Invoice No.
Te53
QDeIiuery Nate

e Way Bil No. Dated ™~
3 Mar22 Vs
- Mede/Terms of Payment

TOther References

GESTIN/UIN: 2188QCA79340 12T ‘Reference No. & Date: S
State Name : Odisha, Code 21 I

E-Mail : arunistone@ymail comn

“Buyer (Biil to)

MS Infraengineers Pvt | Ltd.
. Khapuria, Madhupalnana,Cuﬂack—?szmO,odisha
Telephane: +81-871-2344781/52/83

E-mail: info@msil.co.in
Qdisha - 753010, Indig
CSTIN/UIN
State Name

| Buyer's Order No. {Dated

Dispatch Doc No, ~ Delivery Note Date

FAX: +91-871-2547259 019046 .
‘Dispatched through ‘ Destination
" ROAD - |REKUTI |
© 21AAHCM358TC1ZP 'Bill of Lading/l.R-RR No. - Motor Vehicla No. f
+ Odisha, Code : 21 013046 dt. 30-Mar-22  ODO4R 4443

Terms of Delivery

| Dascription of Goods HSNISAC T GST T Guantiy Rate [ per [Disc % Amount
1 i Rae | . i
1 CRUSHER DUST 2517 5 %. 2,081,000 MT 85.00 MT, 1,77,735.00
2 BAZUR) 2517 5% 28.070 MT 250.00] MT| 7,017.50;
b 1,84,752.50
OUTPUT CGST —_— 4,618.82°
OUTPUT 8SGST 4,618.82
Less: Round Off (-)0.14
Totat ! 2Mg0m0MT o 193,99000
Asmount Chargeable (in words) ] E. &QFE!
INR One Lakh Ninety Three Thousand Nine Hundred Ninety Only o
T . HSNSAGTTTT SN Taxabie T CeniralTax State Tax | Total
- Valie  Rate . Amount  Rate Amount | Tax Amount
Lt o Cel e s — 1 1,84,752.50) 250%] 461882 250%  _ 4.616.82 933784

Total | 1,84,752. - 481882  9,237.64

Tax Amount (in words) : [NR Nine Thousand Two Hundred Thirty Seven and Sixty Four paise Only

Company's Service Tax No.
Campany's PAN

© AAQCA7934C {

Company's Bank Details
Bank Name INDUSIND BANK LIMITED C/A-262002727272
Afc No 252002727272 CEag
Branch & IFS Code . CHANDIKHOLE & INDBO0DO022S.. , %,
for ARUNI STONE CRUSHER AND TRANSPORT SERVICES P &.{p i

21AAFCT0552J1Z 1

; f:(i-/' 2
__.f“'!‘.-:‘rw n'@?f

This is a Computer Generated Invorce

a

&




e

7

Specialist in ; Drilling, Blasting & Civil Works

Bhubaneswar, Khordha, Odisha - 751015
Mail ID : sscchandikhol2010@rediffmail.com

: £ '
SRI SAI CONSTRUCTIONS '°

Plot No. N/2-54 under Drawing BS NO. 136, Flat No.3, 3rd Floor, Treelet Homes,
Plot No.- 868/3040, Khata No. 691, Jaydav Vihar, IRC Village, Nayapali,

—e

GSTIN : 21ABMFS2295L.12S

GSTIN: 21ABMFS2295L1Z5 STATE CODE:21

3ILLTO PARTY

Vame:M S INFRAENGINEERS PRIVATE LIMITED

INVOICE NO :55C/21-22/100

VEAR BALASHRAM,KHAPURIA.MADHUPATNA.
DIST-CUTTACK,ODISHA,PIN-7530 10

INVOICE DATE :31.03.2022

GSTIN:21AAHCM3587C1ZP
State: ODISHA ,CODE: 21

PERIOD: 01.03.2022 TO 31.03.2022

Supply of 10MM 251710 MT | 115 | 2698.950 | 140.00 3,77,853.00
2 Supply of DUST 251710 M.T | 166 | 4403.000 90.00 3,96,270.00
Total 281 | 7101.950 7,74,123.00
_ Add:CGST @ 2.5% 19,353.08
it 0
o] MO g Add:SGST @ 2.5%|  19,353.08
\
e Total Tax Amount|  38,706.15
[ 22N
S Total Amount after Tax 8,12,829.15
Say:| 8,12,829.00
_Total Involce Amountinwords-~ =

Rupees Eight Lakh Twelve Thousand Eight Hund'ré'd Twer'lt\;Niﬁe Only

Ceritified that the particulars given above are true and correct

Bnk Name:INDUSIND BANK,Chandikhol Branch

Bank A/c:200010454268

Bank IFSC:INDB0000225
Terms & Conditlons




Specialist in :
Piot No. N/2-54 under Drawin

Drilling, Blasting & Civil

Works
@ BS NO. 136, Flat No.3, 3rd Floor, Treelet Homes,
Plot Ng.- 868/3040, Khata No. 691, Jaydev Vihar, IRC Village, Nayapali,
Bhubaneswar, Khordha, Odisha - 751015
Mail ID : sscchandikhol2010@rediffmail.com
s GSTIN : 21ABMFS22951L.12S

Tax Invoice

GSTIN: 21ABMFS2295L1ZS

STATE CODE:21

BILL TO PARTY

Name:M S INFRAENGINEERS PRIVATE LIMITED

NEAR BALASHRAM,I(HAPURM,MRDHUPATN&.

DI§T-CUT'1'ACK.ODISI—]A.PEN-?SZ&OIO
N:21AAHCM3587C1ZP

State: ODISHA ,CODE: 21

INVOICE NO :S5C/21-22/84

INVOICE DATE :28.02.2022

PERIOD: 01.02.2022 TO 28.@2.2022

Description in case of | HSN/SAC Code of : Unit Price - !
S1.No P ty. (ML.T fotal Value
foods/Service the goods/Service .Umt-- T,ﬁl ) Q_y.( ; ) (W.T) i

1 Supply of 10MM 251710 MT | 129 | 3163.460 | 140.00 4,42,884.40

|
2 Supply of DUST 251710 M.T | 185 | 4979.510 90.00 4,48,155.90
Total 314 | 8142.970 8,91,040.30
Add:CGST @ 2.5% 22,276.01
Add:SGST @ 2.5% 22,276.01
"g Total Tax Amount 44,552.02

Total Amount after Tax

9,35,592.32

Say: 9,35,592.00
Total Involce Amount in words
Rupees Nine Lakh ThirtyFive Thousand Five Hundred NinetyTwo Only
Ceritified that the particulars given above are true and correct
BANK DETAILS |
FOR SRI SPJ.-%O;}!%RUCTIONS
Bank Name:INDUSIND BANK,Chandikhol Branch .‘59_.:-’“‘%}'\
. & A
| J BAY
/] Bank A/r:200010454268 ; %{@L))
Bank [FSC:INDBOODO225 N X Xa
_____________ = Terms & Conditidns By {SeaL& S]'g'ha"ture)

\



Iu:\
= '(i 7

o

Spemallst in: Drz!ilng.

- Plot No. N/2-54 under Drawing BS NO. 1
P!utNo 868/3040, Khata No. 691, J
Bhubaneswar Khordh

Blastmg & Clwl Works
36, Flat No.3, 3rd Floor, Treelet
aydev Vihar,
a, Odisha - 751015

Homes,

IRC Village, Nayapalj,

/ / = =i fdail ID ; ¢SCChM‘idlkh0l2010@r(‘dlffmall com
or = 0 GSTIN 21ABMF52295L1ZS
el s = Dite :

Tax Invoice

GSTIN: 21ABMFS22951,17S

STATE CODE:21

BILL TO PARTY

Name:M S INFRAENGINEERS PRIVAT ELIMITED

INEAR BALASHRAM KHAPURIA SZMADHUPATNA,

‘UH F-CUTTACK,GDISHA LIN-753010
GS5TIN:21AAHCM3587C1 7P

State: ODISHA ,CODE: 21

INVOICE NO :55C/21-22/75

INVOICE DATE :31.01.2022

PERIOD: 01.12.2021 7O 31.01.2022

Si.No

Description in case of HSN/SAC Code of

Unit

TRIP

Unit Price
Qty. (M.T)

Total Value

goods/Service the goods/Service {(M.T)
| X
I 1 Supply of 10MM 251710 M.T 36 916.040 140.00 1,28,245.6(
2 Supply of 10MM 251710 M.T 105 | 2538.380 140.00 3,55,373.2¢
3 Supply of DUST J 251710 M.T 9 264.050 90.00 23,764.5(
Total 150 | 3718.470 5,07,383.3¢(
Add:CGST @ 2.5% 12,684.5¢
Add:SGST @ 2.5% 12,684.5¢
Total Tax Amount 25,369.17

Total Amount after Tax

5,32,752.4;

Say:l  5,32,752.0(
& Total Invoice Amount in words _
Rupees Five Lakh ThirtyTwo Thousand Seven Hundred FiftyTwo Only
Ceritified that the particulars given above are true and correct
BANK DETAILS
FOR SRI S C_QN,STRUCTION.S
Bank Name:INDUSIND BANK Chandlkhof Brdnr.n —{n \\
a e e e ——f F} I‘“\-
!.;J_-.J \/ 7 I3 ﬁgtq”mg = 2
IBank Alc: Of( h 24261 e e AR
5 A2
”_J\, ”\{Jr‘LUUU 022 /,_\j_,,.lr
J _____ Te rfr1_..E__'-U_r.I_rh1IUuH:, (SP iture)




Stone ProﬂsﬂAbstract

)
J

SLNo.| Description | °®"| pate | ChallanNo. | Product| QUantiy(in| o Remarks
No. Cum)
Respondent
made this
0196794,
il 2
3812824078, boulder for
Rahadpur Quarry 38128A4499, 2022-23 to :
1 Agrt.(Own Quarry) 24.06.2022 38244D3EBB, Boulder | 2,04,000.00 2026-27 Cor:)structlon of
H-53 per
3A3B4644CC, annum 82000
3A4D764968, cum as per
3A4D764968 agreement &
mining plan
Respondent
made this
agreement for
: MR No. extraction of
g:::;?gif:g 0671838 dt. boulder and
41/2015-16 {undér 20.06.2016, stocked for
2 Tah;s" e 0672364 dt. | Boulder 25,926.00 | 2016-17 | future utilization
Dharmasal)-Own 03.02.2017 & and stopped this
Gl 0672367 dt. quarry by Govt.
2 03.02.2017 per annum
25926 as per
agreement &
mining plan
Further on dated
25/08/2023
. made this
Da_nkar! Quanyy agreement for
Sairat Case No. i
extraction of
41/2015-16 (under MR No bariidar for
3 Tahasildar 0078438 Boulder 30,008.00 | 2023-24 Comitiictlin o
Dharmasal)-Own NH-53
Quarry made on 2 38358
annum
dated 25.08.2023 cum as per
agreement &
mining plan
S
2 No. 0797301 to Approved
3 Quarry_m the name 0798245 (939 Boulder 5,634.00 Quarry
of Sunil Ku Swain- Trip = 6 cum)
Own Quarry P
2,01,975 MT
Purchase of Boulder Boulder /1157 = Purchased from
from Rout Traders 1,28,846.57 Traders
: Bill No. 24 to Cum
07
Purchase of Stone Purchased from
from Rout Traders Sione %:145.80 Traders
20,147 MT /
6 Purchase of Spall Bill No. M/S- e elior 1.57 = Purchased from
from Sri Sai Balaji 01/2022-23 12,832.47 Traders
Cum
Purchase of 10mm ]
P Bill No. 100, Purchased from
7 Stone from S_rl Sai 84, 75 Stone 5,934.29 Traders
Construction

4,20,327.19 Cum

1,68,130.87 40% of Total Boulder (Dust)
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TAX INVOICE

AS CONSTRUCTIONS

Deals in Safety Net Manufacture & All Safety Products
DULADEI ROAD, KALYANI NAGAR, CUTTACK - 753 013 (ODISHA)

Mob. ; 9437036189 |

MgTﬂﬁmir\g\%PUT;UD,
Address Neﬁf@)mfa’\g}\.

...,......K«’kwp.sfm'a)....

asneay

—

Bill No.... 2.0

ji

_Machupiebing, Qullen, GsTIN. Q4 AAMEM 26,4 Date .89.031:28%
SL -
DESCRIPT HSN QTY. RATE
Be. = cobe | unir |perunir|  AMOUNT
7| Sand 9505|3442 | 510-4 4205%%0| 10
“Eeng
Ju TP
WS =
C%’///
i\
1 E bo

Bank Details : Total Amount Before Tax A?) 0S4 Q0 |
UNION BANK OF INDIA, MADHUPATNA BRANCH e Rk D
AIC. NO. : 514201010032432 A }O&C{)&}c\) 00
IFSC  :UBIN 0551422 SGST 9.5 % 1oFb3svloy |

IGST % =g

8,

RUpeCSW’;%fMlQ/WQ Tax Amount : GST + CGST
TW\Qﬂ'alhObj&’_L —DgX/e.{haﬂ(@ Total Amount After Tax ([ +2+3)
...... nE MCD‘V)OnIy) INVOICETOTAL Ac 90 bgL| oo

L~

Signature of Customer's

el f? 5 ~
Certified that the parficulars given above are true and cormect.

For AS CQNSTRUCTIONS
o4 rised Signato J
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DETAILS OF MATERIAL USED
Earth Quantit Stone Quanti
e i — Con:::;tion QF;\;::I:\( QusaI:fitv : Road:\ra - - Ql.ll?nsttity Qlf:::ity
Quantity Borrow Pit Cuttin; Crusher Stone | Zigged Stone
1 |E/W & SUBGRADE| Cum 27,99,600.32 | 23,08,088.42 | 2,22,472.75| 1,92,170.82 76,868.33
2 GSB Cum 2,50,037.44 1,52,830.47 27,124.52 70,082.45
3 WMM Cum 3,72,248.98 40,909.64 2,19,409.27 | 1,11,930.07
4 DBM Cum 79,413.49 51,618.77 27,794.72
5 BC Cum 39,187.56 19,593.78 19,593.78
6 PCC M-15 Cum 19,211.45 12,807.64 6,403.82
7 PCC M-20 Cum 8,854.68 5,903.12 2,951.56
8 RCC M-25 Cum 464,40 309.60 154.80
9 RCC M-30 Cum 46,219.87 30,813.25 15,406.62
10 RCC M-35 Cum 59,742.85 39,828.57 19,914.28
11 RCC M-40 Cum 22,657.43 15,104.95 7,552.48
12 RCC M-45 Cum 3,728.70 2,485.80 1,242.90
13 RCC M-50 Cum 1,103.22 735.48 367.74
SUB TOTAL 2308088.42 | 375303.22 | 192170.82 76868.33 228908.88 219409.27 229401.02 | 44831.09
TOTAL 2308088.42 | 375303.22 269039.15 448318.15 229401.02 | 44831.09
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Total Royalty Amount upto IPC-# 27~

S| |Description of

No Item Quantity Rate Amount Remarks
1 Earth 192170.824 35.00 87,25,979

2 Stone 228908.881 130.00 2,97,68,155

3 Dust 228401.020 35.00 80,29,036

4 Sand 44831.087 35.00 16,69,088

Total Amount

4,60,82,257

325
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Total Amount Deposit to the Govt. Authority against Royalty

1 RTGS to TDR Dharmasala 22.04.2022 by MSIL 68,13,813
2 RTGS to TDR Dharmasala 08.04.2022 MSIL 36,36,000
3 Deposit at Danagadi Tahasil on dated 10.03.2021 by MSIL-Earth/Morrum 14,70,000
4 Deposit at Danagadi Tahasil on dated 03.03.2021 by MSIL-Earth/Morrum 14,76,725
5 Deposit at TDR Dharmasala by Rangadhar Pradhan on dated 16.09.2020-Earth/Morrum 24,22,806
6 Deposit at TDR Dharmasala by MSIL on dated 01.02.2021 19,45,000
7 Deposit at TDR Dharmasala by MSIL on dated 08.04.2022-Earth/Morrum 13,28,000
8 Deposit at TDR Dharmasala by MSIL on dated 08.04.2022-Earth/Morrum 6,80,000
[} Deposit at TDR Dharmasala by MSIL on dated 21.06.2022 66,05,353
10 Deposit at TDR Soro by Sunil Ku Swain on dated 27.09.2022 9,50,605
11 Deposit at TDR Soro by Sunil Ku Swain on dated 27.09.2022 1,26,603
12 Deposit at TDR Dharmasala by MSIL on dated 30.05.2023 1,00,00,000
13 Deposit at TDR Dharmasala by MSIL on dated 22.08.2023 44,92,060
14 Deposit at TDR Gondia by MSIL on dated 11.12.2023-Earth/Morrum 2,09,250
15 Deposit at TDR kamakhyanagar by MSIL on dated 13.11.2023-Earth/Morrum 1,85,000
16 Deposit to Odisha Minor Mineral on dated 29/08/2024 - Stone 72,73,001
17 Deposit to Odisha Minor Mineral on dated 30/08/2024 - Stone 89,16,057
18 Deposit to Odisha Minor Mineral on dated 29/11/2024 - Stone 71,98,641
19 Deposit to Odisha Minor Mineral on dated 03/01/2025 - Stone 71,98,641
20 Deposit to Odisha Minor Mineral on dated 18/01/2025 - Ajira Earth Quarry 19,20,000
21 Deposit to Odisha Minor Mineral on dated 18/01/2025 - Barada Earth Quarry 34,90,000
22 Deposit to Odisha Minor Mineral on dated 08/04/2025 - Stone 72,23,428
23 Deposit to Odisha Minor Mineral on dated 25/08/2025 - Stone 72,23,428

Royalty Amount Paid

8,55,60,983
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o@aqial
¢1eleal

UgIast E‘f/’ﬁ%’ O 6% caagin dO od, siplo- RENYR ,
amw 5343 7923 6286 @ Q] o~ CFEPBE54-8D , RIe. QIR -
gV @Rl QRGN |

(90I6Q QRlIges ‘gl QiR QIz’ 9Q° FIRG’ ISR GRITN) |

gQe
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288 gAIS IR
Ashis Kumar Bal
S/0 Baidyanath Bal
GARHMADHUPUR
Bhubanpur
Jenapur

Jajapur

! Odisha 755023
9439471418

T

1 MD835331

30/12/2015

83533122

2GaE 2o Q64 / Your Aadhaar No. :

5343 7923 6286

6911 IR, 6611 AR

......................... }{;L ¢
QIBCIRARIE: Ew =
DmeRkel Rdiar s e

aIds grie 9w

Ashis Kumar Bal

401 6E01RIa o9

Father : BAIDYANATH BAL

o% ¢/8% / DOB : 01/06/1965 F]
gea/ Male -

5343 7923 6286 L
691 2IxI9), 6¢1l AL

b~ MKWMJVQ
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T, a9 AR Sy gRadw wa ey

st
7% fawely, 15 StaeT, 2016

F. AT, 141(A).—TF T&T ATSEAAT, THELT (H2eA0) 97, 1986 & =% 5 % Iq=aH (3) T
FULATIETE ATTLAAT, §. F1.37. 1533 (31) ara 14 ffawaw, 2006 § FAaa =¥ dengs Fd %

forT . #r.37m. 2588 (1) A 22 fHaway, 2014 g7 Y9 f T o, 39 a+ft =thai @ e
IEE TATHAT S il 9T § 36 ATALAAT & TSI 0l TAFT STAAT I ITASH g T JILE &

AT o it Aty & iae e Sl gATT ArH g 60 10 2,

T ITH TSI AT TiAAT AT w22 Fraway, 2015 &1 Iuse w7 & T2 o ;
ST FeR T AL GIT TAIh AT9d ITRT AT 9% STH AT AT AT 92 8 5=
[ERIECIEH
T <9 FHTL AT FATH AT ST 1T F+T ATE 6 AT | AT IFaH AT 6
2009 #¥ oo srqmfa artar () €. 19628-19629 arit™ 27 ®3a<t, 2012 H A, 0.6, 12-13, %
AT & ATELO § @A Uz & o7 X G B G g gF= et & @9 & o @ a3@ieeiT
AT e AT 21 TE 2 ;
AT AR IFAH FTATAT % AT AQY o AT H UH qTHA 56 o 93 ezt
FATITRY STTITH FAT AU 21 TAT 8, AR €T 4 g M0 ;
T AT TP g ATIHI0T F AT @A & AT | 13 T3, 2015 F I A< g
HYg § T @1 & @A Tg i a2 Farai & forg $fq awr 1 e fear g ;
AT ST AT F 9GSt & @ad & o qaiaofia sEraf it 9T & qeatead
A o fory srvreas f3u g
AT AT, a9 T SAAaTq Ifadd HAred § 5T AR & |1 IIHe § Aii are
gAd & oo Antads frgia dar o g S wawer & o gatewi et & saegt, Ser

237 GI/2016 (1)
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Tl HETd e yrfeewor & A f3U 0 g Sl Gt YRR 67 g=ar St autid
TATAT T BT F TAAT TF @A 6l T2 GTHOAAT H 26 Hed § G905 g § STANT T 7 G0 77

T E

AA:, T, Feald TR TATALO 07 997, 1986 & 93w 5 F 3U«aw (3) & G () ®
AT qIST TATILOT (FLE07) Afafaay, 1986 it €T 3 it ITUTT (2) F @ (v) FILT T&<T oIf<hat &1
TR F3d g0 <6 ATSg=AT § (AeAforiad seited Fdl g, 9iq ;-

I AfEg=T -
(F) =T 2 H, "I ATEAT H" A=l & THETq MueriEd aeg Sqedrd B S, e -

" OIEAT ¥T 9Y 3 AHHAT § A @ISl 6 @A & (o0 "G2" Yo # Al A qTef ArHaAl
% forw RS wateror gemg fRgfwor g (@garguo)™
(@) =7 3 & weaTq Awaferfaa e sfq:eafua B STos, sraiq -

"3, ST T T HATd (Heior STreeha -

(1) el |CHRTE gIOT 9ATa<or (§2eqon) srfarfaam, 1986 &t amer 3 &t 39amr (3) F swefia
ST w8 wataver dura et srfeor (o =aod o Ta7q SEEun g1 T §) F I8
TR STTOTT ST =TT Faedt & e aaT foreeh siavfa srerey oY qae ai=a ¢ |

(2) et wisreze a7 ST Fere SEAEUT 7 steTeq FRT |

(3) T5T & HaTerd AT AT &1 3T TARIT AT AT IT TARNT AT ST UT HT
qaT qi=d g |

(4) SEAEUT F A=A &I TIET qGH SAY TTWET I ATy 3fT wah faorost g | oo =,
TR fd, TART & TARNT A AT q&F a9 TRIEAF GIRT ATHH <8 a1 SITUAT | ITIaT J194E Hl
TR & aTel fAra s & ety sfiw sgard =7 st F aRfm 7 § A T 2

(5) STEAEUT F UH HEET ST G 12d T[T TLRTL AT Ho T[T & TITET % FAT ATAHT &
fRrarer faeros gaeT % 9aq gae giv |

(6) e Tt e Mt afufa S5F =aq# =a9% 727q SISuHT Fa7 &7 § W 986 |
e aastt foreer siavfa ue steder i U ey 9= g |

(7) watera ToT A & orer a1 /9 Toaes I0mEd ¥ 999 SIS F®9Tas el +ae, HErs
AT S UET F7 sremer g |

(8) @A ¥ syfa=re faamr & ggra Haer a1 37 Maers a1 ™ot &7 R St &7 39
FH § qaeT qied g |

(9) w57 yguor fA==r /v A giufa w1 gfafte, S § q99 599 37 y9nfta sfewr (a9)
¥ Haed franr a1 sgfasn w97 w57 srer @AW @1 oty v sraarts e Hows
a1 et sfeart &1 [T afeee a1 [er fade g amiaies B smom, e aiug &
TSttt i, Farfeafs, sarfir s a1 qer a9 aiwas g amfafEe & sE g §=
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2. G 9T ¥ UL UL :
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3. ITEgd ATATIT AT THIG i (T A IH FAL I ATATE FeAT
(%) JaHATEE: GAT T U THIG il TH{T, FIEAIE ThA< 3T FdeT & ATEAH | qreead?
T TEAHTA Feh i SIT Tohel 1 g ;
(@) TSI ATIANT © TAA €I T ThIT, THTE BT HT ITART Fideh TSI AT GIT
1 ST FHRAT 2 | THE forw [HHTS U¥ ZexAe T IUHAT I FUET g ;
() THUHUH : §4¢ U¥ Tagd AqATIAT A7 THIZ F TETed B 6 A7eq9 F TaUHTH
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4.  JUTTSAT T TEQTId FHTAHI

ST @A AN FT afagT Sqsas AT TR & UL 9T 1 H ITITT AT ATTAAT 6
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feoqor ; g7 Faw 9T & TS, e, 9T 11 @F 3, 3UEE (i) § Far €, 1533 (), arE

14 f&dex, 2006 1T THT9T 360 0 9 3fi 39T TTeady gong FMeterfag gears g B
T -

1. &1.37. 1737(3) T 11 srFeay 2007;
2. FT.3. 3067(31) 1@ 1 REET 2009;
3. FT.3M. 695(3T) AT 4 ¥t 2011;

4. F1.3. 2896(<T) AT 13 fFEva 2012;
5. 1.3, 674(31) aT0@ 13 7T 2013;

6. FT.3. 2204(37) AT 19 ATE 2013;
7. F1.3T. 2555(37) AT 21 3R1%q 2013;
8. FT.31T. 2559(3r) AT 22 3RTET 2013;

9. FT.3. 2731(37) aiTE 9 fadea¥ 2013;
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10 F7.3T. 562(7) AT 26 FAT 2014;
11, 1.3, 637(3F) AT 28 Fatt 2014;
12. FT.4. 1599(7) TG 25 I 2014;
13. FT.37. 2601 (1) ATE 7 F2a7 2014;
14. F7.97. 2600(7) TG 9 AT 2014
15, 1.3, 3252(7) T 22 fFFwav 2014;
16. 1.3, 382(3F) ATHE 3 FTALY, 2015;
17. 1.3, 811(3F) AT 23 AT, 2015;
18. 1.3, 996(3F) aTrE 10 =i 2015;
19. FT.3. 1142(37) T 17 5 2015;
20. FT.4T. 1141(3F) TF 29 78 2015;

21. T3, 1834(37) AT 6 [aTs 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) N0.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-
“3 A. District Level Environment Impact Assessment Authority:-
(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.
(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.
(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.
(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;
() in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;
(d)  for paragraph 5, the following paragraph shall be substituted, namely:-
5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(2 in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
(1)) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

€)) (@) 3 “) (&)
“l(a) @) Mining | >50 ha of mining lease |<50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective of mining
area
Note:
(1) Mineral prospecting is exemp-
ted. ’’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.
(ii) Slurry | All projects.
pipelines  (coal
lignite and other
ores) passing
through national
parks or
sanctuaries or
coral reefs,
ecologically
sensitive areas.
() after Appendix VI, the following appendices shall be inserted, namely:-
“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC
1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4.  Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

N LR W~
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
() District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District (in Place of origin Altltgde a
Km) Origin
A idth of
Length of area verage wicth o . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(eMNr{“l)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)
Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MOoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4.  Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014,

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014,
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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Government of India
Ministry of Road Transport & Highways

indian Academy of Highway Engineers,

" A-5, Sector-62, Noida - 201301,

- : - st
RW/NH-34066/09/2017-S&R(B) Dated: 71 August, 2017
To

1. The Chief Secretaries of all the State Governmenis/ UTs

2. The Principal Secretaries/ Secretaries of all States/ UTs Public Works Department
dealing with National Highways and other centrally sponsored schemes.

3. All Engineers-in-Chief and Chief Engineers of Public Works Department of States/ UTs
dealing with National Highways and other centrally sponsored schemes.

4. The Director Generat (Border Roads), Seema Sadak Bhawan, Ring Road, New Delhi-

110 010.

5. The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka, New
Delhi-110 075. _

6. The Managing Director, NHIDCL, 3% Floor, PTI Building, 4- Parliament Street, New
Delhi-110001

Subject:  Digging of Ponds/ Nalas/ Water Bodies/ Rivers and utilization of soi! thereof for
' projects of water conservation in the drought-affected areas of the country - reg.

Ministry of Road Transport and Highways, Government of India, is implementing the
development programmes of National Highway network across the country which, inter alia, involves
a considerable amount of earth work. Naturally, there is a on-going need of earth for the
embankments of various NH Projects. The contractors/ concessionaires meet this requirement
through buying the earth from farmers ar procuring the same through mining of minor minerals as per
the provisions of the concerned State Govarnment.

2. On the other hand, many parts of the country are facing severe drought conditions and one
of the possible fong term solutions is water conservation/ re-charging through creation/ revival of
water bodies such as water tanks, ponds, check dams and farm-ponds in the rural areas. It has besn
observed that there is a good scope for synchronising these two activities. It is being considered as to
whether the process of procuring large quantities of earth can be harmonised with any anciflary

“activity” for‘"maximisi'ng'“‘outc‘cjm'ES‘."Wate‘r‘"'c':onservétfonT”‘rg-‘ch‘argi'ng “Can "thus T be Tvery easily T T

synchronised with digging of existing or new water bodies for procuring earth.

3. The matter has been examined in the Ministry and it has been decided to fink the
requirement of soil for the construction works of National Highways with the digging/desittation of
pondsfconstruction of check dams and ponds in drought-prone areas as well as in other areas of the
country. Following steps may be taken in this behalf:

(i) The agencies responsible for construction of National Highways {e.g. State PWDs/

7 Page 10f 3

g 4 6
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NHAYNHIDCL) should advise their contractors/ construction agencies through their field officers
to approach the concerned District Collectors/ Sub-collectors/ Water Conservation Departments
to obtain a fist of any such vittages/ rural areas where desiftation/ revival of existing ponds/ water
bodies or digging of areas for creation of new water bodies are required.

(i) The concerned Distrot Coliectors/ Sub-Collectors/ Water Conservation Departments shouid not
only provide the details of identified sites {where the focal administration would like to restore/
dig/ desilt such water bodies) to the contractors/ construction agencies of NHs but also facifitate
the requisite coordination/arrangements with the respective Panchayats along with the requisite
permissions.

{iy  Subject to the earth/ silt being found suitable for use in the road embankments, the Construction
agencies should excavate the earth as per their project requirements from such identified water
bodies/ areas at no cost to the village panchyats/ rural development departments/ water
conservation departments and transpori the same to their project-sites for use in the
embankments. Simifarly, the panchayats/ water conservation departments of the states should
not charge any amount from the construction agencies for the earth so excavated. The
Contractor/ Concessionaire would be responsible to complete the said water conservation works
and transporting the earth, soil, murum, stones to his site at his own expense.

(iv)  Such an arrangement/ agreement may provide that the contractor shall use the extracted
material of such minor minerals for the proposed highway work only and shall not sell or use
such minor materials for any purpose other than the project work. Further, the contractor shall
foliow all the rules and regulations of the State Government regarding digging and
fransportation.

{v)  The arrangement as proposed hereinbefore would serve two-fold purpose at least cost 1o both
parties. The gram panchyats/ farmers will gain by having a pond/ water body dug in their land at
no cost which will help in restoration of such water bodies while the construction agency (NHAL/
NHIDCL/ Project Zone) would get the material for embankments for its road building and road
expansion projects free of cost.

This issues with the approvat of the Competent Authority.

Yours faithfully,

o

(Amiya{hshu)

Assistant Executive Engineer
For Director General (Road Development} & S

e - s Bl amiy 24 @gmaikcom-— - - e

Copy fo:

1. Secretary to Government of India, Ministry of Water Resources, New Delhi, for his kind information and
further necessary instructions in the matter.

2. Secretary to Government of India, Ministry of Rural Development, Krishi Bhawan, New Delhi for his kind
information and further necessary instructions in the matter,

3. All Technical Officers in the Ministry of Road Transport & Highways
Page 20f3
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Alt ROs and ELOs of the Ministry
The Secretary General, Indian Roads Congress
The Director, IAHE
Technical circular file of S&R {B} Section
- NIC-for uploading on Ministry's website under “What's new”

R N

Copy for kind information to:

PS to Hon'ble Minister (RTH&S)

PS to Hon'ble MOS (RTH&S)

Sr. PPS to Secretary (RT&H)

PPS to DG (RD) & SS

PPS to SS&FA

PS to ADG-If ADG-Ii

PS to Coordinator - I Coordinator -Il/ Coordinator I}
PS to JS (T)/ IS (H) JS (LAGCY JS (EIC)

Y
ler

!'ﬁ‘r:" 4 "!’-IJV%

W

Page 3 of 3
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T, I AR TAGTY qREdT HATAT

CIPECET
T feeett, 28 |, 2020

AT, 1224(37).—@Awr fafer (Ferreae) stz 2020 (2020 7 2), @MW 0¥ @Fs (FFE &
fafReme) srfefaam, 1957 (1957 =7 67) (59 z8# z8+ T9=Tq THURS A ATA=ae Fgr 147 ) 317 10
STHadT, 2020 § TATAT TR AT TAT 8 3T T I1di & a7 FIAT Hared & Fqawor & o 3uae o
ST 7 91T 89 FT AT TATIA 63T AT &;

AT, THURSTAR AfATw i g 87 fiT SU-4TT (2) T IUSY FAT ¢ FF = afafaw § ar
TETT W T s fafer 7 siafase ot ara % gra gu off, oy 8% &t IT-4meT (5) 3% IT-oTT (6) %
ST & TN TAATT &I AT @A Tg T 6 AAT AT ATAT ST I ATAHIH & e IT TZ I aq10
T ATt F o7l SUEtaa TiRaT & A TIATHT & ATeqH g Aiorq gl [ATEHTT At e,
AT, ST ofiT HT Yo a7 a9 6T srafer & forg @adt ugar ue [igd geT a9sT S,

3T, THUASTSY AT I & &<T 89 il IT-4TT (3) T ITAL FLAT g o TowT Iged o (afer |
siaface Rt aTd F i U o, T2 39 qH 97 S| 997 927 F I F I a9 A @ty & o g@adi
TSI T @A HRAT0 FETead 0 1 3 ¥, Fiae @99 |@fEHare &1 90 9ger & fou @t &
ST,

1627 G1/2020 (1)
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AT, THUHSTAT ATATATH FT qATFT HATE o TS 6 o0 Fol T TR, AT TLHTT 6 TR
TITALT T AT FATAT I ATALAAT &, F. 3. 1533 (3), arE 14 Frdaw, 2006 (R =986 T894 99971
TAST ATA=AT, 2006 FT TAT §) F AT ST Hl AIEATAT FLeA & [o1T AALTH TGHEAA 5

ST, TITEYOT, a9 oY STAaTg Tadd JArad § GEahi o [olT STEror g2t 1 ST FLT & (o0 93
TTALNT SIATAIT il STUeAT o ST & {70 STeamaraei il STH U%; i IRAE THE T 3a¥ sard
& % HIa T o el (d J-T2), T S0, AT F T Hhre;

A, 3T, Fea T THRTE, TATEL0r (F2eqor) 7w, 1986 & A 5 % 3u-faw (4) & Ay afsq gatawor
(Frzeor) stferfeawr, 1986 (1986 T 29) #it &TeT 3 it IT-LTT (1) T IT-GTT (2) F @ (v) T VT orf<edi
T TART Fd g, AlHied H, IFd HFH & =a9 5 F I0-[F7 (3) F @< (F) & AL TAAT 0l 94T 7
Ff R 3 79wt 37 AfAREET €. F.oam. 4307 (31), AIE 29 AEEY, 2019 F AR FA g, TAET
Stere@=T, 2006 H HEferferd qerred Fedt g, S -

ST ATALAATH, -

(i) T 11 #, IT-T7 (2) F e AeAfertad I9-9=7 siq:emiod B Susm, eraiq -

“(3) @ 3T @i (e i fafawe) stferfaa™, 1957 (1957 FT 67) i 9T 8% & IT-4ITT (5)

T IT-UTT (6) & IHAET & (eMT AA B AT @A Tg FH THA AAT AT ATAT AT 39

ATATAH F el 3T TEIT aATC T FFHT 7l ITaferd AT & SATHT ATATHT 6 J7eqH o

FITAT TAT 98T % YA 6 TG T &7 a9 6l Fatg & & @adr gger 7 AEd @ w=mEiT

FATAT TRt STfSTq fohaT 19T J9AT SITUSIT SiY Jg 797 98T I il arie & a7 a9 =l Sare &

o =7 3uw Sfeataa Regai aaf F Sga FIT T ETuiT AT, T397 Rt st g aF,

THH H ST AT qEa7 &1, IFT 9gT &7 I T@adl UgaTY A T6d TAE0T AT & Haedl 7

At % ATATY LAY @ |SihaT 947 9gae & oy faferget g,

TR, A ATl AT ATAT qAT TgT WX FAA hl qE H &5 a9 o Faid & Hae S
TR0 | TF TATALON SATAT o o0 STarae e T SATHsre e’

(i)  SITHAT F FE 1 (F) F qHA, A (5) F G (2) F oA F Te=ATq MeAriEd @ e
ERIEILIEERIC S

“(3) IFT UET & AAHTE & TATH [@AdT Iga T G 3T @it (e s fafeae)
srferfaem, 1957 (1957 &1 67) & Ul & T @A U F A 219 q Ha¥ I21 Tget
& @fast argy At 1 AR 71 AR $i aREea 3w afafaaw F oefie o ade
FATT MU FFAT F eI Iqafara Ifehar % A FarHT & JTeqq § Jq\d a6 arefl
T T TH TR ATATT GAT g6 Td & TN o & H 7l g’

(i) wfferee — IX % ferw, At aRieme giqeemoa BT ST, srerd -
“qiRfree -9
i wraet F ratafiT sETaty £ e 7 ge
fRferfera wrwet 7 & Tateofier seTaiRy it e gt g, 77 -

1, AT G GIT ATLTOT TG AT a1 T FFRET g7 Hgr o o2, o, fga, ofg a9 &
T IRt STaTet o STeET AT |

2. T @A g7 el it aret a= g S gl At arget aqTd 8, & forg "ramor g av
ElCEAREEL

3. TFETT STRT T2 % 99T FH1Y A & AT F ST %l ger
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4.

10.
11.
12.

13.

T 9= & Sraferg &t & 1o o aremeor gy 7 SaiRed ST 41 9y § aErr
EARLERIE T GGIRSCEE T

ATETS 1 STH ATHIOT JTATAT AT i & T GETT, TTCAT Tt TS ATHIOT TSI 3T
TTEET ST, 3= Tty ShIAT, TTord a7 AR ATt g Jror J2ehi, qreral a1
LT HT HAHTTI

qEF, TETATEH, AT S8 Y@ IRASETE & forg aramer fgr it Hae, FereT a1
TR FXAT|

T, TTATAL, HET, IS, T&T 3T TGl il Ie7eh AT TAT ATTT T o6 TAST & o0
TAHTSIA 3T & AT

ST | ST ST Al qTerE 14 weadt, 1990 Fir srferg=er . S / 90 (16)/ THE -
2189 (68) / 5 — FU=TH FIT ST 3T 3 FIT AT o6 T IASHTART FHTA|

TR THATT G < SATd & & HIa¥ 99 & Tl (q $-9ed), T #21, e &
EREEREE

EEIERIEPEEER Tk =i Re
TATRRATT, TH A1 ol 419 & (o0 gaTs Sreeh o9& aa @i SHTaiy s terd Jaf gl

ST FerareT a7 ST Afrede T et o= T TTITEERTT & 3fTaer u¥ el 9ge, a1, 34,
STt e, afe ® g aTel T H A% & (o0 qremeor el a7 a7 H7 @A arfeh (e
AT AT 18 ST R & et s &)

U BRaTRaTT, g T5F 93 1T faene a1 [ & 94 3% g GhamearT & &9
H =rfoa T = g1

[T. &. S5=11013 / 47 / 2018315, W, 11 (TH)]
AT #, SFT qi=a

feoqur : o SAfg=ET qa F TSI, ST, A 11, 9T 3, I9-8T (i) § |, F. 4. 1533 (), e 14

¥ 2006 ZTT TRTIErT st 2 off i [ReAtertad /. g1 T9=mead gene= =T T3 -
. 3. 1949 (31), e 13 744, 2006;

1.
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. 9. 1737 (&), A 11 SaFqaw, 2007;
. 3. 3067 (1), arrE 1 fwaw, 2009;

. 3. 695 (1), AT 4 =T, 2011;

. 9. 156 (37), AT 25 S99, 2012;

. 3. 2896 (), ATE 13 FEaw, 2012;
. 9. 674 (1), ¥ 13 9T+, 2013;

. 9. 2204 (37), T 19 ATE, 2013;

. 3. 2555 (), ATEE 21 AT, 2013;
. 91, 2559 (37), T 22 31T, 2013;
. 9. 2731 (3), A 9 fdew, 2013;
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12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.

434323333 A 3 A3 A A A A A A A

. 562 (31), AT 26 FEa<r, 2014;
. 637 (31), aTérE 28 wEar, 2014;

1599 (31), aTE@ 25 I, 2014;
2601 (31), A 7 STFqaw, 2014;
2600 (31), AT 9 FFIAT, 2014;

. 3252 (31), aTirE 22 faEaw, 2014;

382 (%), aTEE 3 %A, 2015;
811 (31), A€ 23 |1, 2015;
996 (31), ATErE 10 7, 2015;
1142 (1), qrérE 17 3181, 2015;
1141 (31), aTEE 29 319, 2015;
1834 (31), ATEE 6 S[TS, 2015;
2571 (1), A< 31 31TEd, 2015;

. 2572 (31), AT 14 Rdaw, 2015;

141 (37), aTE 15 99T, 2016;
648 (31), AT 3 WTH, 2016;

. 2269 (31), I 1 [T, 2016;

(

2944 (¥7), @ 14 f&dew, 2016;
3518 (1), aT4r@ 23 44T, 2016;
3999 (31), ard@ 9 fRFaw, 2016;

4241 (31), arde 30 feHaw, 2016;
3611 (31), aTdr@ 25 TS, 2018;
3977 (), aTEr@ 14 3FTEd, 2018;
5733 (31), A 14 F94, 2018;
5736 (1), aTE@ 15 94T, 2018;

. 5845 (31), AT 26 T4, 2018;

345 (3F), ATE 17 ST, 2019;

. 1960 (31), a1 13 S, 2019;

. 236 (1), AIE 16 S=a<T, 2020;

. 751 (31), AT 17 %<, 2020; i
. 1223 (31), i@ 27 91, 2020 |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

S.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10™ day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29™ November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(1) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(ii1) for Appendix-IX, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE
The following cases shall not require Prior Environmental Clearance, namely:-

1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

2. Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
3. Removal of sand deposits on agricultural field after flood by farmers.

4.  Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

6.  Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

8.  Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

10. Digging of wells for irrigation or drinking water purpose.
11. Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

12. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

13. Activities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-TIA.11 (M)]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1.  S.0. 1949 (E), dated the 13™ November, 2006;
2 S.0. 1737 (E), dated the 11™ October, 2007;

3 S.0. 3067 (E), dated the 1* December, 2009;
4. S.0.695 (E), dated the 4™ April, 2011;

5. S.0.156 (E), dated the 25" January, 2012;

6. S.0.2896 (E), dated the 13™ December, 2012;
7. S.0. 674 (E), dated the 13"™ March, 2013;

8. S.0.2204 (E), dated the 19" July, 2013;

9.  S.0.2555 (B), dated the 21*" August, 2013;
10. S.0.2559 (E), dated the 22" August, 2013;
11. S.0.2731 (E), dated the 9™ September, 2013;
12.  S.0. 562 (E), dated the 26" February, 2014;
13. S.0. 637 (E), dated the 28" February, 2014;



[HIY 1I—9vs JO(11)] HILA nl ’\Ifzzaﬂlal‘(ul ’290

14. S.0.1599 (E), dated the 25™ June, 2014;

15. S.0.2601 (E), dated the 7™ October, 2014;

16. S.0.2600 (E), dated the 9" October, 2014;

17. S.0.3252 (E), dated the 22™ December, 2014;
18. S.0. 382 (E), dated the 3" February, 2015;

19. S.0. 811 (E), dated the 23" March, 2015;

20. S.0.996 (E), dated the 10™ April, 2015;

21. S.0. 1142 (E), dated the 17™ April, 2015;

22. S.0. 1141 (E), dated the 29" April, 2015;

23. S.0. 1834 (E), dated the 6" July, 2015;

24. S.0.2571 (E), dated the 31* August, 2015;

25. S.0.2572 (E), dated the 14™ September, 2015;
26. S.0. 141 (E), dated the 15" January, 2016;

27. S.0. 648 (E), dated the 3rd March, 2016;

28. S.0.2269(E), dated the 1st July, 2016;

29. S.0.2944(E), dated the 14™ September, 2016;
30. S.0.3518 (E), dated 23™ November 2016;

31. S.0.3999 (E), dated the 9™ December, 2016;
32. S.0.4241(E), dated the 30" December, 2016;
33. S.0.3611(E), dated the 25™ July, 2018;

34. S.0.3977 (E), dated the 14™ August, 2018;

35. S.0.5733 (E), dated the 14th November, 2018;
36. S.0.5736 (E), dated the 15th November, 2018;
37. S.0. 5845(E), dated the 26th November, 2018;
38. S.0. 345(E), dated the 17th January, 2019;

39. S.0. 1960(E), dated the 13th June, 2019;

40. S.0.236(E), dated the 16th January, 2020;

41. S.0.751(E), dated the 17th February, 2020; and
42. S.0. 1223(E), dated the 27th March, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Govemrrl%.nb%_f National Capital Territory of Delhi

ENGINEERING, PROCUREMENT AND CONSTRUCTION AGREEMENT
IHIS AGREEEMENT is entered into on this the 3

e-Stamp

IN-DL23134343589357Q

day of January, 2019.

BETWEEN

i ahe contes

National Highways Authority of India, established under the National Highways Authority of India
Act, 1988, represented by its Chairman, and having it principal office at G-5 & 6, Sector 10, Dwarka,
New Delhi 110075 (hereinafier referred to as the “Authority™ which expression shall, unless repugnant to
the context or meaning thereof, include i11s administrators, successors and assigns) of One Part: :
AND
M/s Gammon Engineers and Contractors Private Limited in JV with M/s Gammon Infrastructure
Projects Limited having its corporate office at Gammon House, Veer !Sava Prabhadevi,

Mumbai 400025 (hereinafter referred to o “Contractor’” which expressio r‘m-- > cpugnant fo
reaning there { he \

Dealut
‘o Stamp Cestilfienbd\Ckailicl D

ottt panchers i invalia | ‘_,

=17 the lagitemany is on |he usel"l‘*;'f e CERJ Al

b rengney nlagse irfonm he ComostinbAdihorty. .
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WHEREAS:

(A)

(B)

()

(D)

(E)

(F)

The Govermment of India had cntrusted to the Authority the development, maintenance and
management of National Highway No 200 (New NH-53) including the Duburi—-Chandikhole Section
(from Km. 388.376 to Km. 428 07

The Authority had resolved to complete the existing road from Duburi - (handikhole Section (from
Km. 388.376 to Km. 428.074) on the section of National Highway No. 200 (New NH-33) (hereinafter
called the “NH 200 (New NH-53))"- in the state of Odisha by Four Laning on Engineering,
Procurement. Construction (“EPC™) basis in accordance with the terms and conditions to be set forth

in an agreement to be entered into.

The Authority had accordingly invited proposals by its “RFP” for short listing of hidders for EPC of
the above referred section of NH-200 (New NH-53) and had shortlisted certain bidders including,
inter alia, the selected bidder.

The Authority had prescribed the technical and commercial terms and conditions. and invited bids (the
“Request for Proposals” or “RFP”) from the bidders.

After evaluation of the bids received, the Authority had accepted the bid of the selected bidder and
issued its Letter of Acceptance No. NHAIVEPC/11012/DC/2017/Rid/112260 dated 31 * January, 2018
(hereinafter called the “LOA™) to the selected bidder for Rehabilitation and Augmentation of the
above section of NH -200 (New NH-53) at the contract price specified hereinafler. requiring the
selected bidder to inter alia:

(i) deliver to the Authority a legal opinion from the legal counsel of the selected bidder with
respect to the authority of the selected bidder to enter into this Agreement and the
enforceability of the provisions thereof, within 10 (ten) days of the date of 1ssue of LOA;

and
(i) execute this Agreement within 15 (fifteen) days of the date of issue of LOA.

The Contractor has fulfilled the requirements specified in Recital (E) above,

NOW THEREFORE in consideration of the foregoing and the respective covenants and agreements
set forth in this Agreement, the sufficiency and adequacy of which is hereby acknowledged, the
Authority hereby covenants to pay the Contractor, in consideration of the obligations specified herein,
the Contract Price or such other sum as may become payable under the provisions of the Agreement at
the times and in the manner specified by the Agreement and intending to be legally bound hereby, the
Parties agree as follows: '

The following documents attached hereto shall be deemed to form an integral part of this contract:
(a) Volume-I:

The Agreement;

Corrigendum to the Agreement,
Addendum, if any, to RFP;

Letter comprising the financial Bid
Letter of Acceptance;

Power of Attorney:

Joint Venture Agreement. if any.
Legal Opinion;

Any other document to be specified ,_-:::“"‘"

S g
| Y
-4 N

\
1]
s
1., ¥

(b) Volume 11I: Technical Bid

/
< 5
[ "
Rl i3 .
_-f—*"'“"gﬂ'-‘“ \u\; "
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IN WITNESS WHEREOF THE PARTIES HAVE EXFCUTED AND DELIVERED THIS AGREEMEN |
AS OF THE DAY MONTH AND YEAR FIRST AB( WE WRITTEN

SIGNED. SEALED AND DELIVERED
For and on behalf of

THE NATIONAL HIGHWAYS
AUTHORITY OF INDIA

In the presence of

1. Signalure:__t_ s E_____

Name: Siddbont Samabod
(4]

Address: PNHA  HE, | Dwionds
Seldoy o pdensbdld

2. Signature: \]-M\"’-/

Name: VikEARNT THAKUA

Address: NHAT HQ DAk EA
CEcToR ~lo

{Counter signed and sccepted by:

SIGNED, SEALED AND DELIVERED
For and on behalf of The CONTRACTOR
by:

ileuiiiaf B Gumaste)
General Manager (Contracts).
M/s Gammon Engineers and Contractors
Private Limited (GECPL) in JV with
M/s Gammon Infrastructure Projects
Limited (GIPL.)

In the presence of!

. Signalure:_ef._jw
p—

Name: 5.5, M#N;
Address: C\f:.CPLa- "5 De‘h’"’

\_}\u""
2. Signature: \_N"%f/f
Name:_( LPL - Delh: (Dsevs)
Address: T ArIsW M2 2

Name and particulars of other members of Consortinmn!
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B, GANMMON IRIER

RASTRUGTURE PROJEGTS LimiTED -~
{GEGPL JOINT VENTURE
D

SO0 ate: 30" Noverber 2018

‘If 5 ReT No.:~ DG/HOMNHATZR
19 I
The GM(Tech.) & Projggl
National Highway Authg I
Project Implemeata{'laﬁ.; sble
Plot No: 1768, Near Kalingalyed:
Dakkhinakali Road, Dhsikanaks

3 :';f:," £

Ph No. i~ 06762 226850/63H(0)
Fax No.t = i
Email - pludhenkanal n‘h

Project :- Rehabilitafion and;

& tradafion of existing 2lane 10 4 lane stendards from Duburi to
Chandikhole Setion of NH-200 (New NH 63) frem km, 388.376 ta km 428.074 in the
state of Odisha Under JMHDP Phase-llf en EPC Mode {Pkg-i11)

Subject:- Request for allotment of Sand and Stone Quarry.

S :
X Dear Sir, e :
We are in the prosess of arranging the requiral for \he above mention project and for execution
of the project we naed Aggregales f boulders and Intend fo optaln the same from the cuarries
directly. Request you to recommend state authorities for allotiing us sand and stone. quarry
nearer to Project stretoh.. Our approximate requirement of- sand and stone is about & Lakh MT
and 20 Lakh MT respectively. -
Yours TTLY, 7
For & on behalf of Mis Gammorn Infrastructure Projects Limited » GECPL Joint venture
—
Prs ash R
5 {Muthorised signatory)
2.

0
‘

Corporate Offlce; Orbit Plaza,5'"Floor,Plot No.052/364,New Prabhadevi F.qad,Prslbhadavl.MumbaMuOﬂZﬁ.lNDlA
T 91-22-6740 7200,Fax:91-226748 7201. E.mall: Info@gammeninfra.com Wabsite ammoninfra.cam
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- GAMMON INFRASTRUCTURE PROJBCTS LIMITED - GECPL jomT B9

¢

Ref  GIPL-GECPLIVBBSRMNHAIPD/R2020-21/016 Date - 02 05 2020

To,

The General Manager{Tech,) & Project Director,,
National Highway Authority of India,

Project implementation Unit — Dhenkanal,

Plot No. 1768, Near Kalinga Eye Hospital,
Dakhinakali Road, Dhenkanal Qdisha- 755001

Sub:  Rehabilitation and Up gradation of Existing 2 lone 10 4 lang slandords o Oubun o
Chandikhole Section of MH - 200 (New NH-52) from km 382 00 to km 427 400 in the state of
Odisha under NHIXP Phase Il on EPC Mode (Fkg-lf)" Requeat for Recommendation to
the Collector & District Magistrate for allotment of Moorum Quarry-Reg.

Ref: EPC Agreement dated 03.01.2018 & Settlement Agreement dated 28.01.2020
Dear Sir,

Kindly refer to this office letter no, GIPL/GECPLABBESRMHANQUARRYZ01G 200004  cated
12.03.2020 on the caption subject wherginwe had  reguested your good Selves to recommend
o the Collector & District Magistrate | Jajpur for allotment of moorum quarmy in our favour. As
you know that a huge quantity of moorum i required by ws for execution of the projed In the
mean tme, we have staded the filing work and we are facing 0 fot of problem n abtairing
moorum  from the nearby areas which is not pheasible at all

In view of the above, you are reguested once again to the Collector 8 Disfrict Magistrate, Jajpur
te expedite the process of allotment of muorum guamy in owur favour for smooth exszoution of
the work.

Fleaze treat the matter zs most urgent.

ng yoL,
Faithfulky,
F{r‘?amn lnfm (4 ijﬁtm Ltd.- GECPL Joint Venture

nzed Sbgnamry




GAMMON INFRASTRUCTURE PROJCTS LIMITED - GECPL JOINT B G

Ref: GIPL-GECPLJVIBESR/NHALPD2020-21/017 Date : 02.05.2020

To,

The General Manager{Tech.) & Project Director,,
National Highway Authority of India,

Project implementation Unlt— Dhenkanal,

Plot No. 1768, Near Kalinga Eye Hospital,
Dakhinakali Road, Dhenkanal Odisha- 759001

Sub: Rehabiltation and Up gradation of Existing 2 lane 10 4 lane standards from ODuburi to
Chandikhole Section of NH - 200 (New NH-53) from km 388.00 to km 427 400 in the state of
Odisha under NHOP Phase-ill on EPC Mode (Pkg-ll)". Request for Recommendation to
the Collector & District Magistrate for allotment of Sand & Stone Quarries-Reg.

Ref:  EPC Agresment dated 03.01.2015 & Sattlement Agreement dated 29 04 2020
Dear Sir,

Kindly refer to your letter no. 01/Gammon/NH-53/Pkg-3/PIU-DKL/2018M1540 dated 10122018
dddressed to the Collector & District Magsstrate |, Jajpur Town, Oist * Jajpur on the sudject cited
above, wherein you had informed about the requirement of the quantity of sand $ agaregates
of the EPC Contracter for execution of the oforesaid projects and requested to take steps for
abotment of the Sand & Stone quarres near to the project stretch on the basis of our reguest
of the undersigned. But it has come fo our notice that no action has been taken so far for
allotment. it may not be out of place to menton here that sand & aggregates are the essental
ingredients for the above mentioned road project without which it is not possible to complete
the said road project.

in view of the above, you are requested once again to remind the Collector & District Magistrate.
Jajpur to expedite the process of allotment of sand & stone quarries in our favowr for smocth
execution of the work

Please freat the matter as most urgent
Thapking you,

Yo Faithfully, ey
F mmon | @"mﬂw' cts Litd.- GECPL Joint Yenture
D{ Fi n g Lt ‘_._-;';' 1

/ -

Authorised Signatory
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Rel: GIPL-GECPLIV/BBSR/NHAL/PD /2020 21 J052 Distes 1 OD.07, 2020

To,

The General Manager Tech.) & Project Dircetor,,
National Highway Authority of India,

Project implementation Unit ~ Dhenkanal,
Plot No, 1768, Near Kalinga Eye Hospital,
Dakhinaksli Road, Dhenkanal Odishg- 759001

Sub:  Rehabilitation and Up gradation of Existing 2 lane 10 4 lanc standards from Dol
to Chandikhale Section of NI 200 {New NH-53) fram ke 388.00 to km AT 400 in
the stale of Odisha ander NHDP Phase 1] on EPC Mode (Mg 11", Request for
Recommendation to the Collector & District Magistrate for allotment of

Moorum Quarry-Reg.
Ref: LR Apreernmt doted 3012019 & Settlement Apreernent dated 29.01.2020
Derr Sir,

Kindly  refer to this office letter T, {;IPL[GE(‘PI’..l's'jBBSR}NHM;’QlMRR‘:’,ﬁE.OI'{l--
20/00% datex 12.03.2020 and letter o, CGHPL (%E{‘PLI‘.’]EBRHINJIM,I'PI)IEGZ{]—'.ZI,FUIZ
dated  02.05.20200n the caption subject \We  had roquested your good selves to
recommend 1o the Collector & Distret Magistrate , Jajpur for allotment of L
quarry in our favour und you had recommended our case  for immediale allotment
of moorum quarty  in order to aveid the disruption of the work due to wam of
moorum. But il dale ,  we have not been allotted o muorm quarey [or which  swe
are cing dillioulties in getting the moorem for our Project, As you know that o hagge
gquantity of mooum is required by us for completion of 1he project, Morcover,the Glling
work has been held up for want of moarum arxd 0 the rwdny  season, there will be
a prablem o mad safely.

In view of the above, you are requested once again to the Collector & [Hutrict
Magistrate, Jajpur (o expedite the process of allotment of moomm flugrTy in our
favour for smoolth excoution of the work. Till such time, you are also requested to
elicit the kind attention of the collector & District Magistrate for allowing us for
usage of gverburden materigl which is avadlable in the vicimity of the ¢uptioned

Project stroteh,

Pleuse treat the malter as MO grrpreTi .

%
v g
Faithfully,
FE;:' RIMMON Iﬂ-ﬁ;&‘—l'-//r:}t‘nﬂ: Projects Ltd.- GECPL Joint Venture
H - -v1

2N st 2030
Autldrized Signa

CC to the Team Leader/ Authoriced Signatory, TPF Gentsa Eurostudios, S.L in association with
scgmental Consulting and Infrastructure Advisory PvL. Ltd., Bhubanoswar for infarmation,

G':ar:;*l—u_m House, Vear Savarkar Marg, Prabhadevi, Mumbai - 400 025. INDIA
Tel.:91 -22 . 6748 7200 Fax:91 - 22 . 6748 7201 E-mail : info@aamrmaninfra. com
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The Callector & Distf

Jajpur Town, Dist.Jdjpu :

Subz- Rehahﬂi;a_tiﬁn;ar-}'d'z-fg-;.gr‘ada!;ion of exiéting 2-lage to four lane standards from  Duburl |
Chandikhole-szction of { #,368,382 to 428.074) of NH-200 (New NH-53) unday MHDOP Phellf ¢
EPC Mode (PRg:Hly -Allotient of Sand and stone quarvies - Reg, .

Refi- (i) Letter of Award NeAHAY EPC}‘IW&I@{BC!ZNWBMI 112260 dated 31.01,2018
- {if) Cnntrgc!:ar \etter No.DC/HOZNHAL/ 2018/ 3011-03 dated 30,11.2018

sir,

please refer to the above ¢ited subject.& reference. I this cornnectiom, 1t ¥ to state that tt

captioned projéct has-been dwarded to the-Contractar, i/s.Garmimon. Engineers aiid Contractors PV
Ltd..in JV with M7s.Gammon Infra. Proj. Ltd, Mumbai on dated 31,01,2018 by-NHAl, Ministry of Roz
Transport & Highways, Gol. Tha 4-laning of the captiohed stretch 15 In -advance stage |

 commencertent and likely to be-commeénced in the end of December, 2018,

The Contractor vide letter under reference at 51 No. iy has. requested- for allotment of Sar
and stone quariies near the project stretch for-an Quantity of 8 Lakh MT and 20 Lakn MT to be utilize
in execution of the project siretch {copy enclosed).. A

In view of the above, it s requested fo kindly extend your cooperation for allatment |
_ quarrles to the Contractor i the vicinity of praject ir the interest of wofk.

: : o Yaurs f Em‘/uﬁ
Encl: As above, ' /y ’/.

|2
, Pk Sba
GM (Tech,) & Project Directs

Copy toi- ' i

Shel Prakash R, Authorized Signatory, Gammon  Infrastructure  Projects ltd,» GECPL (V) f
information & necessary action. :

L

‘ g@%&fg‘iﬁ;ifmu=umzo1sd o SR i dated 10,12.2018

Corporate Office : G-5 & 6, Sector-10, Dwarka, New Delhi-110 0.75, Phone ¢ 011-25074100/200

PR ———
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.-:- . ! i
¢ T : [ & 06782-226850 /830 (0)
W Ty jfgvmvf T 2ROt

' 4 ' E-mall ; piudherkanal@nhal.org.
(TR o\ IRHRF “drer ; e/ _ _
I@i{)ﬁﬁl Highways Auvthority of India . . nhaidhenkanal@gmail.com
{Ministry of Roa :'i:!fr;*a,u sporti & Highways) - :

wiRdTeaT  REapays gk Fmmmer

Projact Implomgritatisn Uriit - Dhenkanal s
wIfE H-1768, WiV St <% SIRITTH &5 FIT

frorgrel Wi, Semmrer - 760001, (STTfAwT) | .

I ounuians  Plot Nos 1768, Nozr Kalingy Eys Hoepital

oH R Dakkhinkall Road, BDhenkanal-769001{Oclsha)

No: 11024/01 manm_ﬂ_-é;‘;&pkg.!af'c'onzracumu-oxuzozwq'-] 0 06.05.2020

The District Magistrate f&ié'@.!leci:or

Jajpur, Odiisha, =~ . s _ |t - ST -

Sub; - Rahabflit—aticu) & Updradation of existing two lane to four tane staridards from Duburi to
Chandikhote section of (Km,388.000 - Km.427.400) of NH-200 (New NH-53) in the state of
Qdisha under NHDP)- A!I:otmeni of Sand and stone quarries - Reg, »

Ref: () This offles letter no.1540 dt.40,12.2013

{fi)  EPC Contractor M/s5,.Gammon Infrastructure Projects Ltd,-GECPL Jv letter No,017
dated 02.05.2020-

- —— e e e e

Sir, .
Please refer to the above cited-subject & references, In this connection, i€ is to state

that the captioned project has been awarded fo the Contractor, M/s,Gammon Infrastructure
Projects Ltd, “GECPL JV and the construction work is in progress, 2

2. The EPC Contractor vide letter under jefernce at S1.No. (ii) has requested for allotment of
sand and stone quarries near the.project stretch.

3. In view of above, it is Fequested (o kindly extend your cooperation for allotment of
quarries to the Contractor In the vicinity of project in the Interest of work. Sri.Prasant Nath
{Mob n0:9437056224) shall coordinate in this regard, i ;

: : 2 Yours fﬂ/{Q’fEﬁ ,
Encl: As above . b : ; ‘ﬂFC]?‘@

(PJK -Saba t)
GM (T) & Project Directar

Copy to: Authorized sighatory, M/s Gammon Infrastructure Projects Ltd.- GCEPL Jy for
information and necessary action please.. 3

v + New Delhi~110 075, Phone : 011~25074100/200
Coxporate Office : G5 & 6, Secto{v g?:si?a“?lﬁ{t?a :!N!fv Lot i
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-

oA _ ’ OB RETE i =
L LR o TSI SRR o DBTG2- 226850830 (O)
L B : HerjE-mall : piudhankana!nha'r.org

(ayes AR OITE R ) - : 5

National Flighways Asuthority of India nhaldhenk anal@grmail.com

(Minsstry-of Kaad‘”figﬁqurti&}llghways] . ;
JRC s friar -

. Project implem pitation t3ilk - phenksahal

e H-17€8, qe) (]
. wRIEAT %g';a;r#mr . 768001.(STTT=T) ™
RIS owLs  Plot Mot 1768, Near Kall . Eyp Hosphal
HRETEL RN D0 il Roach ma:tggnﬂl-?ﬁsooﬂodlsha]
Not 11024701 /KBD/ NHls2(Pkg-3/Contract/PIU-DKL(2020/ = i TR 06,05.2020

The District flagistrate-& Collestor
Jajpur, Odisha. gt 3 : ;

sub: - Rehabititation & Uparadation of existing two lane ta four,lane standards from Duburf to
Chandikhicle $&ction af (1tm. 386,000 - K)i.427.400) of NH-200 (Mew NH-53) in the state of

Odisha under HHDP-L Allotirient of moorum quarty - Reg.

Reft EPC Cbntractér M!s.Gam:mol'{ Infrastructure Projects Ltd.-GECPL JV letter No.016 dated

02.05.2020

please refer to the above cited subject & references, In this connection, it is te state
that the captioned, project has been awarded to the Contractor M/s.Gammion Infrastructure |
Projects Ltd ~GECPL JV and the construction work is in progress. : :

% The EPC Contractor vide \etter under reference hias requested for allotment of moorum

quarry near the project stretch;

3, I view of above, it is requested to Kindly extend your cooperation for allotment of
roorum gquarry to the Contragtor in the vicinity of project i the interest of work, Srl,Prasant

Nath (Mob n0:9437056224) shall coordinate in this regard.

' Ny Yours fighfully,
Enclt As above . : ‘ «ﬁfﬁ?—' )

' (P.K Sabat)

GM (T) & Project Director

Copy to! Authorized signatory, pA/s Gammon Infrastrugture Projects Ltd: . GCEPL JV for

information and necessary action please.

1
= Py ) o "p :

Lo et l

: e 6, Sechor-10, Dwarl e Dabi-110 075, Phone 0112507410020 |

Corporate Office s G-5 & 6. o baite « htip] i  hai.org
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ANNEXURE-R14/K

REGIONAL TRANSPORT OFFICE, CHANDIKHOLE
No. 2031 /Dt 07.09.2021

To
The Project Director, NHAI
Dhenkanal

Sub:-  Spot visit of NH-53 from Chandikhole Chihaka Lo Duburi Chhaka.

Rir,

With reference to the above subject, | am 1o say that as discussed in the District Road Salety

“ommittee meeting held on 26. 082021 at 11.00 am in the Conference ha il o
authorized person of the constructior

r Collectorate. Jajpur [ myseil

vith the president of Truck owners association. € handikhole and the

ompany MSIL Sri Privabrata Panda conducted a joint inspection on WH-33 lrom Chandikhole Chhaka i

Yubtiri Chhaka on 06.09.2021 at 10.30am. In the course of our visit we marked the road from Chandikhol

“hhaka to Chadeidhara Chhaka has been damaged severely though construction works ol
+d are marked and the road side planks have been damage

“road is going or

urther a number of big potholes on the o
. B i o s, : |
rv inconvenient to the road users, Besides this the humps erecied earlier have been complete

ausing ver)
amaged causing potholes at the spot and there s every po ssibility road accidents frequently.

You are therefore requested 1o lock into the fact throu ¢h your officials and make car
rangements for short term repair of the damaged roads through the construction company taking up t
snstruction work and complete the same as quick as possible since the DRSC have programmed Lo vi
e spot on 16.09.2021 as desired by the Collector-cum-Chairman. RTA, lajpur. Before final visit of
RSC | with the other members of the Road Safery Committec will conduct a preliminary visit over
aller.

To gear up the works a joint verification of the members of the Road Safety Commitice has b

Yours faithtully.
1
Z
Reglonal Transport 81 n:r:?:

_handikhole

2eduled to be taken up on 14.09.2021 at 10.30 am.

This may be treated as most urgent.

mo. No. 2032 Dt 07.09.2021
- CBF}’ submitted to the Collector-cum-Chairman, DSRC, Jajpur’ .7 Jajpur for favour of Kind

VERIAL
i : thande letay P vPur at 'ﬂjﬂ?}hﬂ 3
. o E/J?.*U/ / Regional Trmm
- Chandikhole
ai k = ‘ff/\.ﬁn A
L ﬁ)ﬂ;;:mﬁhﬁw ML Lo GHFL Geert 0

Ly W A P"l...f,:.t 2
PP{'M'HE:
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OFFICE OF THE TRANSPORT COMMISSIONER-CUM-CHAIRMAN
STATE TRANSPORT AUTHORITY, ODISHA, CUTTACK
Letter No. LXVII -125/(RS)/ giﬁJ,ITC Date- || - 6 .2021

To

The Commissioner of Police,

Police Commissionerate, BBSR — Cuttack.

The Superintendent of Police,
Jajpur!Kenclrapara!Khurda/Puri!DhenkanaI/AnguI{Deogarh!SambaIpur/Sundargarhi
Bhadrak/Balesore/Mayurbhanj/Keonjhar/Bolangir/Bargarh/Ganjam/ Rourkela

Sub: Field visit of the repeated Black Spots.
Sir,

It is proposed to send a team consisting of officers of STA, road owning agencies,
independent experts and others to your district to analyze Black Spots repeated over the years, to
identify the causes of accident and suggest suitable remedial measures. A list of the Black Spots
so identified in your districts is enclosed in Annexure - | and the proposed date of visit in

Annexure = Il.

Support of the police department is highly essential to make the exercise meaningful. It is
requested that support may kindly be provided in following regards:

1. The local IIC may kindly be instructed to make himself available with the FIR copy of
the accident cases, both fatal and non-fatal, for last five years for the Black Spots
mentioned in the enclosed list.

2. If possible, the survivors of accidents or their relatives and some eye witness may also
be requested to remain present.

3. As far as possible the 1.0. of the case, who investigated the accident case, may also be
advised to remain present.

The RTO will co-ordinate with your office for the purpose. Your kind co-operation is
requested.
Yours faithfully,

A
Addl. CommisSianer Transport (Enf.)
STA, Odstfd ck

Memo No. %% +-} I Datedthe \U‘ﬁ) lo‘il
opy forwarded to the concerned RTOs with a request to co-ordinate the local

police for completing the above ground work well in advance of team visit.

Encl: As above.
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nhN =
< . . — T T g | @
Black spots repted in last 5 years i.e. 2015 to 2019 - nimAL 2015 | 2016 | 2017 2018 | 2019 yes
Sl no District PS NH LOCATION OF BS A F A F Al F|A F|A F A

i Angul PS NH-55 Panchamahala Chhak 17 5| 12 al 8| 3! s| 2| 4 2| 46

2 ANGUL Jarapada PS NH-55 TubeyChhak Village 2 ol 9 al s| 7| 8] 5 5 1| 29

3 Jarapada PS NH-55 Tukuda Village area 3 31 4 1l 21 s| 31 1 3 1| 15

4 Handapa PS NH-55 Boinda Chhak 7 4, 0 ol 1| of 6] 1 2 1| 16

. Manguli Chhak to Hanuman

sl curtack [ e i Petrol Pump s| 4 4| 4| 7| o 12| 2| 9| 2| 36

6 Sadar PS NH-16 pratapnagar Chhak 6 3| 13| 7|/ 10] 2 5| 31 6| 6| 40

7 Jatani NH16 Gangpada Chhak 10 3| 7| 7| 3] 2| 7 5| 15| 1| 42

8 KHORDA Jatani NH16 Batabhubasuni Temple 2 1l 4 51 4| 1| 1| 1] 1 1| 12

9 Khandgiri NH16 Khandgiri Chhak gl 4] 8 al 11] 6] 17| 4 2 1| 47

10 Tamando NH16 Gohira Chhak 4 1l 5 1l s| 21 2 O 2 ol 18

11 Pipili PS NH-316 Gudiapokhari 3 1| 6 3l s| 2| 6] 2 5 4| 25

PURI

- Pipili PS NH-316 Dandamukundpur By pass 4 2 A N I I I | ol 1s

13 Brahmanitarang NH-143 Vedvyas Chowk 3 2l 6 3l 11} 3] 7] 5 12y 8| 39

14 SUNDERGARH mqmr.,:m::mqm:.m NH-143 TCI Chowk 2 of 7 al 3| 1| 9f 312 11| 33

15 Raghunathpalli NH-143 panposh Chowk 2 ol of o 8 6 3l 1] 8| 2f 21

16 Raghunathpalli NH-143 Deogaon Chowk 2 ol of o] 6 2 al 6 6 6| 22
TOTAL 31| 33| 88| 46 gz| 52|102] 41 93| 47| 456

# A = Number of accidents F= Number of fatalities
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A g Wk ~
<
v NHAI BLACK SPOTS REPETED IN THE YEAR 2017, 2018 & IN 2019 . e it Tu::;:: .
R D A F A | F A F A F
sI NQ DISTRICT PS NH LOCATION OF BS CHAINAGE |CHAINAG
1 Angul PS NH-55 Panchamahala Chhak 1104000 | 110+500 4 3 s 1ala ) 13 7
i_g__ Angul PS NH-55 Kaltax Chhak 108+500 109+000 5 2 4 = i 15 =
| 3 | Jarapada PS NH-55 TubeyChhak Village 119+100 119+400 3 4 g 5 1l 16 7
|| Jarapada PS NH-55 Tukuda Village area 130+450 | 130+700 ol 2 3 3 i g 4
s | Handapa PS NH-55 LuhaMunda Chhak 149+000 | 149+300 3 1 3 2 1 s 2
I 6 ANGUL Handapa PS NH-55 Boinda Chhak 151+800 152+200 6 0 6 2 1| 14 3
IL Soro NH-16 Bidu'_Chhak 166+100 166+600 4 S 2 5 a3l 11 g
| g Soro MNH-16 Bidu Chhak 166+100 166+600 0 0
| 9| Soro NH-16 Talanagar Chhak 153+100 | 153+600 7 5 3 5 5| 15 13
o] saasone | Khantapada | NH-16 n Bmwee"szf::r:’ ToNGae | 1g3i200 |183+700| Ll | i I R I
|11 Sadar PS NH-16 Balikuda Chhak 18+000 18+500 5 3 P 12 9| 5 18
12| Sadar PS NH-16 Balikuda Chhak 18+000 18+500 c 3 2 12 sl 25 18
| 13| Sadar PS NH-16 Gopalpur Chhak 18+750 19+250 5 3 0 3 3| 8 6
| 14 Sadar PS NH-16 Pratapnagar Chhak 15+500 16+000 10 2 5 6 6 21 1
| Sadar PS NH-16 Bamphakuda Chhak 124000 12+500
!i : 7 5 5 5 5| 17 14
| 16|  cutTAck Tl e HiR MQHEUILZT:]oE:I;ZOmeanuman 314800 | 334000 | 45 5| 32 o] 2(31| &
17| DHENKANAL Tawn PS NH-55 Korian Bypass 47+500 48+500 2 0 6 5 3| 13 5
| 18| Rambha NH-16 Subalya 291+740 292+050 3 2 3 2 2| & 6
19 Khallikote NH-16 Vegiput 314+200 3144550 0 0 5 0 ol s 0
|20 Ganjam NH-16 Puintola 284+200 284+510 5 1 1 2 2 g 4
21 GANJAM Khallikote NH-16 Keshpur Chhaka 3104800 311+300 3 1 6 1 ol 10 5
|22 Dharmasala NH-16 Barabati Chhak 72+700 73+200 4 2 9 1 1l 14 7
23| Dharmasala NH-16 Gokheneswar Chhak 70+800 71+300 gl s 0 4 al 12 9
2 | Badachana PS NH-16 Chandikhole Chhak 61+020 61+520 13 3l 11 13 s| 37 13
a5 APUR Badachana PS NH-16 Kadei Chhak 54+350 54+850 3 1 8 g sl 20 13
| 26 | Badachana PS NH-16 Bandala Chhak 51+300 51+800 1| 3 6 9 7| 27 16
27 Dharmasala PS NH-53 Balisahi Chhak 408+500 409+000 10 4 0 4 al 14 g
28 | Korei PS NH-20 Ragadi Chhak 020+700 021+200 9 9 - 1 1| 17 13
29 Korei PS NH-20 Alia Chhak 004+000 004+500 3 0 7 6 2l 16 4
10 KEONJHAR Kanjipani P.S. NH-49 Kanjipani Ghati 380+950 381+450 3 1 5 4 1| 12 5
| 31| Jatani NH16 Gangpada Chhak 398+430 398+930 3 2 4 15 1 5 5
52 Jatani NH16 Batabhubasuni Temple 400+680 401+180 4 1 1 1 1 6 3
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Khandgiri Khandgiri Chhak 411+780
e [ e | s | lll
Mancheswar PS Hanspal Chhak 5+250 5+?50 !mn-
Samd Nagar PS satsang Vihar Chhak

Sahu:i Nagar PS NH-16 Acharya Vihar 418+500 419+DDO 10
rmERFEFEN

m e EE R
Balianta PS Near Hyundai Showroom 9+500 10+000 ‘!‘l

Ballanta PS
Mancheswar PS

Khandgm NH16

Khandgm Ramamani Petrol Pump
Khandgln Kolathia Chhak
o [ | wom | om0 Joum !lll
Khandg|r| 409+?TD l-n
Tarnando Kalinga Bihar Chhak 407+430 40?+930 -.
Tamando Tamando Over Bridge

Sadar PS

Sawabad: PS NH-316

Rudrapur Cut

palasuni Chhak

Baramunda Overbridge

patrapada

Malatipatpur

pattnaika Chhak

NH-316 pandamukundpur By pass

Piplh PS NH-316

NH-316

Mangalpur

4
EEnrn nnn
ESEeC el L ]
h
ll
fars

3 + 0
SRR
oo (5w J 4 4o dul ]

sm FEEFEREM

uhanupan oronpas | T s 56ﬁ+19° 566*590 FEREREAA

Sadar PS Khaliapali 547+600 5ﬂ8+200 !nn
R

ahmamtarang( NH-143 Vedvyas Chowk 235+350 5*850 3| 7| 5| 12

- = ll M

oy

panposh Chowk

Deogaon Chowk

Bhadrak Town Dahunigada Crossing 127+100 l!.!l-

h2017
A F
o
5..———
2
1—-
F |
10|
3
=
1]
5
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An

; Bhadrak Rural NH-16 Ranital Chhak 135+200 135+700 g 5| 10 11
68 BHADRAK Bhadrak Rural NH-16 Trisalpur Chhak {Rahanja) 125+100 125+600 10' 3| 2 13
69 DEOGARH Barkote P+5+ NH-45 Kala 4424550 | 442+680 i 3l 5 5
70 | MAYURBHAN) Baisingha NH-18 Kalama to Padmapur Chhak 76+800 774300 0 1l o 3

|71 Marsaghai PS NH-53 Badapalagada 52+350 52+450 2 i s 6
72 | KENDRAPARA Sadar PS NH-53 Duhuria Chhak 33+300 73+600 3 5| g g

| 73 Sadar PS NH-53 Gobindapur Chhak 057+230 | 057+730 2 ol s 3
24 BARGARH Town PS NH-53 Vikash School Chhak 043+600 | 044+100 2 il 8 6
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e =
Totalin 3 4
DPI & ROADS BLACK SPOTS REPETED IN THE YEAR 2017, 2018 & 2019 2017 2018 2019 years
R t t
District PS Name oad tocation o the Chainage Name of the Road A F A A F A F
type Black Spot
Balangir-Kantabanji-
29/550km t
BOLANGIR patnagarh P.S SH Bhainsa Chowk BSERkIIAR Bangomunda- 4 3 6 2 0 12 7
30/050km
Chandutora
t of SMEL, Sambalpur- kela S
2 cenganes | sea | P M_ow rEp—E e Mg |3]|s 2| o 10| 6
|| SAMBALPUR meqwma -
3 Gobindapur PS | ODR i %w_ . 6/500 Km. Gariamal-BamraRoad | 1 2 41 2 7 5
164.250Km to
T - Rourkel
4 B.Taranga PS | .10 Beldihi 164.800Km Sambalpur - Rourkela | - g | 2 | 5 g | 7 | 19| 12
(Rourkela) Road
B. PS S -R
5 Tarange sH-10A| Sawmil Chhak 165.7 ambalpur - Rourkela | - ¢ 10 a4l 2| 20| 10
(Rourkela) Road
; -R |
6 BTaranga PS | oii 10 | Near pahadi Bar 165.9 sambalpur -Rourkela | g} 3 | 2 ol o 7 4
(Rourkela) Road
| | SUNDERGARH -
Lahunipada PS Tensa Ghati Koira - Dengula - Tensa
7 P SH-10A : 19.75 Barsuan - Kaleiposh | 6 7 3| 3 | 16 | 11
(Rourkela) Turning No.16
Road
165.450Km to
2 -R |
8 B.Taranga PS SH-10 iDC Chowk 165.950Km Sambalpur - Rourkela
(Rourkela) Road
Sadar PS Sundargarh-
9 MDR-2 Bandhapali 4/800-5/200 4 6 6
(Sundergarh) 4 ghhapat /800-5/20 Lephripada Road 4 4 2 4
10 Jajpur Road PS SH-20 | Dhabaligir Chhak 1/400km to 1/800km Chorda Duburi Road 1 6 5 1 1 7 7
11 Jajpur Road PS SH-20 Military Chhak 4/300km to 4/600km Chorda Duburi Road 5 3 2 1 10 5
— JAJPUR
12 Jajpur Road PS | SH-20 Chorda Chhak 0/0km Chorda Duburi Road 1 3 3 1 7 3
N K t ka M |
13 KaliapaniPs | ODR ear Kasnsa Beat | o500km to 10/00km Tamaka Mangalpuf | 5 | 2 | 3 1| 1 6 5
sahi Road
7/700 Km. 00 |[Ch - Char
14 Keonjhar Campua PS MDR Jamudalak f100 ¥yt 512 SR amgkpury o 2 2 0 6 4
Km. Road
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Tentative Schedule for filed visit of Black spots

oy

&®’

Date Districts Number of Team
spots
Istretch
24.08.2021 Cuttack 8
25.08.2021 12
Jajpur Team A
t0 26.08.2021
27.08.2021 Kendrapara 2
31.08.2021 to 23
Khurda
01.09.2021
02.09.2021 to BB 10 Team B
uri
03.09.2021
04.09.2021 Dhenkanal 1
06.09.2021 Angul 10
07.09.2021 Deogarh 1
08.09.2021 Sambalpur 5 Team C
09.09.2021 to 15
Sundergarh
10.09.2021
13.09.2021 Bhdrak 3
14.09.2021 Balasore 4
Team D
15.09.2021 Mayurbhanj 1
16.09.2021 Keonjhar 2
17.09.2021 Bolangir 1
Team E
18.09.2021 Baragarh 2
20.09.2021 Ganjam 1 Team F
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per the répwl GF. l;lfw At Qaﬁitf gommittes, It 13, ysceraingd e, you are
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i Lnhak To Ayhy asTullows: :
_I. The enple suvlace of the road from Changiihotz to Dt o Laf i
" potholés . BRER
2. The {wmps constusied sarfier i chflergr pawes Baw, baes !_ '
darmaged and not'yet repalied. c
3 Roayt signape and tratfic dhde nt different rogueed sace: pawe <7

- = nubboep erectad. -
4 The damaped pomién of the main road hay not 2 vodasn
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<Iver the ‘.I"Wll“l.. |Ojld‘ andh diveupn 1uads proe ded by B fnepany _
cayslag air pollution 19 the fozal area. : 525
6. Unnecessary storage oF hug quantity of Hyssh i dilferenr ploges =0 5, %
nver MJ53 cruses air protktian and other fosses for the wBlunesas 4.
wall as Yhe general public of the nearhy a-2a¢ adjaurrrm 1o H H-A3 Rt
7 Tae constroction catapany have provided baricade «f i dongs:
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forgotten the ingtructivns issued uider road «afat, N e maz o
" eomsliuction/ 1dpal of rouds,
On the sbove ground ft is required vo Institite a prodeasiing wde
437 watlivy TA3 G 0.C apanst the contrador seanpany M/s IWERAER ELR &\ ¢
r Ll Nugpagd tor such wilhu' ot t create neseiene Lonanats dol ger
gubiis I this area under this dstea
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STATE POLLUTION CONTROL BOARD, ODISHA

(Department of Forest & Environment, Govt. of Odisha)
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII
" Bhubaneswar— 751012

No A8 /IND-H-NOC- Misc.-170 Date 0761 D021

RESQLUTION

POLICY DECISION FOR APPLICABILITY OF CONSENT OF THE BOARD FOR
EXTRACTION OR SOURCING OR BORROWING OF ORDINARY EARTH FOR
THE LINEAR PROJECTS SUCH AS ROADS, PIPELINES ETC.

1. The Board in its 113" meeting held on 11.3.2016 decided to include all the minor
mineral mines irrespective of areas under consent administration of the Board
under Water (PCP) Act, 1974 and Air (PCP) Act, 1981 as per order of the Hon'ble
NGT, EZB, Kolkata, dated 1.2.2016. Accordingly, a resolution was brought out
vide No. 5803, dated 30.3.2016

2. All the minor mineral mines irrespective of areas was brought under consent
administration of the Board as per the order of the Hon’ble NGT, EZB, Kolkata
dated 1.2.2016 as these were required environmental clearance as per EIA
Notification, 2006 and amendment thereafter.

3. The MOoOEF&CC, Govt. of India has exempted environmental clearance for
extraction or sourcing or borrowing of ordinary earth for the linear projects such as
roads, pipelines etc. and accordingly, issued amended EIA notification vide $.0.
1224(E ) dated 28.3.2020. '

4. The matter was discussed in 121% meeting of the Board held on 15.10.2020 and
the Board decided for exemption of consent of the Board for extraction or sourcing
or borrowing of ordinary earth for the linear projects such as roads, pipelines etc.
in light of amended EIA notification vide S.0. 1224(E) dated 28.3.2020.

In pursuance of the decision taken in 121% Board meeting held on 15.10.2020 and in
partial modification to the resolution No. 5803, dated 30.3.2016, extraction or sourcing
or borrowing of ordinary earth for the linear project such as roads, pipeline etc. are
exempted from Consent Administration of the Board under Water (PCP) Act, 1974
and Air (PCP) Act, 1981,

This resolution will come into force with immediate effect.

By order of the Byd.

‘-9-’- 0;\"“4.

Member Secretary
P.T.O...
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Memo No.__ 6\ /date 0'f & 202}

Copy forwarded to the Additional Chief Secretary to Gowvt.,, Forest &
Environment Department, Govt. of Odisha, Bhubaneswar for kind information and
necessary action.

v'?\v\\‘d\
~ ) Membe# Secretary

Memo No.__ 465 date &7 01+ 262
Copy forwarded to the Principal Secretary to Gowi., Steel & Mines
Department, Govt. of Odisha, Bhubaneswar for kind information and necessary

action.

™M
Sﬂet‘:retary

em
MemoNo._ 26L&  idatep-of: 202

Copy forwarded to the Principal Secretary, Revenue and Disaster
Management Department, Govt. of Odisha, Bhubaneswar for kind information and
necessary action.

_ Member Secretary

Memo No.__ 26  rdate0F-01- Dp21
Copy ferwarded to the Director (Env.}-cum-Special Secretary to Govt., Forest
& Environment Department, Govt. of Odisha, Bhubaneswar for kind information_and
necessary action.

s Membér Secretary
Memo No._ 4AK  jdate 0F. ¢1-202)
Copy forwarded to All Chief Env. Engineers / All Chief Env. Scientists/ All Sr.
Env. Engineers / All Sr. Env. Scientists/ All Env. Engineers / All Env. Scientists / All
Regional Officers / Sr. Law Officer-L-ll / Addl. Administrative Officer, SPC Board,
Odisha, Bhubaneswar for information and necessary action.
lO, at

oy A ‘ Member Secretary
Mew 09 idate 8F-01- 282
Copy forwarded to Env. Engineer-cum-System Administrator, IT Cell,

SPC Board, Bhubaneswar for information and necessary action. She is
requested to upload the Resolution in the website of the Board.

Member Secretary

Memo No.__ 240 Jdate 0'F 01 202)
Copy to concerned file for record.

v okl wii™
mber Secretary
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, - By Fax/e-mail
. BOVERNMENT OF ODISHA
REVEN,

AND-DISASTER MANAGEMENT DEPARTMENT

Adhddda

28,1 ; :
Ho RDM-MMS-F?%J%]’;{{.”@@&2020- FF74 IReOMDated 3 [ 202i,

rom

AT A e

2 ‘."L'“E;Fi '[; 23] :‘;f_-,.
Sri BlranejjiN Ay Dash ' St
Depuly Sagrelinito-@overnment bt o
To e N E

i =
i e
| Sub Exemptlan‘_iif miiddulrement of environmental olearance and Consent L
E Admlnls‘t}:‘g_ﬁ G z'g;_ £ gﬁ}j@gﬁen or sourcing or borrowlng of ordin ary earth for the
£ lInear prq}'e%:t;is‘%‘n lés-roads, pipelines, ete. '
N Madam/Sir, i e :
E In Inviting-a:#8tErsnee to the subject cltad above, | am directed to say that the

MoEF & CC, Government of India has exempled environmental clearancs for
extraction or sourclng or borrowing of ordinary earth for the linear projecls such as

1 roads, plpelines ste, and accordingly, Issued amendsd EiA Nolification vide S.0.
No, 1224(E) dated 28,08,2020, (Copy Enclosed)

In pursuance to the sald Nolificatlon, Slate Pollution Control Board, Odisha
has exempted from Consent Administration of the Board under Water (PCP) Act,
1974 and Alr (PCP) Act, 1981 for extraction or sourcing or borrowing of ordinary
earth for the linear projscl such as roads, pipelines etc. vide their Resolution No. 363
dated 7,1.2021, Copy of the Resolutlon of the State Pollullon Control Board, Odisha
In this regard Is enclosed herawith for information and necessary action.

Itls therefore requested to take appropriate actlon in the matter accordingly.

: Yours faithjully,

SRR
e

s o g T e s e e

= D l] >
Depuly Secretary to Government

/ M;:mo No. ':b?-?—";t /R&D,M. dated §3 FEB 20 2]

PP s

Copy along with copy of the enclosures forwarded lo Secretary, Board of
Revenus, Odisha, Cuttack / all Revenue Divisional Commissioners for informatlon

and necessary action, /g,m;’(%‘%ﬁ‘p

Deputﬁr éSecretar}f 10 Govarnment

Memo No. 2778 ReD.M, dated E3 FEL 7

Copy alormg with copy of -the enclosures forwarded to all Sub-~

Collectors/ all Tahasildars for Information and necessary action.
et
Kol Deputy Sacretary tb'lé—n%rﬁment

Memo No, € R&D.M, dated [& F B :
/ Copy aior?g? CJ:lth «copy of the encloggs fon&aru%g {?ol Joint Secretary Ifc of e-

Governance Branch with a request o upload the same In Revenue & DM

Department website, W
o Sl
Depuly Secretary to Goverhment

3

e
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FORM OF VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 142/2022/EZ

Pratap ChandeaMolatity | = - 0 e« e e Applicant
-VERSUS-
ssteobOdishad Oes: -~ || "B TGRS T | st Respondents

Know all men by those presents that by this Vakalatnama
I, Sri Prasant Nath, aged about 62 years, S/o- Brahmarbar Nath, At- Plot No. 246, Saheed
Nagar, Bhuabneswar, Khordha, Odisha - 7514007 being the Authorized Signatory of
Respondent no. 14 in the aforesaid Case do hereby appoint and retain, Pritish Kumar Behera
(0-335/2019), S. Dipen Kumar (0-1898/2021), Viswajeet Mallick (0-1517/2021), Aditya
Prasad Mohanty (0-1677/2021), Soumyasarathi Das (0-1211/2022), Ranjan Kumar
Behera (0-160/2023), Maryada Dwibedi (0-947/2023), Pratik Nayak (0-9/2025), Sidhant
Nayak (0-354/2026), Rahul Anand Swain (0-337/2026), Basudev Bhaktiranjan Behera
(0-329/2026) & Sidhant Dwibedi (0-531/2015) Advocate(s) to appear for me/us in the case
and conduct and prosecute (or defend) the same or any decree or order passed there in including
all application for return of documents or receipt of any refund voucher, money that may be
payable to me/us in the said case and also in applications for review in appeals under High
Court Order and in application for leave to appeal to Supreme Court. I/'We authorize my/our
Advocate(s) to admit any compromise lawfully entered in the said case.
Date :

Received from the Executant(s) satisfied and accepted as I hold no brief for the other side.

— PEN unAR
/’_f'g:glréoqq&pgqf\ g&-\“’“
Accepied as phove Accepted as abdve SURADA PRASA '55'\4‘\\MOHANTY
g@%}? 9 Advocate NOTARY PUBLIC, CUTT
_ Regd. No-01/04
<IDHONT DHIBEP] . %DQ/Q\ ke - -
/Y- @4%#/99/4% ?E———ﬁ’ T ISo APILAT 4ﬁ .
Accepted as above Accepted as above wy e
Advocate Advocate AW N\
% / REGD. N0 04/
5.P. HOHANTY \ %
g MT’;EYAR?'
by ' i
Accepted as above Accepted as above \ 4 EIPiﬁ’Y.::K T""tf;’
Advocate Advocate \‘\‘J? N
-~
~ FRAT'X NAYAK
24452 v0gp
Accepted as above Accepted as above

Advocate Advocate



